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LOK SABHA

Tuesday November 17, 1959/Kartifca 
26, 1881 (Saka).

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker *n the Chair]
ORAL ANSWERS TO QUESTIONS

Dannie to Crops by Floods n d
Drought
+

Shri Ram Shankar Lai:
Shri Shree Narayan Daa:
Shri Sadhan Gupta:
Pandit D. N. Tiwary:
Shri M L Dwivedi:
Shri S M Banerjee*
Shri Tangamani:
Shri Panigrahi:
Shri C. K. Bhattacharya:
Dr. Ram Subhag Singh:
Shri Bibhuti Mlshra:

*35. Shri Anirudh Sinha:
Shri Dhanagar-
Shri N R Munlswamy:
Shrhnatt I'a Fa'cboodhmi:
Shri Prakash Vir Shastrt:
Shri Sarja Pandey:
Shri Ram Krishan Gupta:
Shri Ajlt Singh Sarhadl:
Sardar Iqbal Singh:
Shri A K. Gopalan:
Shrimati Parvathl Krishna:
Shri Subiman Ghooe:

Will the Minister of Food and Agri
culture be pleased to lay a statement
on the Table showing

(a) the over-all position with regard
<0 the various crops in view oi the
recent drought followed by excessive
rains and floods in the country and
how far it has affected the food situa
tion;

> (b) whether any assessment has
heen made as to the damage suffered
M8 (Al) LSD—-1.

23a
in crops and cattle-heads as a result
of drought and floods in the country;

(c) if so, the details thereof (State- 
wise), and

(d) the details of Central assistance,
asked for and given m this regard
(State-wise)’

The Deputy Minister of Agriculture
(Shri M. V. Krlshnappa): (a) Infor
mation regarding the over-all position
of various crops as a result of the
recent drought or floods will become
available only m March-Apnl, 1960, 
on the issue of the All-India final
estimates for major Kharif crops

(b) and (c) Most of the State Gov
ernments and Union Territories have
not so far been able to make any
assessment of the damage suffered in
crops and cattle-heads as a result of
drought and floods during the current
year Necessary information in this
connection will be laid on the Table
of the House as soon as it becomes
available

(d) No Central assistance in connec
tion with the recent damage by
drought or floods has been asked lor.

Dr. Bam Subhag Singh: May 1 know
to what extent the Damodar Valley
Corporation proved useful in prevent
ing these floods*

8hrl M. V. Krishnappa: That is not
for me to say It is for the Irrigation 
Ministry to say, but we had very
severe floods in West Bengal this year
and the price was affected by the 
floods

Shrimati Renu Chakravartty: May
I know whether it is a fact that the 
West Bengal Government has asked 
the Centre for supply of seeds so that 
the new Baro crop can be produced n
the State of West Bengal7 

The Minister of Food and Agricul
ture (Shri S K. Patil): So far as the
needs of West Bengal in the matter of
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weds m  concerned, we bad lisued
instructions some weeks ago. from
wherever we could get them they
could be supplied and I think a con-
Merable portion has been supplied

«r« wr« A ^
wpht v f a T f  f t sw f* k frrorc
* f3rfa«r rranit *qrr ft

I ?
v(t m» m o qrfiw s^nsnrar 
*rr<ft 3rr<ft $ ?ra <T|pm *t*t

w f r  11  5*rr* f^ n r f *  «F$r *nrr $
ft? «mr % * t$  *iT«r «nt $ 1

BiriouU Ha Palchoadfmri: As
cattle has been badly affected, may I
know whether the Central Govern
ment will do something about saving
fte  cattle and sending cattle fodder to
West Bengal, because that has also, I
understand, been asked for9

Shri 8. K. PatO: The House must
understand that primarily and mainly
It is the responsibility of the State
Governments The Central Govern
ment comes in only when they ask
tor it and when they are not, on their
own, able to get it Now, so far as 
the particular question o f cattle is
concerned, any demand that might
lave  come from the West Bengal Gov
ernment was attended to and would
be attended to

«ft t o  iw uppfcr irft
T wifr ffW %■ fap

*pft sirsr % ??r *rwp*r *  v tf  
fasfr $ i or f^xrrrr sfar

vjcr f?*r & « v  3rw<nr i
«rfir w r *rf $ «Ch:
*ee « w f? e

«rrf | «ft ta fta  t o t *
•iWf % «T * VTfHT JT9W
|, ft ff ir  fjp rw r  at t o t t  f t
farih r d  | ?

<rr» f i *  «n8wi . 
f l p i m  4Hr f t t « * *

'TRf WT-T % f«W tffTT,
ert «n$ v t i 5*r ftwr
9?nT«rr trim m  ^
% f<=nr tpr u*tar ?ranc 1 1
Pandit D. f t  Tlwary: May I know

whether any demand for seeds has
come from Bihar State that they w m
not supplied in time and have not
been supplied so far?

Shri 8 . K. Patti: t have no infor
mation about the Bihar State Govern
ment as to whether any demand was
made But I could generally state the
position So far as seed is concerned
we have not got excess of seed for
emergencies like that For the first
time we realised that emergencies
might arise and seed has got to be
kept We had a little quantity, but
we collected for the needs of West
Bengal from other places Wherever
seed was available we have kept in
view that for purposes like thi^
because emergencies recur time and
again, and we can supply it But so
far as Bihar is concerned, I have no
information just now

Shri C K Bhattacharya: Has the
attention of the hon Minister been
drawn to a statement made by Shri
T K Ghosh, Minister of Agriculture
and Production m the Wert Bengal
Cabinet 8s regards the damage to food- 
crops by the recent floods9 He haa
made a statement about the total
damage to food crops, so far as West
Bengal is concerned, by the recent
floods Has the hon Minister studied
it and, if so, what is his reaction to
it’

Shri S. K. Patll: The better eourae
for studying it is when the Minister
writes to the Central Government. Wfe 
do not pick up news from the news
papers and give our reaction That
is a bad way o f doing things.

Shri Thinunala I m : May I know
the Government have received *mr 

report from the Andhra Govenuttm



■«85 <*** ******  KAwrnCA U , 11*1 <*4*A ) O M  Amw*« 236

about the probable loss of foodgrains
eh account of heavy floods in the river
Godavari «nd also the heavy rains in
th« West Godavan and Krishna dis
tricts and, if so, whether the hon
Minister will be able to state the
extent of the loss?

Start 8. K. FatU: I do not know
whether the Andhra Government has 
written anything But the floods
necessarily do not mean that all crops
•re destroyed Sometimes floods are
food and as a result of them even
the crops come in. But so far as the
particular need of Andhra is concern
ed, I do not think there is any grave
need in Andhra and that such a con
tingency will anse.

The Prime Minister and Minister
Of External Affairs (Shri lawaharlal
Nehru): May I intervene, Sir I went
to Andhra the other day and I was
told that there has been undoubtedly
loss in certain areas, but it is more
than made up by the very good crops
elsewhere

Shri Tangamanl: In view of the loss
sustained m West Bengal, may I know
whether the Government have made
fresh allocations for agricultural loans
and whether there was any such
demand from the West Bengal
Government*

Shri S K. Patil: Surely any demand
that is coming from West Bengal on
this particular score is being attended
to There is no difficulty on that
score

Mr. Speaker: Hon Members are
putting questions as if this is the first 
Assembly to which directly these
matters ought to be addressed Hon
Members will get into touch with their
counterparts in the State legislatures
and find out what has been done m
regard to these matters Every hon
Member assumes that some demand
has been made and the hon Minister
Jiere says that had any demand been
received he would have taken it up
Next question.

^Is m  Ban. W iirtM i rote—
Mr* Speaker: I am sorry. Hon

lftanbera n u t  fat into touch with the

Jj^^ramenta of their own States.
*he*e are State Governments also I
n n % t allow any more questions

B^rl g. m . Banerjee: Our tear la
t*Jat the prices may go up because of

damage to crops.
Speaker: Order, order Next

Qu**tion
Boiler Stock of Poodfrains

4*
f  Shri Panigrahi:

Pandit D. N. Tlwary:
Shri M L. Dwivedl:
Shri Keshava:
Shri Prakash Vir Shastrl:
Shri Bam Krishan Gupta:
Sardar Iqbal Singh:
Shri AJlt Sinjrh Sarhadl:

Shri A. M. Tartq:
Shri Snrendra Mahaaty:
Shrimati Mallda Ahmed:
Shri Kodiyan:
Dr. Bam Subhag Singh:
Shri Dhanagar:
Shri D. C Sharma:
Shri Sarja Pandey:
Shri Hem Baraa:
Shri Narayanankotty Bfmm:
Shri Pun noose:
Shri A. K. Gopalan:
Shri Bamakrlshna Reddy:
Shri N. B Mnniswamy:
Shri Bameshwar Tautla:
Shri Anirudh Sinha*
Shri Aurobindo Ghosal:
Pandit J. P. Jyotishi:
Shrimati Da Palcboodhnrl:

ill the Minister of Food and Agrl- 
c*ltWe be pleased to state'

*?) whether there is any proposal
t° Suild a buffer stock of foodgrains
ln *he country,

%  if so, the details thereof.
whether there is a proposal to

re<1Sest the United States Government
t° ĵtore 5 million tons of their surplus 
*°°^"grams in India as a sort of Bank 
r̂oxS which this country could draw 

dunng an emergency,
whether any formal request m

regard has been made to the
Unil,ed States Government; and

W



m
(e) if so, the reactions at that

Government?

The Deputy Minister o f Food sa t
Agriculture (Shrl A. M. Thomas):
(>) and (b) Yes It is proposed to
build up and maintain a larger reserve
stock of foodgrains than it has been
possible so far The method by which
this may be done, the size of the
reserve and other details are under
consideration

(c) Yes, one of the possible methods
would be for the United States Gov
ernment to store in India on their own
account b part of their surplus food- 
grams but it is for them to consider
the practicability of this method from
their, noint of view

(d) No formal request has yet been
made to the United States Govern
ment

(e) Does not anse

Bhri Panlgrahi: May I know whe
ther this proposal to build up a buffer
stock was discussed m the Food Com
mittee and whether the hon Minister
o f Food, during his tours in the
western countries, met any of the
representatives of those Governments
and had any talk with them in respect
o f this proposal

The Minister of Food and Agricul
ture (Shri S. K Patll): It has been
our policy to build a sizable reserve
in those countries That does not need
any discussion at all It is very neces
sary Whether it should be done from
the internal resources and whether
those resources are just now available
is a point to be considered Until
then, surely, these reserves have got
to be built from the food that comes
from outside for sometime, and I am
quite sure that that could be done
There would not be any difficulty
•bout it

Shrl M L. Dwivedl 1 ___
and Shrl 8arjn Pandejr /
Mr. Speaker. Shri Sarju Pander

•ft ** arrw
<!Tf&T g  fa  nirfNfr % «ft w n r

fiTOT *T#!T
% fa *  'srT'ft q f*nrr fz fa

w t  *St iftavrr t o k  % fiwKnfrr
I ? * fa* ftprit * wrv

fa* «arff <rc * | ?

«ft nofrio
tnnw ?r*nrr % ^ j  fa

w | *4 t frttv  ^  wr^oT tflr
srf ^  £ i

Shrl M. L. Dwivedl: I was under
Tie impression that those who have
Hbled the question would be given
cW ices first to put supplementary.

Mr. Speaker: The hon Member
piust see all the names Shrl Sarju

andey's name is also there

. Shrl M. L. Dwivedl: Mine is first la
*»e order

3  srmT ^ t t  ^ fa  w  tprtfar
wmvr *  q-r iftx  fa i t  *rcif.T $

^  $  % fr^r? srt<t k tftr
5*nrra: kn w amrer fain

| *TT faJlT | ’

«ft Ho «To qtftw
ta *  tn t f ir t  wt*  *rr $
W<ft cfSF 5 ? ftari |
tu ft T*atT | fa
1*3 fr«rf * *  crrfa f i i « r

aft no  w o «r*rffar %
*ptt | 7

aft fro w® «rrfcw m  aft v m
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Uni D. 0 . Skim a: What is the 
present position of buffer food stocks 
in our country and what kind of 
Insurance does it provide against 
losses due to floods and drought, 
taking into consideration the present 
conditions?

Shri A. M Thomas: It was under
stood that the stocks in Central 
reserves is not to be~generally given 
out to the public It is not in public 
interest to divulge it With regard 
to the other point, it is with the idea 
« f  providing for any emergencies that 
this larger reserve is intended to be 
built up.

«lf *?V5TH ft  ITO 'T^i' ft: ^  ^  
TOT SSPF 3TW ^  ifafae

*  srTro1 arw«r m  wfr *fr 
5  *srrii arw»r ’

«ft *nr« v few

fcfofir<r?t*rT a r $ ^  i

Shri M. R. Munlswamy: May I know 
•whether the hon Minister had given 
thought to the question of providing 
modern warehouses whereby the food- 
grains could be stored to avoid pest 
infection and damage by rodents and 
also increasing the existing capacity 
of the warehouses9

Shri A. M. Thomas: Certainly, we 
have got a very ambitious programme 
The present target has been the con
struction of 2 million ton storage 
capacity, which we hope we will be 
able to achieve within a few years 
For the other idea to materialise, we 
will have additional construction too

Dr. I n s  SsMh i  Singh: May I
know whether Government has asses
sed the quantity of foodgrains which 
it can procure during the coming 
harvest season and what will be the 
pejeentage of the larger stocks which 
Government propose to build out of 
fete procurement?

ghrl A. M. Thomas: Our present 
gyeteni of procurement that has been 
followed by the Centre will still 
continue With regard to procure
ment m deficit States, the scope is 
very limited Our idea is to continue 
procurement in the surplus areas.

ghrlmati Rena Chakravartty: We 
read in the papers that the hon. Food 
mriwigter has made certain proposals 
in thP last FAO Conference about 
req u ests  the United States Govern
ment to store 5 million tons of food- 
graini in India We want to know 
what actually emerged out of it

Shri S. K. Patil: This request has 
nothing to do with the FAO Confer
ence We do require a stock of
5 miJllon tons That is m my view 
a safe and reasonable margin Whe
ther should be built up out of 
in te r n a l resources or outside resources 
depe^ds on us If *t is possible to do 
it with internal resources, we can do 
so So far as U S A  are concerned, 
they Save us 3 million tons last year 
and purely, they will continue to give 
it as l°n£ as we are in difficulty

Shrimati Benn Chakravartty: That
ls under PL 480, this is entirely 
different

gjjri S. K. Patil: I have said this 
has nothing to do with the FAO Con
fe re e 6 It is an independent pro
posal This stock of 5 million tons is 
not only of wheat, but of rice also
So, It is not confined to one country 
It (Wi be from our resources plus 
US A- Plus a few more countries

SVri Snrendranath Dwlvedy: Hie 
stat*ment “  attributed to the Minister 
that he discussed this matter at the 
PAO Conference Is that report not
correct*

gpri S. K. Patil: What was discus- 
aed at the FAO Conference was the 
proposal for a World Food Bank and 
BOt about requirements of S million 
tons

gpri B. K. Gaik wad: Government 
hav; imported foodgrains from the 
foreign countries in the past and they 
are going to import foodgrains from
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foreign countries In tutor*. May I 
know whether it is a fu t  that over
# crore acres of cultivable land is 
Available in this country and, if so, 
why it has not been given to the poor 
agriculturists for cultivation and grow 
more food in the country and solve 
the problem.

Shri S. K. PitO; My Information is 
not that. After careful study, we 
have come to the conclusion that there 
is what is known as oosar land or 
wasteland, but it would not be as 
much as 90 million acres, as the hon. 
Member says. Every effort is being 
made to bring those lands under the 
plough

Shri lyagl: After the stock is built 
up and completed and it is also sent 
to the deficit States off and on, may I 
know what will be the procedure for 
replenishing the buffer stock? Will 
Government also be prepared to buy 
surplus grains from local peasants at 
the same rate at which they are 
Importing from outside?

Shri S. X  Patll: The idea of a buffer 
stock seems to be quite different in 
the minds of some hon. Members 
What we require for annual consump
tion is not the buffer stock It means 
whenever prices fall, Government will 
go and buy and whenever prices nse, 
release it  That is my conception of 
buffer stock When this stock is built 
up, that same stock would not remain 
year after year, because gram is a 
perishable commodity, which has Rot 
to be replenished. That will be mostly 
done by our internal resources

Shri N sn y tsttk sttj Meson: May 
1  know whether this idea o f building
• stock o f salplni foodgnuns in India 
« d  put to the United State* Govern
ment normally, informally or in any 
((her way1 What is the initial re
action « f  the OJS Government*

MM S. K. M & : The reaction is 
bound to be good because any buffer 
otoek or any large quantity of stoek 
la  India Will positively have an effect 
m  the tpiral o f prises. For that we 
asetf M l depend on the opinions o f

fihxt Narayanaakatty Mm n k  The
hon. Minister has been avoiding ooft 
question vtz., whether this idea hag 
been formally put to the U.S. Govern* 
ment. That is the original question 
I tabled.

Shri 8. K. Patil: We have replied 
to that He has not read the printed 
answer. We have said that it has not 
yet been formally put

Irrigation Potential

''Shri Subodh Hanada;
Shri Ram Kriahan Gapta: 
Shri S. C. Samaata:
Shri R. C. Majhi:

•37. i  Shri D. C Sharma:
Dr. Bam Subhag Singh:
Shri Sarjo Pandey:
Shri Hem Barna:
Shri E. Madhnsudan Rao:

Will the Minister of Irrigation aad 
Power be pleased to refer to the reply 
given to Starred Question No. 205 on 
the 7th August, 1959 and state.

(a) whether Government have since 
examined the report of the officers 
appointed to report whether irriga
tion potential in the country is fully 
utilised or not, and

(b) if so, the decision taken*

The Deputy Minister o f Irrlgatfoa 
aad Power (Shri Hath!): (a) The
Government of India have since 
examined the reports of the Special 
Officers with regard to Bombay, West 
Bengal, Uttar Pradesh, Madhya Pra
desh, Bihar, Kerala, Madras, Ortasa, 
Mysore and Rajasthan

(b) Important recommendations of 
the officers regarding utilisation have 
already been communicated to the 
State Governments for taking neces
sary action.

Shri A iM h  Haaada: May I knew
whether H is a fact that due to haav? 
taxation o f the canal wataot Hip 
potentiality could not be ueed la  V ast 
Bengal?

S M  Btfhl: Not m all cases.
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Shrl D. C. Sharma: May I know if
the irrigation potential of Punjab was 
•Iso studied and, if so, what were the 
recommendations made in order that 
the irrigation potential may be 
increased and better utilised?

Shri Hathi: The reports about 
Punjab, Jammu and Kashmir and 
Andhra, which have been received 
stcently, are under examination.

Shri S. C. Saaaaata: Which of the 
State* have submitted their reports? 
Save their reactions also been duly 
oonaidered?

M  —ifti: Hie State* wen not 
X fu M  to submit their reports. Two 

• « M t  ware appointed, who went to 
<Mh State and examined each project, 
flw j soharitted the report to the Gov- 
pMWBt of India, asd their findings 
•WM b*«n aemnwnicated to the Stato 
(SfntatMMMta.

Dr. Bam BaUac Singh: It is saw
over three years that we have beeq 
hearing that irrigation potentiality* 
tor 25 lakhs acres of land are going 
waste in the country. What portion 
at that potential is being utilized at 
present? Has there been a reduction 
in the 25 lakhs acres or is it mom 
now?

Shri Hath!: I can say that the per* 
centage of the utilisation of water to 
now increasing satisfactorily.

•ft «rti : tcft w»pfar 
*nft aft* frftf
rm  ^TViTf v t  eft $  w sfav f a  
3*rft ftnnr<gfr vt i
A 5TPRT !*ni?n g fa  fasrfV x m - 
TO ft # f t  in?r t̂ 
TOTT vr ^3r *t £ fa 3* ftPST- 
fiR fr  «rc t r t m  v *  x §  f  f a « r  q s  

arc? fajn | ■
•ft $nft ; «f$2t % *rr fiwrfti

•ft i  #  TT5>T T̂TVTTf Vt T O  %
fr  »rt t  « fk  TT*r t o t

Shrl Goray: Just now the hon. 
Minister said that the utilisation of 
irrigation potential is progressing 
satisfactorily. Will he be more con
crete and say what is the percentage?

Shrl Bathl: I have got a statement 
for each State for all the ten States 
of which the reports have been 
examined. 1  can either lay it on the 
Table or read it, but I would prefer 
to lay it as it is a bog one.

Mr. Speaker: It may be laid on the 
Table

Sbri HatM: fat aome cases it is M 
per cent; in wane others it is 88 per 
eent

Shri FaoigmU: Will it be made
available to Members?

Shri The report is a VQhui-
nous one. I will lay the nnamasr °* 
the Table.
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Mr. Speaker: Very wdL I  win place 
three or four copies fa the Ubntar bo 
fluit hon. Members can look into them.

Shri Son*vane: May I know whe
ther the utilisation of irrigation poten
tialities has been hampered in Bombay 
State on account of the delay in having 
fleld-channels for the medium pro
jects?

Shri Hathl: Yes, that is one of the 
reasons.

Shrimati Renn Chakravartty: In
fhta survey have they mentioned the 
percentage of the channels which 
were originally supposed to have been 
constructed and how much still 
remains?

Shri Hathl: They have given the 
percentage of the distributaries and 
channels that have still to be con
structed for each State and for each 
project.

Mr. Speaker: It may be laid on the 
Table of the House.

Shri Sinhasan Singh: May I know 
whether the water rates differ from 
State to State? If so, have the Gov
ernment taken any steps to have a 
uniform rate all over India so that 
the water may be available to all 
agriculturists on the same terms and 
at the same rate?

Shri Hathl: The rates do differ. But 
that is a matter for the State Govern
ments to consider

eft iwft
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The Deputy Minister of Food aa i 
Agriculture (Shri A. ML Thomas):
(a) There are reports of sugar being 
sold from ordinary shops at prices 
higher than the prices at which sugar 
js sold from approved shops.

(b) It is for the State Governments 
to arrange for proper distribution al 
reasonable prices. So far as the 
Central Government is concerned, 
specific quotas are now being made 
available to the States from each 
monthly release. Except in one or 
two places, allotments from the con
trolled regions of U.P., North Bihar 
and Punjab are also being made to 
the nominees of the State Govern
ments.

(c) A  statement showing the des
patches of sugar to each State durintf' 
1958-59 (for eleven months November
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to September) it pieced on the Ifeble. 
(Sec Appendix J, annexure No. U].

(d) Sugar position can be eased in 
the country by increased production 
and Government has recently 
announced certain incentives to cane* 
growers and sugar factories for the 
purpose.

Shri Tyagi: At the cost of wheat
Pandit D. N. Tiwary: May I know 

whether the higher rate at which sugar 
is sold in villages is known to the Gov
ernment and, if so, what that higher 
rate is? Is it Rs. 1-4-0 or Rs. 1-8-0 
Or more?

Shri A. M. Thomas: It differs from 
State to State. We have received 
reports about the open market prices 
being higher than the controlled prices, 
or prices that have been fixed by the 
Government or district authorities, as 
the case may be. That may be from 
stocks which have been lying with the 
private traders on which we exercise 
no control.

Shri Tangamanl: May I know
whether it has been brought to the 
notice of Government that the prevail
ing market price in Madras of one 
viss of sugar is Rs. 1-10-0 and the 
open market price is much higher? 
And if that is due to scarcity, what 
steps do the Government propose to 
take for supplying enough sugar to 
Madras State?

Shri A. M. Thomas: The require
ments of Madras are being adequately 
m et Their consumption requirements 
would be round about 10,000 tons and 
we have released 10,000 tons to Madras.

Shri Tsagaaani: My question has 
not been answered. What is the pre
vailing market price?

Shri A. M. A t m :  D ie controlled 
rate in Madras will be about Rs.1.07 
per seer; that it to say, the wholesale 
price would be Rs. 41.88 nP. In 
Coimbatore it is Rs. 41.88 nP. In 
r a e r  places, it will be a little more. 
O f course we have not got reliable

figures with regard to the open market 
in the various centres.

Shri 8 . M. Banerjee: What are the 
prices fixed by Government in various 
States? May I know whether it is a 
fact that in almost all the States the 
prices of sugar in the open market are 
higher and, if so, whether the Central 
Government would like to take sugar 
distribution in their own hands 
because the State Governments have 
miserably failed in this matter?

Shri A. M. Thomas: It is not possible 
for the Central Government to under
take the distribution of sugar through
out the length and breadth of the 
country. We have left the matter to 
the State Governments concerned. We 
have fixed quotas for each State for 
distribution. With regard to prices, 
we have fixed ex-factory prices in 
North Bihar, Punjab as well as Uttar 
Pradesh. The sale price is calculated 
on the following basis: ex-factory price, 
plus actual transport charges plus 
duties or taxes payable plus a sum 
not exceeding Re. 1 per maund far 
profit and incidental charges. With 
regard to distribution, that is being 
made under the direct supervision and 
control of the district authorities.

aft ipreiK  sft frq- fa  Traflf *  
f̂t 5TVT V W R  ft™ . 5

The Minister of Pood and Agricul
ture (Shri 8. K. Patil): I could not 
get the question.

Shri Khnahwaqt Rai: Is there any 
control over the retail dealers of 
sugar in the States?

Shri A. M. Thomas: With regard 
to control in the States, I have already 
said that it is up to the various States 
to have the necessary regulations in 
the matter of control. In certain 
States, there is control on the distri
bution of sugar. Some other States 
have not yet been able to finalise the 
arrangements and so in those States
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evert now it is sold through the private 
trade channel? but the prices at which 
they are to sell ere controlled. With 
regard to controlled region, I have 
already stated the formula under which 
the sugar has to be sold. In the other 
States, such as the deficit States in the 
South and Bombay, there is no con
trol as such, but there is an informal 
understanding with regard to the ex
factory price and the price at which 
sugar would be sold.

Shri Baaga: Are we still exporting 
sugar and, if so, by what quantities? 
Ia it at a subsidized rate?

Shri A  ML Thomas: We are not
intending to export any sugar.

Shri Braj Baj Singh: May I know 
whether the Government’s attention 
has been drawn to the fact that the 
cane growers in UP. are not satisfied 
with the prices announced by the Gov
ernment per maund of cane? May I 
also know whether the Government 
has come to know that the cane 
growers have decided to go on strike 
and not to supply cane to the factories 
if the price increase of Rs. 2 per 
maund is not granted to them?

8hri S. K. Patil: The prices of cane 
are to be related to the prices of other 
things as well. Some hon. Member 
has said just now that even what is 
being done is done at the cost of wheat. 
Considering the incentives that are 
given now, the rise in price of cane 
from Rs. 1-7-0 to Rs. 1-10-0 is adequate 
in the opinion of the Government. 
There is also the possibility that with 
the other incentives that have been 
given, at the end the cane-growers 
will get more, because some duties 
Will be knocked off. Beyond that it is 
impossible to go, because otherwise 
the whole price structure o f agricul
tural eommoditiea would rise.
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Shri Snbbiah Ambalam: The boa.

Minister has just now said that
adequate quantities of sugar have 
been supplied to Madras. He has also 
stated that the traders are selling 
sugar at prices higher than the con
trolled rate. May I know whether 
the Government propose to impose any 
penal measures against those traders 
who contravene the Sugar Control 
Order?

Shri A. M. Thomas: Their licences 
can certainly be cancelled. 1 have 
already said that with regard to the 
sugar that is now being allotted to 
the various States they are exercising 
tiie necessary control and there would 
have been some carry over from the 
previous stock with the traders for
which they are naturally charging a 
little more. We cannot possibly con
trol distribution of that quantity.

Sana hon. Menhen: May I ask a
question?

Mr. Speaker: We have gone through 
only three questions during the course 
of half an hour.

Shri Math Pal: Just one question, 
Sir.

Shri Braj Baj Singh: It is very
important

Mr. Speaker: What shall I dot. 
(fattmpefaft). No, so; it i» vm f

prat M nM R  NOVXMpm I7f 1989 prat Asfiptrf
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wrong. K hon. Members w e not 
satisfied they should give notice of a 
half-an-hour discussion and we can 
have it.

tttigril OoMh Factory at Penuabar
-4-

f  Shri Sabodh Hansda:
•89. J Shri 8. C. 8amanta:

^Shri R. C. Majhl:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Integral Coach Factory at Perambur is 
manufacturing all-welded bogie 
wagons for carrying Iron Ores;

(b) if so, how many such wagons 
have been manufactured uptill now; 
and

(c) what are the advantages of such 
wagons in comparison with the con
ventional wagons?

The Deputy Minister of Railways 
(Shri Shahaawas Khan): (a) Yes; 
Integral Coach Factory are manufac
turing prototypes of these wagons

(b) None;

<c) The mam advantage of such 
wagons is reduction in tare-weight 
resulting in higher carrying capacity.

•
Shri Sabodh Haasda: How many 

prototype wagons have been manufac
tured by the Perambur factory?

Shit Shahaawas Khan: I have }ust 
now said, none

S u l 8. C. Baaianta: When will the 
construction work begin*

8hrt Shakaawaa Khaa: con*
..ruction work has already started. 
Orders were placed some time in May 
this year.

flkif fa g h iit t  Bingtu What a  the 
east o f these wagons? Is it note  than 
that of the ordinary wagons?
‘  Skit Shahaawas Khaa: The exact 
«ost has to be worked out later on, .

but the approximate cost will be in 
the neighbourhood of^ls. 65,000. It is 
considerably more than the cost of 
the ordinary wagons, but the carrying 
capacity of these wagons will be 
nearly three times the carrying capa
city of the ordinary wagons.

Shri Mohammed Elias: May I know 
whether Messrs. Bum & Co., Messrs. 
Braithwaite and Messrs. Jessop & Co. 
are manufacturing all-nvetted wagons? 
Have they started manufacturing 
welded wagons in their factories?

Shri Shahnawas Khan: We have
drawn their attention to the desira
bility of producing all-welded wagons. 
I hope they will switch over to them 
soon.

Shri Vidya Charan Shakla: The hoa. 
Minister has just now said that the 
exact cost of these coaches will be 
worked out later on. May I know 
whether the Government undertakes 
manufacture of such things without 
even knowing the cost of it?

Shri Shahnawas Khan: I have said 
that the approximate cost will be 
something like Rs. 65,000.

Shri Vidya Charaa Shakla: But the
exact cost is not known to the Gov
ernment.

Shri Mohammed Elias: Which one 
will be cheaper, the nvetted one or the 
welded one?

Shri Shahnawas Khan: I cannot say 
exactly as to which would be cheaper; 
but possibly the nvetted wagon may 
be slightly cheaper But the advan
tage of having a welded wagon is so 
great that it might be worth while 
paying a little more for welded 
wagons. Their carrying capacity is 
much more than that of the nvetted 
wagons.

Sturt Taagaiaaai: How many wagons 
are likely to be constructed before the 
end of this year at the Integral Coach 
Factory at Perambur?

Shif Shahaawas Khaa: We are con
structing only four prototype wagons.
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After we have completed their eon* 
gtruction and various experiments have 
been carried out we will decide as to 
what is to be done later on.

Shri Thlrnmala Bao: Bas the ques
tion, viz., that the rise in cost is set 
off by increase in carrying capacity, 
been examined?

Mr. Speaker: That is what he has 
said.

Shri Thlrnmala Bao: No, Sir, he has 
not said that. This question has not 
been examined.

Mr. Speaker: Very well, the hon. 
Minister will answer it

Shrl Shahnawai Khan: I have said 
so.

Shrimati Rena Chakravartty: Does 
the hon. Deputy Minister know that 
there have been long negotiations 
with Messrs. Bum & Co. regarding the 
feasibility of changing over to welded 
wagons for carrying ores? In view 
o f the fact that as yet there is no 
capacity for making all-welded bogies 
is it the policy o f Government now 
firmly not to place orders for any 
other bogies except all-welded bogies?

Shri Shahnawai S h u : No, Sir.

Purchase o f Logs for Forest 
Department, Andamans

f
T il f  Shri S. C. 8amanta:

\  Shri Snbodh Hansda:

Will the Minister of Food and Agri- 
eattore be pleased to state:

(a) whether in or about the month 
j f  March, 1999 tenders were invited 
.wice toe supplying logs to the Forest 
Department at Middle Andaman 
Depots;

(b ) if  so, who were the tenderers;
(e) whether lowest tender was 

accepted; and
(d) who was the Chief Conservator 

o f Forests at the timet

th e  Minister o f Agrleoltare CD*. 
P. S. Deshmakfe): (a) to (d). Necee- 
sary information has been called Jar 
from the Chief Commissioner, Ante* 
mans and Nicobar Islands and will be 
placed on the Table of the House as 
soon as it is received.
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Shrl S. C. Samanta: Is it not a fact 
that more than one month ago I had 
given notice of this question? What 
is the difficulty in procuring informa
tion from Andamans’  Is there any
thing secret because of which the hon. 
Minister is going to put it on the 
Table ot the House later on?

Dr. P. S. Deshmnkh: I can assure
the hon. Member that there is nothing 
secret. We have not got complete 
information. As soon as we get it, i t ' 
will be placed on the Table of the 
House

Shrl Baghunath Singh: May I know 
whether this tender relates to soft 
wood or to hard wood? This at least 
must be known to the Government,

Dr. P. S. Desfcarakh: I would like te 4 
wait for the information.
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M M Am  «C laBwar Board
•41. Shri Haitrik Chandra Mathur:

Will the Minister o f Kallwin be 
pleased to state:

(a) how many posts of the Members 
« f  Railway Board are lying vacant 
and for what period they have remain
ed vacant during the current year;

(b) what procedure and criterion is 
adopted in filling up these posts; and

(c) whether it has been decided not 
to fill some of these posts*

The Deputy Minister of Railways 
(8hrl Shahnawas Khan): (a) None of 
the posts of Members is vacant at pre
sent. Two posts were vacant, one for 
the penod from 30th June, 1959 to 
20th October, 1959 and the other from 
Slst July, 1959 to 26th October, 1959

(b) These are selection posts and as 
such they are filled by selection from 
amongst senior officers of Railways 
with the approval of the Appointments 
Committee of the Cabmet

(c) Does not arise in view of (a) 
above.

Shri Harish Chandra Mathur: What 
were the special circumstances, that is, 
whether there were any sudden 
casualties or there were facts which 
were not known to the Government, 
that these posts could not be filled in 
time and a state of vacuum and uncer
tainty was created?

Mr. Speaker: One fell vacant in 
July and was filled up m October The 
ether fell vacant in June and that was 
also filled up in October Where does 
the casualty come in?

Shri Shahaawas Khan: There is no 
great vacuum.

Shri Tyagi: May I take it that he is 
carrying on without these posts?

Shri Buga: Hie Board carried on 
without two members for three 

/ ̂ months. Why not abolish those two 
posts?

Shri Harish Chandra Mathur: Out
of four members two were absent for 
three or four months.

Mr. Speaker: Are we having a 
general discussion here?

Shri Harish Chandra Mathur: I want
to know whether there were any 
special circumstances, viz., whether 
there were sudden casualties or what 
happened or it is that they could not 
think about it in time. What are the 
circumstances* It creates such a sus
pense It is a general question

Mr. Speaker: I thought the hon. 
Minister said that it took time for 
them to find out as to who is the suit
able and proper man from a number 
of them

Shri Tyagi: The hon. Minister stated 
that the work is going on normally 
without filling them up.

Mr. Speaker: If they fill all of them 
then there is a quarrel. If they have 
filled up the two posts quickly there 
is a quarrel If they keep them 
vacant, there is a quarrel. We do not 
know where we stand!

Shri Nath Pal: Are we to infer from 
the fact that the posts were not filled 
up for two months and still the 
administration was carried on smoothly 
that these posts are not really essen
tial? This arises particularly in view 
of the fact that these are very high- 
salaried posts in the country.

Mr. Speaker: Hon. Members feel 
that two months or three months is too 
long a penod for not filling up these 
vacancies which are very important 
posts What is the reason for it?

Shri Shahnawas Khin: There is no 
special reason except administrative 
reasons of finding a suitable person. 
As the House is aware, the Chairman 
of the Railway Board was not keeping 
very good health and had undergone 
a very serious operation. So, he had 
to go. The other Member had to be 
released to go to the Atomic Energy 
Commission.
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Mr. Speaker: Next question.
Shri T. B. Vtttel Bao: Could we ask 

some more supplementary questions, 
fcr?

Mr. Bpeehrr Nothing mere.
Ckai Project

+
rBhri S. M. Banerjee:

H L ^ Shri Valvl:
(̂ Shrl Khimji:

Will the Minister of irrigation and 
Fewer be pleased to refer to the reply 
given to Starred Question No. 1334-A 
on the 10th September, 1959 and state:

(a) the nature of decision arrived 
id  by Government on the Report of 
the Experts regarding Ukai Project; 
and

(b ) whether a copy of the same will 
he laid on the Table?

The Depvty Minister of Irrigation 
and Power (Shri Hath!): (a) and (b). 
The Government of India accepted 
the recommendations of the Com* 
Mittee of Experts, which in substance, 
are as follows:

( 1 ) Out of a total quantity of 9*18 
m.a.ft available in a design year, 6*0 
an.a.ft. be allocated for the basin above 
Ukai, and the remaining 3-18 m.a.ft 
lie given for use at Ukai and for the 
area below.

<2) The most economical size of the 
idem is for a full reservoir level of 345; 
tad

(3) As worked out by the Com
mittee, the estimates of cost stand at 
Rs. 61*57 crords for the development 
« f  an average of 1,20,000 KW of power 
annually and complete irrigation of 
the areas envisaged to the extent of 
about 3,91,650 acres.

Sfcrl P. R. Patel: May I know whe* 
titer the Ukai project was included in 
(he First Five Year Plot and why 
to  much time has been taken to fina
lise it?

8hH Hsthl: Because It wits being
Investigated and there were severs! 
technical points raised and they bed 
to be clarified.

Shri Khimji: May I know whether 
the Government of Bombay have 
accepted the recommendations o f the 
expert committee and if so wind step* 
they have taken for the w iw ite i  o f 
the project so far?

Shri Hathl: Those recommendations 
were conveyed to the Government of 
Bombay. They required further dis
cussions. These discussions were held 
and ultimately they have requested 
the Planning Commission to give them 
sanction to go ahead and the Govern
ment of India have given the sanction 
They are now starting the project.

Shri Khimji: May 1 know whether 
there is truth in the report that the 
Finance Minister of the Government 
of India, on or about the 28th is laying 
the foundation stone of this project?

The Minister o f Finance (Shri 
Morarjl Desai): It is true; on the 27th.

8hri Assar: May I know whether 
the Government is aware that com
plaints have been received by the Gov
ernment opposing the Ukai project 
and what steps are being taken?

Shri Hathl: We have not received 
them here. It may be with the 
Bombay Government.
* Shri Yajnik: May I know whether 
the height of the dam as was originally 
settled has been reduced as a result 
of the recommendations of the expert 
committee? Is it a fact that the 
number of kilowatts that was to be 
generated has also been reduced as A 
result of the expert committee's recom
mendation and if so, what is the reduo- 
tion in the height of the dam and thd 
number of kilowatts to be generated* 
and in the number of acres to be 
irrigated?

Mr. Speaker: The hon. Minister may 
answer one of the questions.

Shri Hathl: The height o f the dM S' 
has been reduced from 351 to 945 feel.
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t t t f  YajnJk: Kilowatts?

U r i tttthL- As the Speaker asked 
ihe to answer one, I have answered 
ana. In the power, there will not be 
much difference It will be 120,000 KW

Shri Yajulk: And the acreage? It 
Is important for us to know the 
reduction m the acreage that would 
take place as a result of the recom
mendations

Shri Hathl: The number of acres 
would not be much reduced. It is 
going to give perennial irrigation to 
the present area irrigated under the 
Kakrapara project

Shri B» K. Galkwad: How many 
acres of fertile cultivable land will go 
tinder water if this Ukai dam is con
structed*

Shri Hathl: I have not got these
figures with me

Shri BL V. Parmar: May I know 
whether it is a fact that machinery 
and equipment brought for the Ukai 
project were immediately transferred 
to the Koyna project* What are the 
reasons for that* May I know 
-Whether it is a fact that the Bombay 
Government, in order to do injustice 
to Gujarat, have shifted this equip
ment?

Mr. Speaker. Order, order
Shri Hathl: I cannot vouchsafe for 

toe various presumptions made But, 
after all, the machinery in a State are 
meant for the various projects in the 
State itself. It is for the State to 
take them wherever they want When 
it is surplus, it may again be brought 
back to the dam.

Shri Jadhav: What is the total 
estimated cost of the project* Lands 
Hwn which districts will be irrigated*

tfctl Hathl: Cost, I have stated, will 
t o  Rs. 61*57 crores.

/ # ktl Ctaray: The Minister said that
*  does not know the exact acreage
4  cultivable land that may be sub

merged Does he know how many 
villages will have to be vacated?

Shri Hathl: I have not got that 
information with me

fourth All-India Conference of Ware
housemen

/S h ri <jiony:
\Shri Valvi:

Will the Minister of Food and Agri
culture be pleased to state.

(a) whether it is a fact that the 
Fourth All India Conference of Ware
housemen was held at Poona on the 
14th and 15th September, 1959; and

(b) if so, what decisions were taken 
by the said Conference*

The Deputy Minister of Pood and 
Agriculture (Shri A. M. Thomas): (a)
Yes, there was a conference of ware
housemen at Poona which was also at
tended by representatives of the 
Reserve Bank and the State Bank, 
Managing Directors of several State 
Warehousing Corporations, Registrars 
of Cooperative Societies of several 
States and other senior officials

(b) Mostly the difficulties and pro
blems arising m the day-to-day work
ing of the warehousing scheme m the 
different States were discussed at *he 
conference Certain general matters, 
such as, the way m which plans should 
be prepared by the different State 
Corporations and the Central Corpora
tion for the Third Plan, the possibility 
of setting up a joint self-insurance 
scheme for all the Corporations and a 
common construction agency were 
also discussed In the light of these 
discussions the different Corpora4 ions 
will now formulate their definite 
views

Shri Go ray: May I know how many 
warehouses are likely to be built 
during the next two years*

Shri A. M. Thomas: For the ware
houses now existing, the total capacity 
would be 84,000 and odd tons The 
total number of warehouses that art
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functioning are, under the Central 
Warehousing scheme, 9; in the States, 
the total is 42

Shri Goray: I asked how many 
warehouses are likely to be built 
during the next two years

Shri A. M. Ulemas: With regard to 
the construc ion programme, a pro
gramme for building a capacity of 
6000 tons has now been approved. 
Construction of 11300 tons additional 
storage capacity is also under con* 
sideration. We think we would be 
able to plan for another 35,000 tons 
in 7 other centres for 1959-60.

Shri Geray: What will be (he pro
portion of the number of warehouses 
to the total number of villages? Will 
there be a warehouse for about 10 
villages or 15 villages?

The Minister o f Food and Agricul
ture (Shri S. K. Patti): About ware
housing corporations and warehouses 
which are managed by the Govern
ment, we are making a proposal that 
for the Third Five Year Plan, we shall 
tnul iply and we shall come to some 
kind of a stage where for every Com
munity Development Block, we should 
have a warehouse Therefore, the 
whole Plan is under discussion Final 
decisions have not yet been made For 
our immediate purposes and also for 
near distant purposes, warehousing 
capacity has to increase many many 
snore times than what it is today

Shrimati Ha Palchoudhuri: May I
know whether any of our Indian ware
housemen offered to build warehouses 
lor the buffer stocks to be kept as the 
Minister has in mind?

Shri 8. K. FatU: So far as ware
houses are concerned, we have deve
loped a modem warehouse which is, 
X should say, one of the best any
where. I am not taling of Silos, but 
the ordinary warehouses. They have 
been approved of even by experts of 
other countries m the event of stock 
being increased, etc We have reduced 
the price o f construction also under 
another scheme. All that is being 
attended to.

Shri ThiromaJa Bao: What does the 
word warehousemen connote? Does it 
refer to the Directors controlling the 
warehouses or people actually la 
charge of the warehouses?

Shri A. M. Thomas: People in charge 
o f warehouses.

Shri ThlrnmaU Kao: Government 
servants?

Shrl A. M. Thomas: Yes.
Shri Goray: Would the Minister tell 

me whether the entire capacity of the 
present warehouses is being utilised 
by the farmers?

Shri A. M. Thomas: Yes, Sir. We 
have got information that ihe capacity 
is mostly utilised, and the present 
stock figures indicate that a quantity 
of about 329 000 maunds of different 
commodities has been stored.

8hri Goray: What will the percent
age be to the total capacity?

Shri A. M. Thomas: Almost the total 
capacity is now being used

Shrl Jadhav: May I now the num
ber of villages that will be covered 
by warehousing in the Third Plan*

Mr Speaker: That is what he said
Shri S. K. Patll: I said it should be 

a commum y block The hon Mem
ber may have an idea The number 
of villages differ, but the block has 
got an entity of its own, and it doee 
cover a number of villages.

tm n«n

T T> H  tPTCT, UK * $  tfiTlfiWr 
W  ^  q  i f

W i? vt frqvv^fjfl

(v ) smr rscr srrv.T #  
t w i t  ‘rfTrrarcr v  f o i  «r.f<rc? trtr 

<£ffr ^  ^  forty
VfPIOT *rt*f)-1; KiT

( * )  flTViT i  *<r if «f$T
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f t w t i («ft ^ f t ) :

«Ft TTftT,
A lfa* f*TCITT qVMUfl (

) V fatrffVrT
Wt *t n f  i  I V f f̂ nFTTT q>5R mr *  
f t r a f  ?ptt ftfCfr ^'T^fr z rm ru  «ft
ftfwrfVpT f  I TrTTSr^TTO'tT^r ’TT'T 

* t  qfaprwr v t  ^ v ts p f te T T T t  
WTTfl't 1

w *  jrw  htoiT 5 fir r̂*r-
<nrr qfonsrcr *p frw *  \̂s w n  

M t f t  »J2T t  fa*  s r w  f  I S*T 
Trfjfr ^  * u  ^  *q*n ^ ir fa

tft w r  «H r *f Q? 5TPRT =arr?m 
J  fa  SRT Wr*G\r ?*T TT* % f ^  
^ f F  5T?5r *T*STT Tt vp* ft S*TT 

% in tip s t t c  n  tft n^nraT 
fcu | ?

•ftjrnft 3ft f  vfkw r̂
^  TOIT 3TFT ?ft I
Shri C. D. Pande: This dam was to

to completed within the Second Plan 
period, and 1 know it for certain that 
Bus process of construction has been 
completely brought to a standstill 
What is the reason* May I know 
whether any progress has been made 
to this regard?

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim): It
is not correct to say that it was to be 
completed within the Second Plan 
penod It was settled that only the 
preliminary works relating to this 
scheme would be done during this 
Plan, and the next Plan would be the 
construction period o f this Plan

Shri Tyagi; The hon. Minister has 
Just now stated that the Centre have 
agreed to a certain amount to be 
flpven as grant or subsidy or whatever 
It bo to the UP. Government for a 
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few projects. May I know if the 
Jumna Hydel Scheme is also included 
in those projects*

Hafiz Mohammad Ibrahim: No, Sir, 
certainly not That is an entirely 
separate subject, and it is much more 
expensive That ts a separate ques
tion.

*ft vm  WT *nPTqT % OJR
jf 3TT<T *Tf I  f% zr? T f  sptf 

*T r e t  f t  *r?T ?TT fa  THT 
«T*TT «TT 3ft 5*T 5FR 'THT *TT, faff T 
ITO TOR^t sr?T 'T?!5R' «TT̂ ft «ft,
tft ?nft <tt ?rfr ? r  <tptt | 1 ?ft A
STĤTT £ fa sflIT vmrrr 
^ r r  sr%?r Tt *r<«f;r< t t  f?-n*Rr
fa  3Rft »t ap^t TPT Tt £5CT farr

*5K**w <wî hi »nft,
STT5T * f t  q^t «ftr fa*ft Tf cTT % 
aptf Irf>sPT ^  ?T T^t | I «fi|T cW 

*rr •Tfr'TV §■, 5^ w t'f ^t
T^TfT «ft, % fiTT^ A mt »

T?T I  I

#S 1WW Tin- JT̂ t JT^T
iff vt î rr fa tht jhtt 
srr^f? faerf ^r?ft #^mc f t  s i m t 7 

%rfax igpnw  ̂ m r
A ^ « ft  1

Service Co-operatives

+
f  Shri P. C. Borooah:
I Shri JhuUn Sinha:
I Shri D. C Sharau:
| Shri Bibhuti Mlshra:

•45. -{ Shri Saijtt Pandey:
Shri Hem Raj:
Shri Nek Ram Segi:
Shri S. A. Mehd}:
Shri Kalika Singh:

Will the Minister of Community 
Development and Co-operation be 
pleased to refer to the reply given to
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Starred Question No. 101 on the 4th 
August, 1959, and state:—

<a) whether the programme for the 
establishment of service co-operatives 
during the remaining part of the 
year 1989*60 has since been finalized; 
and

(b) if so, the details of the pro
gramme, State-wise*

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. 8. Murthy): (a) Yes

(b) The details of the programme 
State-wise are given in the statement 
laid on the Table of the Sabha 
[See Appendix I. annexure No 16]

Shri P. C. Borooah: May I know the 
amount sanctioned for the scheme so 
far as Assam is concerned9

Shri B. S. Murthy: The Centre and 
the State Governments will share m 
financing and giving some subsidy to 
the societies The total amount for 
all States will be Rs 59 25 lakhs for 
the year 1959-60

Shri P. C. Borooah: May I know 
how many of the existing societies 
have been reorganised by this time 
and how many have been newly or
ganised?

Shri B. S. Murthy: It has been given 
m the statement Twenty-three 
thousand sixty-eight old societies will 
be reorganised and 15,727 will be or
ganised

Shri P. C. Borooah: I wanted to 
know how many have been reorganis
ed by this time.

Mr. Speaker: Is it not given in the 
statement there? In respect of what
ever is given in the statement, the 
f«»n Minister will say; please refer to 
the statement

8 W  P. C. l ow h : It is not in the 
statement.

Shri Baas Raj: In viaw of the fact
that the old co-operative law is a very 
complicated one and the zamindars 
are very much harassed in getting 
their loans, may I know what step* 
have been taken to simplify that law 
to make the service co-operatives 
successful?

Shri B. S. Murthy: The State Gov
ernments have been requested to look 
into the matter and bring necessary 
amendments to the existing co-opera
tive law

Shri Tangamani: May I know how 
many out of the 500 new service co
operatives which are going to be set 
up in Madras have been organised* 
May I know the reason why there is 
such a low number in the programme 
for Madras7

Shri B. S Murthy: This scheme has 
just been finalised in August 1959 It 
is too early to say how many have 
been organised or how many have 
been revitalised

Shri M. R. Krishna: May I know
whether the Government have creat
ed any effective machinery to assist 
the sc rvice co-operalives m the 
various States’

Shri B. S. Murthy: Yes. Sir The 
Government is trying to organise 
supervising unions at the block levels 
and also district and State unions

Dr. Ram Subhag Singh: May I
know whether it will be possible at 
this pace to spread a network of good 
service co-operatives throughout the 
country within the fixed penod of 
three years of which about eleven 
months are already over*

Shri B. S. Murthy: I think it will 
not be impossible provided all the 
Members of Parliament give their sup
port

Dr. Ram Sabhag Singh: In what
way have Government asked tor the 
co-operation o f the Members for 
spreading this work?

Shri Baaana: May I know hoti 
many new co-operatives have beaa 
started in Mysore?
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Shrl B. 8. Knttiqr: I Just stated that 
M is too early to find out that data

Seth Chnrted Das: The hon Minuter 
has ]ust said that instructions have 
been issued to the different States for 
changing the co-operative law Does 
the hon Minister know that in very 
few States these laws have been 
changed and that the difficulties of 
these co-operatives are just the same 
•s they have been so far’

Shrl B. S. Murthy: I only have to 
aay to the hon Member that co-opera- 
lion is a State subject, and we have 
to persuade the State Governments to 
do the needful m the matter

Shri Sooava&e May I know 
whether every village desirous of 
having a service co-operative society 
would be registered, and what would 
he the maximum loan that would be 
given m proportion to its capital’

Seth Govind Das. It takes years for 
registration

Shri B. S. Murthy: It is the desire 
o f the Government to provide a co
operative society to every village with 
a population of about 1,000 people and 
the loan will be in accordance with 
the share capital of the co-operative 
society

Shrtmati Renuka Bay: The hon
Minister said that t’ Central Gov 
eminent cannot take action and it is 
for the State Governments, but I 
would like to know whether the Cen
tral Government is a* are how many 
State Governments have actually 
changed or amended their laws in res 
ponse to its suggestion?

Shri B. S. Murthy: I did not aay the
Central Government had not taken 
any action in the matter As a mat
ter of fact, last July a conference of 
the Ministers of Co-operation was 
held in Mysore, and then this question 
was thrashed out and all the Ministers 
of the States have agreed that neces- 
W jr  amendment to the existing co
operative law should be introduced 

implemented

Skrimatt Bcnuka Bay: But how
many have so far changed the laws? 
Have they taken any action7

Shri B. S. Murthy: I thmk the hon. 
Member knows that between July and 
November some of the State Assemb
lies have not met

Shri Raghubir Sahai. From the 
statement it appears that 10,000 co
operative societies have been fixed 
as the quota for UP I understand 
these societies have been formed, but 
I would like to know from the hon 
Minister whether the remarks made 
by the National Herald of UP have 
come to his notice, m which the paper 
has doubted the genuineness of the 
societies formed in U P Has he 
examined the veracity of these re
marks*

Shri B. S Murthy. The 10,000 ser
vice co-operative societies of UP 
are divided as follows 6,000 co-opera
tives to be reorganised, and 4,000 to 
be organised 1 do not thmk a big 
State like U P will feel any difficulty 
in organising the societies

Shri Raghonath Singh* May I know
how many co-operative societies have 
been registered in U P , and whether 
it is a fact that more than eighty oer 
cent of the applications are pending 
for the last four months for registra
tion’

Shri B. S. Murthy: I shall look into 
it if mv hon. fnend gives me the 
information

Shri Naiuyanaokutty Menon- In the
witB of co-operative societies which 
require only reorganisation, what is 
the procedure adopted by the Central 
Government to reorganise them, and 
how far has the work progressed’

Shri R. S. Murthy: As I said the 
has just been finalised in 

August, and the States are busy in 
implementing the recommendations
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Robbery In Running Train near 
Bhatinda

f  Shri Ajit Singh Sarhadi:
I Shri Ram Krishan Gupta:
I Sardar Iqbal Singh:

•47 <1 Shri A. M. Tariq:
I Shri Prakash Vir Shastri: 
^Shri Sarju Pandey:

Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that two 
masked men armed with lethal 
weapons got into a third class women's 
compartment at Phus Mandi Station 
near Bhatinda on the 28th September, 
198ft and snatched cash and ornaments 
o f all the women passengers at pistol 
point and two of the women were 
thrown out of the train;

(b ) tf so, value o f the property 
looted; and

(c) the steps taken to arrest the 
robbers*

The Deputy Minister of Railways 
(Shri Shahnawas Khaa): (a) Yes
The incident took place on 25-0-1899 
and not on 28-9-1959 Two women 
passengers themselves jumped out of 
the compartment and one was pushed 
out by the miscreants while she at
tempted to pull the alarm chain

(b) Rs 390 approximately
(c) Vigorous efforts are afoot by the 

District Police and the Government 
Railway Police, who are investigating, 
the case, to traco out the culpnts

Gliding Training Centre, Hyderabad

f  Shri D C Sharma:
I  Shri Pangarkar:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques
tion No 494 on the 17th August, 1959 
and state

(a) whether any progress had since 
been made m the setting up of a gild
ing training centre at H>derabad 
(Deccan),

(b) if so, the nature of the progress 
made, and

(c) when it is likely to be started?

The Deputy Minister o f Civil 
Aviation (Shri Mohiuddm): (a) to (c)
A  number of sites for the establish
ment of Gliderdrome have been in
spected but no final choice has yet 
been made A  gliding centre will be 
established at Hyderabad after the 
gliderdrome has been constructed

Oak Sleepers for Railways

•m  /  C K Bhattacharyya: 
^Shrl Aehar:

Will the Minister of Railways be 
pleated to state:

(a) whether a| very large quantity 
of oak sleepers for Railways supplied
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fcy a foreign Ann have been found to 
be unserviceable;

(b) whether these have been ex
amined by the wood experts of the 
Forest Research Institute, Dehra Dun, 
who visited Bombay for the purpose,

(c) whether the exporters have 
been paid in full,

(d) what is the amount of loss, and
(e) what steps have been taken to 

recover it’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No

Some of the sleepers, however, have 
developed cracks

(b) "Yes, Sir
(c) Yes, Sir
(d) The matter is still under ex

amination in consultation with the 
Forest Research Institute, Dehra 
Dun

(e) The defects have been brought 
to the notice of the suppliers, and 
their reply is still awaited

Extension of Railway Line beyond 
Madhopur

Shri Inder J Malhotra. 
Shri M L. Dwivedl. 
Pandit I) N. Traan 
Shri Rom Knshan Gupta 
Shn Padam Dev.
Shri D C Sharma

Will the Minister of Railways be 
pleased to refer to the reply gi\en 
to Starred Question No 657 on the 
21st August, 1059 and state

(a) the alternative alignments which 
are under examination of the Central 
Government for extension of railway 
line beyond Madhopur into the Stale 
-of Jammu and Kashmir,

(b) whether all the proposed al
ternative alignments have been dis-

with the Government of 
nu and Kashmir; and

(c) if so, by what tune a final de
cision regarding the alignment of the 
railway line is likely to be arrived 
at’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c)
Extension of Railway line beyond 
Madhopur m the State of Jammu and 
Kashmir will involve crossing of the 
River Ravi The alignment of the 
line beyond the Ravi depends upon 
the site of the river-crossing which 
is still under investigation Before 
finalising the alignment, the State 
Government’s views will also be ask
ed for and considered A decision can 
be taken only after the investigations 
are completed.

Survey of Indian Ocean
*51 Shri N. R Muxuswamy: Will

thc Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that several 
countries will co-operate m an inter
national project to survey the Indian 
Ocean.

(b) in what way India will parti
cipate m the survey, and

(c) what are the special features of 
the Indian Ocean m which the said 
survev is to be conducted’

The Deputy Minister of Agriculture 
(Shn M V Krishnappa): The Prime
Minister will give a reply to the ques
tion later

Cross-breeding Centre at Hyderabad

f  Shri Xagi Reddy.
*52.  ̂ Shri Ramam:

I  Shri D V R a o

Will the Minister of Food and Agri
culture be pleased to state

(a) whether the Indian Council of 
Agricultural Research have started a 
cross-breeding centre at Hyderabad, 
as a research project;

(b) if so, the number of bulls un
ported and the cost thereof, and
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(c) what is the programme of re
search planned?

A t  MteWw «f Acrinttnn (Or P. 
8. Deahmokh): (a) Yes

(b) None Breeding under the pro
ject is done by artificial insemination 
with Jersey semen received from the 
Central Artificial Insemination Station, 
Bangalore where four imported bulla 
are maintained These were given as 
a gift by the T C M

(c) A  statement u laid on the Table 
of the Lok Sabha

STATEMENT
“The object of the project is to 

evolve cows of high milking capacity, 
suited to local conditions, by cross
breeding with Jersey For this pur
pose, one main centre has been located 
at Hyderabad with four sub-centres 
at Secunderabad, Uppal, Shamshabad 
and Royadrug The mam programme 
of work is as follows —

(i) Survey of the cattle population 
and collection of information 
about their milk production, 
breeding, feeding, and mana- 
gemental practiccs

(n) Control of breeding to eli
minate all natural mating

(m) Use of Jersey semen for arti
ficial mating and provision 
of necessary facilities for this

( iv ) Study of adaptability to local 
conditions of the cross-bred 
progeny at different levels of 
Jersey blood so as to deter
mine the most suitable level"

Derailment near Visapnr

*5S Shri Knmbhar: Will the Minis
ter o f Railways be pleased to refer to 
the reply given to Starred Question 
Vo 1846 on the 10th September, 1959 
regarding the derailment of a passen
ger train between Visapur apd 
Belwandi and state*

(a) the causes of the accident; and
(b) the lost sustained as a result 

thereof?

Deptfr MlaMar of Kellway* 
<Sbrt Shahnawas Khaa): (a) Under
1QVestigation

(b) Damage to the Railway pro
perty has been assessed at 
R* 46,000

'sor.
•ft f n j  
aft Wo Vo 
«ft

-Mf -
*r mrrtver srnr *tw t 

t  % wzpvr jt ^  arciT% e r r  
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'farfr P r o f  swr 7fr*rr t  w  
firMr «nfr

i t  ,

(*?) st ^ rr  j n f r
ITT* foil *nTT

(n) nrfc ?t, fft f»iirnT7 r̂
far ?[VrT , xftr

(w) gwrarr  fircfta
M tt w t  t  7

faw rf if tr  f i i^ r  rtfft  ( tf t
(w) *fr %r i 

{& ) afr ?t i
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(w ) trite ra  arravrft *rr P m « ^  
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Hiagoli-Khandwa Rail Link

m . / S hri T. B. Vtttal Kw: 
t  Shri

*MWU the Minister of Sail ways be 
Jlnuii  to refer to the reply given

to Starred Question No. 68 on the Hth 
Ifehruary, 1959 and state:

(a) how many out of the thirty- 
four major bridges on the Hingoli- 
Khandwa Rail Link under construct
ion have since been completed;

(b) whether all the girders required 
for these bridges have since been re
ceived;

(c) whether the railway line bet
ween Kanhargaon and Akola will be 
opened for the passenger traffic short
ly;

(d) when the whole link will be 
completed and opened for the passen
ger traffic; and

(e) the total amount 6pent on the 
link upto the 30th September, 1959?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a)
Eighteen

(b) Yes Sir, except for 5 spans.
(c) Yes, Sir This section is ex

pected to be opened in the first week 
of December, 1959.

(d) The whole link is expected to 
be completed and opened to passenger 
traffic by the end of December, 
1960

(e) Rs 9 50 crores

Leakage of Delhi Master Plan

Shri Vajpayee:
Pandit D. N. Tiwari:
Shri M L. Dwivedi:
Shri Prakash Vir Shastri: 
Shri Nardeo Snatak:
Shri Ansar Harvani:

•56. Shri A. M Tariq:
Shri Ramji Verma:
Shri S. A. Mehdi:
Shri Kodiyan:
Shri Hem Baraa:
Dr. Ram Subhag Singh:
Shri B. C. MulUck:

Will the Minister of Health be 
pleased to state:

(a) whether the Chief Commissioner, 
Delhi, has been asked to conduct an
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enquiry into the alleged leakage of 
Delhi’s Master Plan prepared by the 
Town Planning Organisation;

(b) if so, whether the enquiry has 
accordingly been instituted;

(c) the composition and terms of re
ference of the enquiry body; and

(d) the progress made in the en
quiry?

The Minister of Health (Shri Kar- 
markar): (a) Yes, Sir

(b) The enquiry is being conducted.
(c) A copy of the Health Ministry’s 

letter dated the 29th October, 1959 
addressed to the Chief Commissioner, 
Delhi in this regard is laid on the 
Table of the Sabha. [See Appendix 
I. annexure No 17.]

(d) The report of the Chief Com
missioner is awaited.

New A.I.I Scheme for Travelling to 
London

f  Shri S. A. Mehdi:
*57. Shri Oza:

Shri M. R. Krishna:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether any new scheme of Air 
India International with a bank to 
offer loan to passengers for travelling 
to London has been introduced;

(b) if so, what are its features; and
(c) the number of Indian passen

gers who have availed of this op
portunity?

The peputy Minister of Civil 
Aviation (Shri Mohinddin): (a) Yes, 
Sir.

(b) and (c). I lay on the Table of 
the Lok Sabha a statement giving the 
requisite information. [See Appendix 
I, annexure No. 18.]

Sinking of the ‘Obenrn’

*58. Shri BuMmaa Ghoae: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether any enquiry has been 
held on the sinking of the ship 
‘Oberon’ in the Hooghly on the 7th 
September, 1959;

(b) if so, the result of the enquiry;
(c> what were the ranks of the 

employees who died in the accident;
(d) has any compensation been 

paid to the families of the deceased;
(e) if 60, the amount paid in each 

case;
(f) if the reply to part (d) be in 

the negative, the reasons for non
payment; and

(g) the loss suffered by Govern
ment m this mishap?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) to (g). A 
statement is laid on the Table of the 
Lok Sabha [See Appendix I, an- 
ncxuro No 19 J

National Highways
*59 Shri Damani: Will the Minister 

of Transport and Communications be
pleased to state:

(a) the extent to which profits made 
out of cement distribution by the State 
Trading Corporation of India Ltd., 
during the last two years have been 
utilised for the improvement of 
National Highways; and

(b) what is the present position in 
that respect?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). No 
amount has yet been utilised for the 
improvement of National Highway*. 
The question of utilising a sum of 
Rs. 6*99 crores for cement concreting 
certain sections of National High
ways and Rs. 2 crores for the develop 
ment of certain new roads as National
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Highways is under active considera
tion and specific proposals have been 
made to the Planning Commission for 
their concurrence.

‘Hydrographic Surveyors’

*60. Shri Tangamani: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a proposal for 
utilising the services of the hydro- 
graphic surveyors m Calcutta Harbour, 
in other minor ports, inland water 
.survey, border river survey etc;

(b) if so, m what form they will be 
utilised;

(c) the present strength of such sui- 
veyors in Calcutta;

(d) whether there has been a de- 
mand for increasing the number of 
such surveyors; and

(e) if so, what action has the Gov- 
•einmcnt taken m the matter?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No.

(b) Docs not a.’.so

ic) The sanctioned strength of the 
Calcutta Pori Commissioner’s River 
Survey Service consists of one post of 
River Surveyor, one temporary post of 
River Surveyor on Special Dutj, one 
post of Deputy River Surveyor, 36 
posts of Assistant River Suivcyor—(34 
permanent and 2 temporary).

(d) and (e). The Calcutta Port 
Commissioners recently applied for 
the sanction of the Central Govern
ment to the creation of three posts of 
Assistant River Surveyor for attend
ing to the increased survey works on 
the River Hooghly. They have been 
-asked to indicate the actual increase 
in survey work and the basis on which 

j& e creation of three more posts has 
Men recommended.

Aswun-Agartala Road

*<ti /  Shrl Dasaratha Deb:
Shri Bangshi Thakur:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the condition of the 
Assam-Agartala Road has deteriorat
ed;

(b) if so the causes of this deteriora
tion ; and

(c) the immediate steps suggested to 
improve condition of the road?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Baj Bahadur): (a) to (c). There 
has been no deterioration m the con
dition of the Assam-Agartala Road. 
The road suffered ordinary damages 
during the last monsoon Such dam
ages are usual for hill roads specially 
when newly constructed. The through 
traffic on the road was maintained 
throughout.

Complaints Department of P. ft T.

*62. Stui J. B. S. Bist: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
Complaints Department of Posts and 
Telegraphs wa« wound up;

(b) if so the reasons therefor; and
(c> whethei Government propose to 

provide any alternative machinery to 
look into specific public complaints?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
to (c). The Complaints Section has 
not been wound up but ha* been re
organised on the recommendations of 
the Special Reorganisation Unit ap
pointed by Government to examine 
into the working of Departments The 
object of this reorganisation is to 
provide a machinery to check and 
accelerate disposals of public com
plaints, to analyse them and to evolve 
suggestions for removing defects and 
improving efficiency of the services.
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la  view of this, the question of pro* 
viding an alternative machinery does 
sot arise

Hirakud Power for Madhya Pradesh

• » . Shri Vidya Chanut Shakla: Will 
the Minister of Irrigation aad Power 
be pleased to state:

(a) whether it is a fact that the 
Madhya Pradesh Government has 
moved the Centre to persuade the 
Orissa Government to release for it a 
minimum of 500 KW of power from 
the Hirakud Dam Project; and

(b) if so, action taken by Govern
ment thereon7

The Deputy Minister of Irrigation 
aad Power (Shri Hathl): (a) Yes, Sir

(b) The proposal to supply 5,000 KW 
o f power from the Hirakud Dam Pro
ject to Madhya Pradesh was discussed 
at the meeting of the Hirakud Control 
Board held on the 25th September, 
1059 The Control Board was of the 
view that the Hirakud Dam Project 
should supply 5,000 KW of power by 
the end of 1961 to Madhya Pradesh for 
meeting the needs of Raigarh Further 
action on the recommendation of the 
Control Board will be taken by the 
Government of Orissa

World Agriculture Fair la New Delhi

'Shri Shree Narayaa Das:
Shri Sureadraaath Dwivedy: 
Shri Bhakt Darshaa:
Shri Vajpayee:
Shri Arjoa Slagh

Shri Bibhntl Misfara:
Shri Inder J. Malhotra:

•M. j  Shri D. C. Sharma:
Shri A. K. Gopalan:
Shri Kanban:
Shri Supakar:
Shri Hem Baroa:
Shri Mohammed Elias:
Shri Madhasndan Baa. 
Shrimati Da Palchoadhuri: 
Shri Bam Krishan Gupta:

Will the Minister of Food aad Agrl- 
be pleased to refer to the reply

given to Starred Question No. 961 oa 
the 21st August, 1959 and state:

(a) what progress has since been 
made with regard to organising World 
Agriculture Fair in New Delhi;

(b) whether it is a fact that some 
of the countries which had earlier 
agreed to join have now withdrawn, 
from the Fair;

(c) if so, the names of such coun
tries; and

(d) the 
drawal’

reasons for their with-

The Minister of Agriculture (Dr. 
P. S. Deshmakh): (a) A  note showing 
the progress with regard to organis
ing the World Agriculture Fair since 
21-8-1959, furnished by the Secretary, 
World Agriculture Fair is placed on 
the Table of the Sabha [See Appendix 
I, annexure No 20 1

(b) Only one country has with
drawn from the Fair

(c) The United Arabic Republic
(d) No reasons have been given

Gradation of Foodgrains
*65. Shn Bam Krishan Gupta: Will 

the Minister of Food and Agriculture
be pleased to refer to the reply given 
to Unstarred Question No. 1763 on 
the 29th August, 1959 and state.

(a) at what stage is the uniform 
scheme of gradation of foodgrains; 
and

(b) the nature of steps taken so 
far m preparing standards for small 
structure for storage of grams by 
small stockists*

The Deputy Miaister of Food aad 
Agriculture (8hri A. M. Thomas): (a)
The scheme is still under considera
tion

(b) Designs for capacities varying 
between 100 to 2,000 tons are under 
examination with the Committee 
Plan Projects.
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ftat* Ttmtiw to F«od«**ta*

*86.

CSkrl Valvl:
Shri Prakash VUr Shartri: 
Shri Ram KiU mb Gupta: 
Shri D. C. Sharma:
Shri Supakar:

Will the Minuter of Food and Agri- 
ealtouro be pleased to refer to the 
t^ply given to Starred Question No 
83 on the 4th August, 1858 and state.

(a) whether the Central Govern
ment have received replies from the 
various State Governments to the cir
cular letter sent to them regarding 
the implementation of the Scheme 
tor State Trading m foodgrains, and

(b) what progress has been made 
so far tn various States in this regard’

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
Replies from some S ta te  Governments 
have been received

(b) As already stated in reply to 
Starred Question No 83 on 4th Aug
ust 1959, the State Governments have 
licensed the wholesale traders in their 
respective States Necessary measures 
are also being taken to organize and 
develop co-operative societies About 
13-6 lakh tons of rice and paddy and 
2‘38 lakh tons of wheat have been 
purchased by the Central and State 
Governments dunng the year in 
different States
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Attack on Woman Passenger near 
Gbasiabad

fShri Padam Dev:
( Shri Prakash Vlr Shastri:
| Shri Nardeo Snatak:

*68. J Shrimati MaAda Ahmed:
I Shri Sarju Faadey: 
j Shri Mohammed Ellas:
^ shri p. c  Boraoah:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that a 
twenly-five year old woman of Bom
bay was shot at and seriously in
jured m a moving train betweoi 
pil&khwa and D»sna near Ghazla
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had on the night of the 28th Septem
ber, 1959;

(b) if so, the details of the incident;
(c) whether the assailant has been 

arrested; and
(d) the nature of steps taken to 

provide safety arrangements in trains?
The Deputy Minister of Railways 

(Shri Shanawaa Khan): (a) and (bj. 
Yes. On 26-9-59 Kuman Rhoda Driver 
aged 32 years employed at Maimtal 
was travelling alone in a second class 
ladies compartment of a Delhi bound 
passenger tram on Moradabad-Delhi 
section of Northern Railway. When 
the train left Pilkhwa Railway station 
at about 20-35 hours, she noticed a 
man on the foot board who asked her 
to open the door On her refusal to 
open the door, the man produced a 
country made pistol and threatened to 
shoot her and carried out his threat 
when she rushed to pull the alarm 
chain. After firing, the accused jump
ed off the train and was noticed by 
five or six villagers who were at work 
They thought that someone had fallen 
off the tram and went to help him 
but finding that he had a pistol with 
him. they took him to the local pohcc 
station.

Consequent upon the pulling of the 
alarm cham by Kuman Rhoda Driver, 
the train stopped. As she was badly 
hurt she was rushed to the civil hos
pital, Ghaziabad on a goods tram 
under the escort of 2 R.P.P. men who 
happened to be on the train She was 
subsequently shifted to Irwin Hospital 
New Delhi for treatment

(c). Yes.
(d ) (i) All important night pas

senger trains are accompanied, as far 
as possible, by police guards belong
ing to the Govt. Railway Policc;

(ii) Safety devices on doors & win
dows ot passenger trains have been 
provided to prevent ingress of un
desirable persons;

<Ui) Ladies compartments are
marshalled as far as possible In the 
noddle o f the trains;

fiv) Conductor Guards and TTXSs 
have instructions to pay special at* 
tefltion to lady passengers particularly 
when travelling alone and to see that 
the safety devices in the compartment* 
are *n working order;

(v) Ladies travelling alone in higher 
classes are allowed to take an at
tendant with a 3rd class ticket with 
them during night time;

(vi) Passengers have instructions to 
see that the latches & catches of doors 
and windows are secured to prevent 
entry of unauthorised persons.

Power Units at Bhakra

im  f  Shrl D. C. Sharma:
\Shri Bam)) Venna:

Will the Minister of Irrigation 
Poorer be pleased to refer to the 
reply given to Starred Question Na. 
496 on the 17th August, 1959 and state:

(») whether any progress has since 
been made in regard to the installa
tion * generating units of 90,000 
k w each in the Bhakra Right Power 
Plant; and

(D) if ''O, the detail5- thereof?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) and (b). 
The proposal of the Punjab Govern
ment was examined by the Central 
Water and Power Commission and 
their comments have been forwarded 
lo tiie Punjab State Electricity Board 
It has since been proposed that the 
size of the generating units to be 
installed should be 120,000 kw. each 
instead of 90,000 k w A revised pro
ject estimate is awaited from the Pun
jab State Electricity Board.

Sun Hemp
*70. Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be 
pleaded to state:

(a) whether Sun Hemp (crotolaria 
juncea) is, in many ways, a better 
substitute for jute; and

(b) if  so, the steps proposed to lMU. 
for popularising its cultivation*
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The Mintiter of Agriculture (Dr. 
P. 8. Deshnrakh): («) Sun Hemp is 
a fibre allied to Jute, but it is not a 
good substjtude for Jute

(b) It is not proposed to popularise
its cultivation to replace Jute

Agricultural Journalism
•71. Shri Inder J. Malhotra- Will

the Minister of Pood and Agriculture
be pleased to refer to the reply given
to Starred Question No 1330 on the
10th September, 1959 and state

(a) whether Government have any
proposal to introduce Agricultural
Journalism as one of the subjects in 
which M.Se decree may also be offer
ed at the Indian Agricultural Re
search Institute, New Delhi,

(b) what are the basic educational
and other requirements which are
necessary for a candidate to get ad
mission m Ph D Degree course, and

(c) the number of students admitted
this year for Ph D course and their
State-wise break-up7

The Deputy Minister of Agricul
ture (Shri M. V. Krishnappa). (a) No

(b) The candidate must have an
MSc degree of a recognised Univer
sity or As*ociateship of the Indian
Agricultural Research Institute m the
relevant field of science

(c) A list showing the number of
students admitted this year for PhD
course and their State-wise break-up
is hud on the Table of the Lok Sabha

LIST

State-wist hit of the candidates selected for ad- 
musion to the Ph D courses in October, 1958

State No ad
mitted

.Andhra Pradesh 2
foliar
Bombay

10
6

State No. ad- 
nutted

We« Bengal
M idhya Pradesh 4Rajasthan 2
Delhi 6
Mysore 2
P njab 6
K raU 3
Madras I
Assam 1
Kashmir I
Unar Pradesh j
HimCchal Pradesh I
Yugoslavia (foreign) I

Totm <0

Defective Construction of the ship
'Andamans’

*72 Shri J. B. S Bist: Will the
Minister of Transport and Communi
cations be pleased to state

(a) whether the French Consultant
Company which built ship ‘Andamans’, 
for the Hindustan Shipyard is not
mebntd to pay anv compensation for
the defective designing of the ship on
the ground that designing was done
by Indians,

(b) if so, whether Government
have acceptcd the contention of the
Company, and

(c) if not, what measures Govern
ment are taking to secure compen
sation from the company7

The Minister of State in the Minis
try of Transport and Communications
(Shn Raj Bahadur): (a) to (c) The
matter is still under negotiation with
the French firm

Abolition of Second Class on Railways
♦71 Shri Vidya Charan Shakla:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No 1770 on the 
9th April, 1959 and state the progress
since made in respect of abolition of
the Second Class accommodation on 
Railways*

The Deputy Minister of Railways
(Shri Shahnawas Khan): No tangible 
progress has since been made in this 
direction
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X U tntfdM l Civfl Airport at DetU
*7*. Shri Bam Krtahaa Gapta: Will 

thc Minister of Transport and Com- 
amnkations be pleased to refer to the 
reply given to Unstarred Question 
No 915 on the 17th August, 1959 and

* state the nature of Anal decision taken 
in establishing an International Civil 
Airport at Delhi’

The Deputy Minister of Civil Avia- 
- tton (Shxi Mdhiuddia): It has not
been possible to take a Anal decision 
so far on the question of establishing 
a separate International Civil Airport 
for Delhi In the meantime, Palam 
will continue in joint use by the 
I.AF and the Civil Aviation Depart
ment and it is also being developed 

'■tor operations by Boeing Jet aircraft

IW  (Wl HIT WW

♦v»k. : wt qfcsira
SWT W T  inft 9«s w fa, U U  %

W * r  *  * 5  r^r f o

( * )  u n c - x e  % f^ffnr «r$
*  ?wr arc firrm % w  
«Fpfr^ % aft tPT-7Tf?T ?f!Tcr 
if# <fr V farfJT v r  «FT H
w r >  f w  3rr s«Fr ,

(*r) fa*  «FTT<fr % sfa sK
?rfr finrr arr s*r f r  ^  % fcrq

?r «p?*r z m  m  f  ;

<*r) u u - t *  % firfro * *  % 
ftw  Wn rrfsr ?% <s tfr »r£ | ,

( i f )  SPR? Tjfa % *3*WfrT *  IW WF
m  I  ?

ilk i5«niVTihmr x m -
ifrft f w  ( v )  s *  f a t a

$  w*-*r fswfar-fwf <re i m

v t i  v m ta  #
wnf *rf | i
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v r f «rc w f  *rf «rnr «mptf *er 
*nf $ i w  *hrronr *  w -
fotfor «n: sm M w r «rc fiw ir- 

fasr arnrr 4 em  f o r f n - w f  
ftpRpft VQfr VRft I  I fsj*rf*TJPWPf 
vftx 57T % STRIT* f^TTT-

*fln t  I

(*t) m  hkt w *  i

( * )  U U  wp ft
?rrar «nr t  i

Delhi-Kulu Air Service

f  Shri D. C. Sharma:
J Shri Hem Raj:

™ 1 Shri Daljit Singh:
(_ Shri Dhanagar:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Question 
No 1192 on the 7th September, 1959 
and state

(a) whether any progress has been 
made in the matter of running an Air 
Service from Delhi to Kulu vui 
Chandigarh, and

(b) if so, the nature thereof’
The Deputy Minister of Civil Avia

tion (Shri Mohiuddin): (a) and (b). 
A Dellu-Chandigarh-Kulu air ervice 
was inauguarated on the 3rd October, 
1959 on a twice weekly frequency and 
operated until 2nd November, 1959. 
The service will be resumed in April 
next The Indian Airlines Corporation 
intend to operate the service only 
during the summar season te . April- 
October

Free Tmde Zone at Kandla Fact

54. Shrl Bam Krbhaa Gapta; WUt* 
the Minister of Transport aad Omsi- 
mnnlmtfains be pleased to refer to tt»
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reply given to Unstarred Question 
No, 033 on the 17tb August, 1958 and 
state at what stage ig the proposal 
to t setting up a free trade zone at 
Kandla Port7

The Minister of State la the Minte- 
•tfjr of Tnoqwrt and Communications 
(Shri Raj Bahadur) : The proposal is 
-still under consideration

Extension and Covering of Platform 
at Btaiwani Station

85. Shri Ram Krishan Gupta: Will 
<the Minister of Railways be pleased 
to refer to the reply given to Un- 
.starred Question No 1768 on the 10th 
September, J958 and slate

(a) whether work of extension and 
covering of platform at the Bhiwani 
Station on Rewan-Bhatmda Line of 
the Northern Railway has smie been 
completed, and

(b) if not, the nature of progress 
made so far7

The Deputy Minister of Railways 
(Shri Shatuiawar Khan), (a) and
(b) No Due to difficult ways and 
means position, the work of covering 
over the platform had to be postponed 
It will be taken up when the position 
of funds improves There is no pro
posal to extend the platform at 
present

Ajmeri Gate Slum Clearance Scheme

56 Shri Ran Krishan GupU. Will 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
■Question No 662 on the 12th August, 
1959 and state.

(a) whether the new plan for the 
Ajmeri Gate slum clearance has since 
“been finalised, and

(b) if  so, the details thereof7
i^Xlw  Minister of Health (Shri 
jUrmarksr): (a) Not yet

(b) Does not arise.

Canal Water Dues bom Pakistan 
f  Shri Ramji Venom:

SI. J Shri AJtt Singh Sarhadi:
I  Shri D C Sharma:

Will tne Minister of Irrigation aad 
Power be pleased to refer to the 
reply given to Starred Question 
No 61 on the 4th August, 1959 regard
ing canal water dues against Pakistan 
and state whether any progress has 
since been made m the matter of 
realization of the ‘disputed’ as well as 
balance of 'undisputed* charges from 
Pakistan7

The Deputy Minister of Irrigation 
and Power (Shri Hathi): No further 
payment on account of canal water 
supplies has been received from the 
Government of Pakistan The ques
tion relating to the “disputed", as 
well as the balance outstanding 
towards “undisputed” charges is still 
under correspondence between the 
two Governments

Sugar in Blood
58 Shri C K. Bhattacharya: Will 

the Minister of Health be pleased to 
state

(a) whether the Central Food 
Research Laboratory at Mysore has 
found out that the use of casern 
ang beani and black gram as dial 
reduces the percentage of sugar m 
blood, and

(b) if so, whether a statement con
taining details of research will be 
laid on the Table7

The Minister of Health (Shri 
Karmarkar): (a) The Central Food
Research Laboratory, Mysore, have 
m&de an observation that m certain 
cases of diabetic patients whose 
msulm requirement was of the order 
of 20 units, the use of casern, beans 
and black gram as diet reduces the per
centage of sugar in blood Further 
work is in progress to confirm these 
findings

(b) The results were published in 
the “Lancet”  dated the 17th August,
1957 (pages 317-320) A copy of the 
article that appeared m the "Lancet-  
has been placed m the library of 
Parliament
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WudMRMiBi Corporation in Bombay
tt. Shri Pangarkar: Will the Minis

ter of Food and Agriculture be pleased 
to state:

(a) whether Warehousing Corpora
tion has been set up in Bombay State;

<b) if so, the location thereof; and
(c) what is the contribution of the 

Central Warehousing Corporation 
thereto?

The Deputy Minister of Food and 
Agriculture (Shri A M. Thomas): (a) 
Yes, Sir.

(b) Its headquarters are located at 
16, Boat Club Road, Poona.

(c) The Central Warehousing 
Corporation has contributed Rs. 15 
lakhs representing SO per cent of the 
total paid up share capital of the State 
Warehousing Corporation.
Seed Multiplication Farms in Bombay 

State
« .  Shri Pangarkar: Will the Minis

ter of Food and Agriculture be pleas
ed to state the amount allotted to the 
Bombay State as subsidy during 1959-
00 for the establishment of seed 
multiplication farms?

Hie Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): A  revised 
allocation of Rs. 84*20 lakhs has been 
made as subsidy during 1959-60 for 
aeed multiplication farms to the 
Bombay State.
Vendors and Hawkers on the Pturna- 

Hingol) Section
<1. Shri Pangarkar: Will the Minis

ter of Railways be pleased to state:
(a) whether it is a feet that some 

unauthorised vendors and hawkers 
are permitted on the Purna-Hingoli 
Section of the Central Railway; and

(b) if  so, the action taken or pro
posed to be taken in the matter?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No un-

•authorised vendors and hawkers have 
been permitted as such on the Puma 
Hingoli Section. But some at them, 
however, operate without permission 
and in contravention of the rides.

(b) Measures generally taken to 
deal with unlicensed vendors and 
hawkers are given in the statement, 
laid on the Table. [See Appendix I, 
annexure No. 21].

Earnings on the Central Railway 
82. Shri Pangarkar; Will the Minis

ter of Railways be pleased to state the 
earnings on the Central Railway from 
the 1st July to the 30th September, 
1959 as compared to the correspond
ing period during the year 1958?

The Deputy Minister of Railways. 
(Shri Shahnawas Khan):

(In Lakhs of Rupees)

Fn’m Jul\ J9fS :<■> Fri'ir July 1959 to 
September, September 7950

Seed Multiplication Farms in Bihar 
68. Shri Anirudh Sinha; Will the- 

Minister of Food and Agriculture be 
pleased to state the total amount of 
money given to the Government o f 
Bihar for setting up seed multiplica
tion farms in the State during the 
Second Plan period so far*

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): Required
information is given below

Year Amount piven (Cen
tral assistance)

~ (ifsT in lakhs)
1956-57 9 38
1957-58 P6--3
1958-59 • 78-00*
*959-60 135-Pot

Total 309 91

•This amount represents the allot ment of Central assistance to the 
Bihar Government. During 1958-59 sanctions were accorded to the State 
Governments on the basis of Head o f Development and not Scheme-wise.

fRepresents the amount allocated as Central assistance to the State Go*-**'? 
m m en t far M i  farms.
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Railway Oat-agoneiea in Bihar
64. Shri Aniradh Sinha: Will the 

Minister of Railways be pleased to 
state.

(a) the number of Railway out- 
agencies opened in Bihar so fai, and

(b) the number and location of new 
out-agencies to be opened during 1959- 
60 in Bihar9

The Deputy Minister of Railways 
<Shri Shahnawas Khan): (a) Eight

(b) The following out-agencies are 
expected to be opened during 1959 60

1 Semrahi
2 Terbeniganj
3 Sonbarsa
4 Laukaha
5 Khautauna
6 Laukahi Bazar
7 Madhepur
8 Narahia
9 Bahadurganj

10 Garjain
11 Pratabganj
12 Birpur
13 Aurangabad Town
14 Sherghati
15 Gumla

Agricultural Publications

65 Shri Inder J. Malhotra. Will the 
Minister of Food and Agriculture be 
pleased to state

(a) the names of monthly and other 
publications brought out by the Direc
torate of Extension and Indian Coun
cil of Agricultural Research,

(b) the expenditure incurred on 
these and revenue earned, and

f4 c) their total circulation over the 
last live years, year-wise’
248 (Ai) L S D —3.

The Miniate* pt Agriculture (Dr 
P. 8 Deshmakh): (a) to (c) Three 
statements giving the required infor
mation are laid on the Table [See 
Appendix I, annexure No 22]
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Pathankot-Jvnmu Road

67. Shri Inder J. Malhotra- Will the 
Minister of Transport and Communi
cations be pleased to state

(a) the amount a'located and spent 
on repaiis of the Pathankot-Jammu 
road during the year 1959-60 so far.

(b) the progress of repair works 
now m hand on the said road, and

(c) when the main damages caused 
by the recent rains will be repaired’
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The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) A sum of
Rs. 3,46,000 has been allocated for re
pairs and a sum of Rs. 2,22,000 (upto 
September, 1959) has been spent

(b) The repair work is progressing 
satisfactorily and is likely to be com
pleted by the 31st March 1960.

(c) There were no abnormal 
damages on the road due to lecent 
rams

Co-operative Societies in Punjab
68 Shri D. C. Sharma: Will the

Minister of Community Development 
and Co-operation be pleased to state

(a) whether Punjab Government 
had fully drawn the grant sanctioned 
by the National Co-operative Deve
lopment and Warehousing Board dur
ing 1957-58 for assisting the co
operative societies in the States, and

(b) whether the programme for
1958-59 which got the technical ap
proval of the Board has been com
pleted’

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, but subse
quently out of a total grant of 
Rs. 5,82,060 the State Government re
funded an amount of Rs 27,618 to the 
Board

(b) Yes Out of a total assistance 
of Rs 7.51,461 sanctioned by the 
Board a sum of Rs 64,768 only was 
refunded to the Board

x*rw »pft ^  *tft f'fT fa  : 
( * )  «R»T

iftTX f5fr «pr v m  *r rtf *  ; xf\r
(*r) qrfir ? t, eft sw ? ? ^ f t  % 

smr w r  t  w  *  n  s w v  factfr 
f5fr vr vnr Tft | ’

tw f w h ft («ft jngrorarirt):
(v )  aft i

(w ) SWTW V<!T V&X «?T WT

Procurement Price for Rice and 
Paddy

70 Shri Panlgrahi: Will the Minis
ter of Food and Agriculture be pleas
ed to state1

(a) whether the piocurement price 
for rice and paddy per maund has 
been fixed for the various States m 
India for the next harvest season; and

(b) if so. what is the price fixed for 
the different States7

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). Yes, Sir, the same prices 
which were m force during the Khanf 
year 1958-59 have been allowed to re
main operative during the Khanf year
1959-60 also A statement is placed 
on the Table of the Lok Sabha show
ing these prices [See Appendix 1, 
annexure No 24]

Over-bridge near Cuttack Railway 
Station

71. Shri Panigrahl; Will the Minis
ter of Railways be pleased to refer 
to the reply given to Unstaned Ques
tion No 1505 on the 25th August, 1959, 
and state,

(a) whether it is a fact that the 
Orissa Government has since for
warded its proposal to the Railway 
Ministry for constructing an over
bridge to the south of the Cuttack 
Railway Station for connecting the 
Cuttack city with No 5 National 
Highway

(b) if so, when was this proposal 
received from the State Government; 
and

(c) whether the Railway Miniw'ry 
has accepted this propoml?
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The Deputy Minister of Railways 
(Shri S. V Ramaswamy): (a) No, Sir
The Government of Onssa have not 
yet forwarded then proposal for a 
suitable road over-bndge to connect 
the city with the National Highway 
No S.

(b) and (c) Do not anse m view 
of tho above

Procurement of Rice and Paddy
P Shrl Panigrahi:

72. J Shri B C Muliick:
I^Shri Pangarkar:

Will the Minister of Food and Agri
culture be pleased to state

(al ths ot has
been spent by the Centu for the pui 
chase of rice and padd> from Orissa 
in the piocurement period upto 1st of 
Novembei 1959, and

(b) the quantities of ri< e and paddy 
purchased State wise by or on behalf 
of the Centro from the 31st Julv 1959 
upto the 1st November, lgW ’

The Deputy Minister of Food and 
Agriculture (Shri A M Thomas), (a)
The value of the rice and paddv pur
chased in Onssa on behalf of the 
Central Government and deliveied to 
them duung the procurement season 
up to 1st November, 1959 i« appioxi- 
mately Rs 754 lakhs

(b) The quantities of rice and paddy 
purchased in the various States b> or 
on behalf of the Centre and delivered 
to them during the pi nod were as 
follows —

State

Andhra Pradesh 

Madhya Pradesh 

Onssa 

Purjab

(In T1 <ni'and T< rs)

Rice Paddy

fi 2 

36 4 

24 2 

8 9

17 2

Sutlej-Beas Link Project
fS hn  Ram Krishan Gupta:
I Shrl Hem Raj:
] Dr Ram Subhag SMch
I  Shri Ajit Singh Sarhadl-

Will the Mimstei of Irrigation and 
Power be pleased to refer to the 
reply given to Unstarred Question 
No 1228 on the 21st August, 1959 and 
state

(a) whether the proposals for the 
construction of Sutlej-Beas link pro
ject and the Right Power station at 
Bhakfa havt since been considered, 
and

(b) if so the report thereof7

The Deputy Minister of Irrigation 
and Power (Shn Hathi). (a) and (b)
The Punjab Government are carr>mg 
out furthei investigations on an in
tegrated system of woiks on the Beas 
including the Beas Sutlej link, to en
sure optimum utilisation of the waters 
of that river Their report is still 
awaited

As regards the Right Power Station 
at Bhakra the proposal of th( Punjab 
Government w-as examined by the 
Central Water and Power Commission 
and their comments have been for
warded to the Punjab State Electri
city Board It has since been propos
ed that the size of the generating 
units to be installed should be 1,20 000 
K W  cach instead of 90 000 K W  A 
revised Project estimate is awaited 
from the Punjab State Electricity 
Board
Training of Sarpanches of Panchayats 

f  Shri Ram Krishan Gupta:
74.  ̂ Shri Sarju Pandey 

I^Shri D. C. Sharma*
Will the Minister of Community 

Development and Co-operation be
pleased to refer to the reply given to 
Starred Question No 343 on the 12th 
August 1959 and state

(a) whether the scheme for the 
training of Sarpanches and up-sarpan- 
ches has been finalised and

(b) if so, the details thereof’
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The Minister of Community D*re- 
topment and Co-operathm (Shri S. K. 
Doy): (a) Yea Sir

(b) A  statement showing the broad 
outlines of the scheme is laid on the 
Table of the Lok Sabha [See Ap
pendix I, annexure No 25]

State Health*. Education Bureaus

. .  f  Shri Ram Krishan Gupta:
\  Shri M. R. Krishna:

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No 338 on the 7th 
August, 1959 and state

(a) whether the proposals trom. the 
remaining States for the establish
ment of Health Education Bureaux 
have been received.

(b) if so, the names of these States,
(c) whether the details of UNICEF 

assistance have been finalised in con
sultation with UNICEF and State 
Governments; and

(d) if so, what are they’

The Minister of Health (Shri Kar- 
markar): (a) and (b) The Govern
ments of Assam, Punjab and Madhya 
Pradesh have since intimated that 
they wis>h to establish Health Educa
tion Bureaux m their States during
1960-61

(c) The UNICEF have tentatively 
approved assistance for three State 
Health Education Bureaux at the rate 
of $6,000 per State during the current 
financial year

(d) The details of UNICEF assist
ance are as follows —

1. Jeep Station Wagon
2 Audiovisual and Health Educa

tion material
<i) Books
<ii) Duplicating equipment

(iii) Cinematograph equipment.
( iv ) Tape Recorder.
(v ) Silk Screen Set

(vi) All purposes machine for 
cutting models etc.

(vu) 16mm Educational Films, 
(viu) Art Material.

Irrigation u d  Tower Potential at 
Indian Rivers

rShri Ram Krhhm Gupta:
«< I Shri D. C. Sharma:

~] Shri C K. Bhattacharya: 
l^Dr. Ram Subhag Singh:

Will the Minister of Irrigation and
power be pleased to refer to the reply 
given to Unstarred Question No 354 
c>n the 7th August, 1959 and state:

(a) the further progress made so far 
m the work of oveiall study of the 
irrigation and powet potential of the 
remaining nver zones and sub-zones; 
#nd

(b) when it will be completed’

The Deputy Minister of Irrigation 
»nd Power (Shri Hathi): (a) and (b)
A statement containing the requisite 
information is placed on the Table. 
(See Appendix I, annexure No 26]

Ford Foundation Team on Food 
Production

f  Shri Ram Krishan Gupta: 
j Shri Panigrahi:
| Shri Bibhuti Mishra:
| Shri Daman!:

77. j Shri Oza:
| Shri Sarju Pandey:
I Dr. Ram Subhag Singh: 
j Shri Goray:

Shri Kalika Singh:

Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to Starred Question 
No 84 on the 4th August, 1959 and 
state.

(a) whether Government have since 
considered the recommendations o b 
tained in the report of the Ford 
Foundation Team on food production;
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(b) it bo, th« result of considera
tions; and.

(c) the nature at steps taken or 
proposed to be taken to implement 
them?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) and (c). A statement showing 
the action taken to implement the im
portant recommendations of the Ford 
Foundation Team on Food Production, 
is laid on the Table of the Lok Sabha. 
[See Appendix I. annexure No 27]

Manufacture of Engines, Coaches and 
Wagons

78. Shri Ram Krishan Gupta; Will 
the Minister of Railways be pleased 
to state

(a) how far the target-, for the
manufacture of engines, coaches and 
wagons for the Second Five Year Plan 
period :n the public and private sec
tors have been achieved so far. sep
arately; and

(b) whether any shoitfall in the
target of manufactuie is anticipated''

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) A state
ment is placed on the Table [See 
Appendix I, annexure No 28],

(b) It is premature to say with
certainty but it is expected that by 
and large the targets will be achieved.

Hospital for the All India Institute of 
Medical Sciences

19, Shri Ram Krishan Gupta: Will 
the Minister of Health be pleased to 
refer to the replv given to Unstarred 
Question No. 1232 on the 21st August, 
1959 and state the nature of progress 
made so far m the construction of a 
permanent 250-bed hospital sanctioned 
for the All India Institute of Medical 
Sciences, New Delhi?

Tht Minister of Health (Shri 
Kjfcknarkar): Plans and estimates or 
the hospital are under scrutiny.

Power Research Institute at 
Bangalore

M f  Shri Ram Krishan Gupta;
* i  Shri Pad am Dev:

Will the Minister of Irrigation and 
Power be pleased to refer to the 
reply given to Starred Question 
No 1359 on the 10th September, 1959 
and state;

(a) whether Government have since 
taken any decision regarding the 
scheme for setting up a Power Re
search Institute at Bangalore; and

(b) if so, the details thereof’
The Deputy Minister of Irrigation 

and Power (Shri Hathi>: (a) and lb). 
No final decision has yet been aim ed 
at

Parking Places for Buses in Delhi
8) Shri Ram Krishan Gupta: Will 

the Minist< r of Transport and 
Communications be pleased to refer 
to the n ply given to Unstarred Ques
tion No 1254 on the 21st August, 1959 
and state

whether Government have since 
considered the proposals regarding 
the location of inter-State bus termi
nus and site for idle parking of heavy 
vehicles, and

(b) if so, the result thereof’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b).
The site for an mter-State bus 
terminus and stand has been selected 
and the Municipal Corporation, Delhi, 
has requested the Land and Develop
ment Office of the Ministry of Works, 
Housing and Supply to transfer this 
land to them.

Purchase of Ships from Japan 
B  f  Shri Ram Krishan Gupta:

• \  Shri D. C. Sharma:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Question
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No. 1349 on the 10th September, 1959 
and state the progress made so far in 
utilising the balance of 3‘11 billion 
yens for purchase of ships from 
Japan?

The Minister of State In the Minis
try of Transport and Cmomunlcations 
(Shri Raj Bahadur): The Great
Eastern Shipping Company was allot
ted yen loan for building two coastal 
cargo ships but as they failed to 
utilise it, permission was granted to 
Scindias to place a repeat order of 
the vessel already being built by 
Mitsubishi Shipyard for them. Mean
while, the Western Shipping Corpora
tion is also exploring the possibility 

of* tiuuctmg an additional' coastal' 
tanker if suitable economic employ
ment could be secured.

KW

JTo : 9RJT
*rtf *1?  snrri f-rr % .  •

( * )  *r«r frsrcf t 7
^  tfy art

*ft3RT ^ sjrr spht ^
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t o  ftw  srnt t  tfk  

t o  % w t v o ir  ?rfa
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(*r) jof*  *t>3r t  %
«  **  <T*t If M  ^
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t  ;
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| sftr ^  f&rjft ^  gswr *  w  
vr * r ^  wr $ nw  vx 
jptm *rr vnr inft w  rfrftrq 

fta n ^ rfm  wtfa 555pft 
«rc 3JTRT vrar Ow *r ^ 1

( * )  % faflfa-VTfcW
^  $*TV^ fKTH VT qv *rm »fim  
% *iT f̂ TTT fa*fT jfT T?r ^ 1

R M.8 Reorganisation Committee
u  f  Shri S C Samanta:

\  Shri Subodb Hansda:

Will the Minister of Transport and 
Communications be pleased to state

(a) the steps proposed to be taken 
after the scrutiny of the report of 
the R M S Reorganisation Committee,

(b) whether any complaints have 
been received on the subject,

(c) if so, from which quarters; and

(d) whether those complaints have 
been examined’

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
The report is still under examination

(b) and (c) Some representations 
have been received against certain 
recommendations of the Committee 
but generally the basic principles have 
not evoked much criticism

<d) Y « .  '

ffW  w i—i j w Ih w  h w  'TT 
Thrift

f  «ft m w  **br:
J fft wmrr:

i o  «nrf:

**rr vm t, t m
£  WTtftW 5TR &&JT % ^TT *

3  f«rr «F^f fv  •

( * )  fk tff #  ?«rr$
IT ffar tflrcrc nr ^  vx.

fterft v*#  firerr 1  
«wr snrftr | ; xfrt.

(«r) ycr
a r R  f t  WTCIT |  7

(«f) qgrarcm % { t a m  ?rv % 
vm A q t  f t  T fopft v * *  

vr •pnr fsssft ^  f ;m  fnnrr 'f**? 
fan 3  sjs T^rr i fbrsrra % 
jfrnr w % *rp r**rs*p r*rT ***[*
f¥*TT W 1W  I

sn% Sr % *n»r
#  *f s r  q r  fsrsr f̂t ^  ftepflr ^  vr
TW fft f^sfT ff*rr 5T

sfjft fain-1  *p? ferr w
^  f a  ? Vi vnf s rw fw fr  % wn?TT 
*cr 5T ̂¥ W* ?  i

( s r )  t r m  ^  f v  w *  f?f*nr f t
*fr*iT % ®rf?T f y w m  ^  a v
vr t w  »t r , ^  ^  nv ?rr f t
STflPTT I

GJ* O Building at Kanpur
__ J  Shri S M Banerjee:

* \  Shri Panigrahi:

Will the Minister of Transport and 
Communications be pleased to state

(a) whether new building of Gene
ral Post Office at Kanpur has since 
been constructed;

(b) if not, the reasons for this 
delay, and

(c) steps taken by Government to 
expedite construction’

The Minister of Transport and 
Cmnmonieations (Dr. P Subbarayan):
(a) to (c) The proposal of construc
tion of a combined biulding to house
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Head Poet office and Central Tele
graph Office as previously planned 
has been modified after further consi
deration. It is now proposed to eon* 
struct a building to accommodate 
Head Post Office and other small 
offices including some administrative 
offices. Accommodation for a small 
Departmental Telegraph Office is also 
to be provided in this building. Cen
tral Telegraph Office will remain 
where it is and later a suitable 
building may be put up at the same 
site. The revised project is being 
processed for sanction The work 
will be taken on hand after the 
revised proposal is sanctioned by 
competent authority and necessary 
preliminaries are finalized by the
C.P.WD. It is hoped to complete 
other formalities as expeditiously as 
possible so that the work can com
mence with the least possible delay

Hallway Bridge over the Ken River

88 Shri Vajpayee: Will the Minis
ter of Railways be pleased to state.

(a) whether girders on the Central 
Railway bridge spanning Ken river 
some 100 miles from Jhansi, require 
immediate replacement in order to 
render the bridge capable of bearing 
heavy traffic; and

(b) if so, the steps taken in this 
regard?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir.

(b) The work of replacement of old 
gliders with new ones is in progress. 
Out o f 12 spans of 100 feet, 11 spans 
have been already replaced, and the 
remaining span will be replaced 
shortly. The regirdenng of the one 
280 feet span will be taken in hand 
when the new girders, which have 
been ordered on trade, are received.

f i t
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5TRT < ft* r r  «TT TUT #  ^

w n ^ f t  i
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srtar *  qTj*re«r> ?wf fjntft
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STMT* *«W T  T f  ST TiTffaM 7

Rrrem  *nft («ft v n r r v r )
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T.B Clinic at Imphal
98. Shri L Achaw Singh Will the 

Minister c f Health bp please d to refer 
to the reply given to Unstarred 
Question No 402 on the 7th August, 
1959 and state

(a) whether there is any provision 
for building a full-fledged TB Clinic 
at Imphal dunng 1959-60, and

(b) if so, when the construction of 
the building will be completed7

The Minister of Health (Shri 
Karmarkar): (a) and (b) There is
no provision for building a full-fledged 
T B Clinic at Imphal during 1959-60

Railway Stores
99 Shri Vidya Charan Shnkla: Will 

the Minister of Railways be pleased 
to state

(a) the progress made on the pro
posal relating to Railway Ministry 
undertaking quantity budgeting of 
the railways’ requirements of stores 
and

(b) whether the booklet on the 
rough estimate of future requirements 
o f imported railway stores, proposed 
to be issued to Indian industrialists, 
has been finalised*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Quanti
ty budgeting of Railways' require
ments already exists on the Railways

(b) It has been published and 
copies are placed on the Table of the 
House

New Post Offices in Kerala
100 Shri Wanor: Will the Minister 

of Transport and Communications be
pleased to state

(a) how many petitions were 
received by the P & T, Department 
from Kerala State during 1958-59 for 
opening new post offices,

(b) how many of them were grant
ed and new post offices opened and

(c) the places where post offices will 
be established dunng the current 
financial year7

The Minister of Transport and Com
munications (Dr. P. Snbbarayan). (a)
269

(b) 137

(c) A statement is laid on the Table 
of the Lok Sabha [See Appendix I, 
annexure No 31]

Co-operative Development
101. Shri Warlor* Will the Minister 

of Community Development and Co
operation be pleased to refer to the 
reply given to Unstarred Question 
No 624 on the 12th August 1959 and 
slate

(a) whether Government have re
ceived the supplementary plans for 
implementing the enhanced targets of 
Co-operative development for the re
maining part of 1959 60 from the 
State of Kerala,

(b) whether it had been discussed 
with the State Government, and

(c) if so, the final decision* there 
on7

The Deputy Minister of Community 
Development and Co-operation (Shri 
B S Murthy): (a) and (b) Yes

(c) A statement indicating the sup
plementary plans as proposed by the 
State and as finalised after discussions 
is placed on the Table [See Appen
dix I, annexure No 32 ]
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Ikxl Mater Taa tif  Machine

i m  / Slurl Sw Jb  ftadejr:
* \ Dr. Rub Snbhag Singh:

Will the Minister of Transport and 
ComaimleaUoiia be pleased to state:

(a) whether it is a fact that a brake 
and taxi meter testing machine has 
been lying idle m the office of Trans
port Department, Delhi on Raipur 
Road for the last five years;

(b) if so, the name of the country 
from which that machine was import
ed;

(c) when it was imported, and
<d) the total amount of money spent 

thereon?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The taxi
meter testing machine has been instal
led in one of the rooms of the Office 
of the State Transport Authority, 
Delhi, and is used for testing used 
taxi meters which are fitted to new 
taxis. The brake testing machine has 
not so far been installed for use as it 
has not been possible to acquire land 
for the purpose of inspection of trans
port vehicles

(b) and (c) The taxi meter testing 
machine and the brake testing machine 
were purchased in 1954 and 1955 res
pectively from firms at Bombay. It 
is understood that the brake testing 
machine had been imported by the 
Arm from abroad but the name of the 
country from which it was imported 
is not known

(d) The total price of both the ma
chines is Rs. 15,663

aft *rwr w w -
« r fa r  fow w  iwrr hjwtt zre
sprr-r *ft fnTT fir *
faiT-fo* etsft v t  *Twrrf?re; ftraw r t f  
% x( q r m  fa n  1 1

oi f Bfiwi fantr m i
(aft J o  t )  : SHftfftw T, ftx * ,
jn m  i

Postal Circle for Mysore State
fShri Kanban: 

ln4 J Shri T. B. Vtttal Rao:
' Shri Bhakt Danhan:

^Shri Mohammed Imam:

Will the Minister of Transport and 
Communications be pleased to refer to 
t}ie reply given to Starred Question 
No 503 on the 17th August, 1959 and 
state:

(a) whether the details with regard 
to the formation of a separate Postal 
^ircle for Mysore Statp has since been 
w<orked out; and

(b) if so, the diviiions of the present 
jjydorabad Circle which will be merg- 

with the proposed Mysore Circle?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
.yhe details arc being finalised

(b) Guibarga Postal Division, a part 
0f Nanded (formerly called Bidar) 
postal Division and a part of Hydera
bad Telegraph Engineering Sub-Divi-

Food Production

105 Shri Khimji: Will the Minister 
Qf Food and Agriculture be pleased 
t0 state-

(a) whether it is a fact that a De
ntation of the Federation of All

jj,dia Foodgrains Dealers’ Association 
met him on or about the 15th Septem
ber, 1959 in Bombay and submitted • 
Memorandum containing some sug
gestions with regard to the increase 
w  the production and distribution o f 
j^odgrams; and

(b) if so, what were the suggaitions 
a>d how many of them have bea® , 
a(?cepted by Government?
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The Depot? Minister ef Food aad 
Agriculture (Shri A. M. Thomas): (a)
and (b) Yes, Sir. The Association 
made the following suggestions:—

( I) production and not distribu
tion was the crux of the food 
problem and that concerted 
efforts should be made to in
crease food production:

( II) buffer stocks should be built 
up,

< 111) the zones should be rearrang
ed,

( iv) minimum prices for food
grains should be fixed for the 
cultivator, and

(v ) procurement pruts should be 
higher than the present Gov
ernment purchase prices

The suggestions regarding increase 
m production and the building up of 
buffer stocks are in consonance with 
the policy already being followed by 
the Government The question of 
rearrangement of zones is under 
consideration at present In the con
text of the present high prices, the 
fixation of minimum prices for culti
vators by the Government in all the 
States does not appear to be imme
diately necessary The Government 
however, are carefully watching the 
position to ensure that the interests 
of cultivators are adequately safe
guarded The present Government 
purchase prices have been fixed keep
ing in view the interests of both the 
cultivators and the consumers

Dislocation of Traffic on Palanpur 
Gandhidham Section

188. Shri Khlmji: Will the Minister 
of Railways be pleased to state

(a) whether it is a fact that the 
traffic is frequently dislocated during 
monsoon season every year on ac
count of breaches on the Palanpur- 
Gandhidham Section of the Western 
Railway;

(b) how many times such breaches 
/jgccurred during the last monsoon te

during the period from 1st July to 
30th September, 1989 and 85 * result

thereof for how many days the traffic 
was suspended; and

(c )  the causes of such frequent 
breaches on this Section resulting in 
dislocation of traffic?

The Deputy Minister of Railways 
(Shri S V Ramaswamy): (a) No,
Sir The traffic was, however, dis
located during the monsoons of 1953, 
55, 56. 58 & 59 due to breaches on 
this section Since it was opened to 
traffic, m October, 1952

(b) Breaches occurred six times as 
a result of which rail traffic was 
suspended for 20 days, m all

(c) The main cause of the breaches
the TaMvtatt which v»aa

abnormal during the 1956 and 1959 
monsoons Moreover, the soil in this 
area is very fine grained and non- 
cohesive The banks, therefore, are 
liable to easy erosion and washaways 
The question of taking permanent 
remedial measures is under active 
consideration of the railway m con
sultation with the Railways’ Research 
Centre at Lucknow

Agricultural Research Station at Solan
107. Shri Nek Ram Negi: Will the 

Minister of Food and Agriculture be
pleased to state.

(a) whether it is a fact that the 
Himachal Pradesh Administration has 
established a new Agricultural 
Research Station at Solan

(b) if so. what was the price per 
acre paid for the land acquired for 
the purpose,

(c) whether the Administration 
have made any provision for the 
buildings during the current financial 
year, and

(d) when the construction of 
buildings for the laboratories will be 
completed'

The Deputy Minister of Agriculture 
(Shfi M V Krishnappa)' (a) Yes, 
Sir

(b) Rs 4,000 per acre for cultivated 
land and Rs 1.500 per acre for 
Ghasni land.
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(c) A provision of Rs 1,000 exists 
m the current financial year budget 
and a further provision of Rs 50,000 
lias been proposed for the next finan
cial year 1960-61.

(d) In about 2-3 years

Flower Tubs for Stations on Eastern 
Railway

108. Shri Subiman Ghoge: Will the 
Minister of Railways be pleased to 
state

(a) the amount of money spent for 
purchasing flower tubs for decorating 
the stations on the Eastern Railway 
during 1959,

(b) the names of the stations and 
money spent Division-wise,

(c) whether it is a fact that foi 
Burdwan Station, Howrah Division, a 
thousand flower tubs have been pur
chased or ordered to be purchased, 
and

(d) whether it u> also a fact that 
m Howrah Station, the floorings are 
being dismantled foi placing flower 
tubs or for planting flower plants7

The Deputy Minister of Railways 
(Shri Sh&hnawaz Khan): (a) An
amount of Rs. 25 only was spent for 
purchasing flower tubs for decorating 
stations on the Eastern Railway 
during 1959

(b) The names of the station*, and 
the money spent for providing the 
flower tubs, Division-wise, are given 
below:
Name of 
the Divi
sion

Howrah

Name of the stations I Dial 
Jin mint

Sealdah
A*n*ol

(1) Howrah
(2) Lillooah
(3) Burdwan
(4) Rampjrehajf
(5) Azimgan)
(6) Sahibgunj
(7) Jamalpur
( 1) Sealdah

( 1) Asansol
(2) Dhanbad

spent
'in rupees;

V 2,555 00

25 OO 

25 OO

(c) No, Sir.

(d) No, Sir.

Purna Project in Bombay State

109. Shri Pangarkar: Will the
ftjinistci of Irrigation and Power be
pleased to state the present stage of 
tpe Purna Project of Bombay State?

The Deputy Minister of Irrigation 
apd Power (Shri Hathi): The Puma
project has not so far been approved 
by the Planning Commission How- 
ever, the State Government have 
rpmmenc*ed work on the Project and 
tpi' following progiess has been
r( ported by them till the end of June, 
V)59 —

• Yeldan Dam—Work on cofTci dam 
and approach road is completed 
\Vork on earth dam and on excavation 
/or foundation of spillway and 
jjiavity dam is m pi ogress

S dê hwar Dam—Work on coffer
jam is completed Work on earth 
jam and on excavation for foundation 
c { spill wav portion is in progress.

Canal Worfc1 —Excavation of left 
tanal in miles 2 to 13 is in progress

Kakrapara Project

110 Shri Pangarkar. Will the Minis
ter of Irrigation and Power be pleased
10 refer to tihe reply given to Starrad 
question No 282 on the 18th February, 
1959 and state the present stage of the 
llakrapara Project (Bombay State)”

The Deputy Minister of Irrigation 
,n d  Power (Shri Hathl): The total 
expenditure reported to have been 
,ftcurred on the Kakrapara Project up 
Xfi the end of August 1959 is Rs. 11 27 
cfores, which represents about 80 per 
c£nt of the total revised estimated cost 
0f  the project The weir was com
pleted in 1953. Progress of earm 
^rork and masonry works on tta*
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Canal system upto the end of August 
1999 is at follows:—
(A) Earth-work: Progress

(I) Right bark main canal ard
Branches 92

(II) Left Bark main canal and
Brarches M*7°0

(B) Masonrv Structures •
(1) Main caral and biandes 71 o'\,

0 Distributarie1 tro ir im v  45",,
Maximum area irrigated so far is 

about 31,700 acres.
Railway Bridge near Baigarh

111. Shrl S. A. Mehdi: Will the 
Minister of Railways be pleased to 
state:

(a) whether the rail bridge near 
Raigarh sank down on the 6th Septem
ber, 1959 and many trains had to 
return,

(b) why no notice was taken about 
the collapse of the bridge earlier, and

(c) whether the bridge has since 
been repaired’

Hie Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) No, Si"

(b) and (c) Do not arise 

Derailment of Wagons near Bilaspur

112. Shri S. A. Mehdi: Will the 
Minister of Railways be pleased to 
state:

(a) whether five wagons of a goods 
tram were derailed between Daghora 
and Jamga stations near Bilaspur in 
September, 1959;

(b) if so, the details of the accident, 
and

(c) the extent of damage to railway 
track, property and goods, if any7

The Deputy Minister a(  Railways
(Shri S. V. Ramaswamy): (a) to (c) 
Qn 8-9-1959 at about 17*35 hours while 
Up Bhilai Special Goods train was 
running between Daghora and Jamga 

*fUttolha on the Jharsuguda-Bilaspur 
section of South Eastern Railway, 8

vehicles of the train derailed There 
were no casualties on account of thc 
accident

The approximate cost of damages to 
the permanent way and rolling stock 
amounted to Rs 14,250 and 3,000 res
pectively There was no damage to 
public property.

The accident has been attributed to 
the smkage of track on account of 
heavy rain

Sheds on Railway Stations

113. Shri Hem Raj: Will the Minis
ter of Railways be pleased to state:

(a) whether, it is a fact that no 
covered sheds exist on the railway 
stations of the Kangra Valley Section 
of the Northern Railway, and

(b) if so, the action Government 
propose to take m the matter''

The Deputy Minister of Railway? 
(Shri Shahnawaz Khan): (a) Although 
there are no coverings provided over 
the platforms on the stations of the 
Kangra Valley Section, waiting halls 
and verandahs which directly open to 
the platforms, already exist at im
portant stations where the passengers 
can wait for the trains

(b) Does not arise

Supply of Sugar to Madras

114. Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state*

(a) whether Madras Government 
have requested the Cpntre for the sup
ply of North Indian Sugar for the 
month of November, 1959. and

(b) if so, the quantity asked for and 
supplied7

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
No, Sir, but the Central Government 
have allotted a quota of 3.000 tons of 
sugar to Madras State from North 
Indian Sugar Factories for November, 
1959 as the production of South Indian
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Sugar Factories was not adequate to 
meet the entire requirements

(b) Does not arise

Sharing of Waters of the Godavari

115. Shri Subbiah Ambalam: Will 
the Minister of Irrigation and Power 
be pleased to state:

(a) whether it is a fact that the 
Andhra Pradesh State Government 
have agreed to share the surplus 
waters of the Godavari with Madias, 
-and

(b) if so, what steps the Centre have 
taken to prepare a comprehensive 
scheme m consultation with Andhia 
Pradesh ana Madras Governments9

The Deputy Minister of Irrigation 
aad Power (Shri Hathi). (a) and (b)
No decision has yet been taken re* 
garding the sharing of the surplus 
waters of the Godavan between the 
States of Andhra Pradesh and Madras 
The entire question of re-allocation of 
waters of Krishna and Godavan is at 
present under the consideration of the 
Government of India

Change in the Name of Nabadwipdham 
Station

116 Shrimati lia Palchoudhuri: Will 
the Mims'er of Railways be pleased 
to state

(a) whether it is a fact that the 
name of Nabadwipdham Railway Sta
tion on the Eastern Railway m the 
Sealdah Division has been changed to 
Nebadwip, and

(b) if so, the reasons foi the change >
The Deputy Minister of Railways 

<8hri Shahaawas Khan): (a) and (b) 
Yes The change m the name of the 
Railway Station ‘Nabadwipdham’ to 
‘‘Nabadwip’ was indicated by the Gov
ernment o f West Bengal and as the 
Hallway administrations are guided by 
the views o f the State Government in 
this matter, the suggestion of the State 
Government was accepted.

Training at Norses and Lady Health 
Visitors la Delhi Ilnspltsls

Ilf. Shri Choai Lai: Will the Minis
ter of Health be pleased to state:

(a) the facilities available for the 
training o f nurses and lady health 
visitors in the Hospitals m Delhi and 
New Delhi, and

(b) the qualifications required for 
young women to be admitted to these
courses’

The Minister of Health (Shri Kar- 
markar): (a) Facilities for the train
ing of nurses are available at (1) the 
College of Nursing, New Delhi, (2) 
the Lady Hardinge Medical College 
Hospital, New Delhi, (3) the Irwin 
Hospital, New Delhi, (4) the Sir Ganga 
Ram Hospital, New Delhi, (5) the 
Holy Family Hospital, Okhla, New 
Delhi and (6) the Victoria Zenana 
Hospital, Delhi Facilities for the 
training of Lady Health Visitors are 
available at the Lady Reading Health 
School, Delhi

(b) A candidate for admission to the 
College of Nursing, New Delhi for the 
B Sc (Hons ) degree course should
have passed the Intermediate or
Higher Secondary Examination of a 
recognised University and should have 
attained the age of 16 years The 
candidates for admission to the course 
leading to a Master’s Degree m Nurs
ing should be B Sc (Hons ) in Nursing 
or BSc Nursing with 60 per cent 
marks in the aggregate and should 
have at least three years’ experience 
in a teaching hospital or Public Health 
Service

The candidates for admission to the 
General Nursing Course should have 
passed the Matriculation or its equiva
lent examination and should have at
tained the age of 17 years

The courses for the Lady Health 
Visitors at the Lady Reading Health 
School are of two types* (1) Regular 
Health Visitors Course of 11 yean 
duration; and (2) the Integrated 
Health Visitors Course of 2| years 
duration 6 4k *

Candidates holding a diploma in 
Senior Midwifery only are admitted to
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Hut tost course- Candidates who 
have hid three y « «  training in 
Oenarai Nursing are, however, given 
three month* exemption at the begin* 
ning of the course.

Candidates who have attained the 
age of 18 years and have passed die 
Matriculation Examination of a reco
gnised University are eligible for 
f dmU«inn to the second course.

Valley Development Scheme
11A. Shri Sawganna: Will the Minis

ter of Irrigation and rower be pleased 
to refer to Starred Question No. 1418 
asked on the 20th March, 1959 in res
pect of Hirakud Dam Project and 
state:

(a) whether the scheme for Ihe 
Mahanadi Valley Development has 
since been received; and

(b ) if bo, the action taken thereon?

The Deputy Minister of Irrigation 
tad Power (Shri Hath!): (a) The reply 
is in the negative.

(b) Does not arise.

Telegraph Service In Calcutta
1 1». Shri S. A. Mehdi: Will the 

Minister of Transport and Communica
tions be pleased to state:

(a) whether the services in Central 
Telegraphs Office, Calcutta were dis
located on the 5th September, 1959 
during the disturbances; and

(b) if so, the total loss suffered by 
the Government in this connection?

The Minister of Transport and 
CoBBmonleatloHB (Dr. P. Sobbarayan):
(a) Yes, there was some dislocation.

(b) No Ion was suffered.
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Bead Accidents la Himachal Pradesh

USE. Shri Daljit Singh: Will the 
Minister of Transport and Conunn- 
nlcatisns be pleased to state:

(a) the total number of road acci
dents in Himachal Pradesh during 
1859 so far;

(b) the number of persons killed or 
injured;

(e) whether the families of the 
victims have been paid compensation; 
and

(d) the measures adopted to pre
vent road accidents in Himachal Pra
desh?

Ik e  Minister of State In the Minis
try *f Transport and Communications 
(SUM Raj Bahadur): (a) to (d). A 
statement giving the information re
quired is placed on the Table [See 
Appendix I, annexure No. 33.]

Delhi Colonies

US. Shri Kameshwar Tantla: Will 
the Minister of Health be pleased to 
state:

(a) the names of colonies in Delhi 
which though approved by the Delhi 
Development Authority have not yet 
teen developed by the colonizers; and

(to) if so, the obstacles in the deve
lopment o f these colonies?

9 m  Minister of Health (Shri Kar- 
aurfcar): (a) and (b). Necessary in* 
formation it being collected and will 
be laid on the table of the Lok Sabha 
as sow  as possible.

Contract far Welding Jfltate o f *afl 
way Iitnea

1M. Shri SaaMhwar Tantla: win
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that a Kan* 
pur firm has been given a contract to 
weld joints in the railway lines;

(b) if so, the terms of this contract; 
and

(c) the zones where this job is 
being undertaken?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir.

(b) Separate contracts have been 
entered into by Railways. Generally, 
the Railways supply the plant, equip
ment and labour and the contractor 
Supplies the welding material and 
technical supervision. The rate is 
about Rs. 18 for an M. G. joint and 
about Rs. 24 for a B. G. joint.

(c) The job has been undertaken on 
all the zones of the Indian Railways.

Lepnwy

125. Shri Vasudevan Nalr: Will the 
Minister of Health be pleased to state:

(a) the financial assistance given in 
the year 1958-59 for the prevention 
and cure of Leprosy; and

(b) whether Government have 
given any grant or financial aid 
during 1958-59 for the Leprosorium at 
Nooranad in Kerala?

The Minister of Health (Shri Kar- 
markar): (a) A  sum of Rs. 20,73,310 
was allocated to State Governments 
during 1958-99 for the leprosy control 
scheme. A  grant of Ra. 4,15,689 was 
paid to the Central Leprosy Training 
and Research Institute, Tirumani and 
grants amounting to Rs. 6,45,700 w an 
paid to Voluntary Organisations.

(b) No Central assistance was paid 
to the Leprosorium at Nooraoad in 
Kerala during 1958-59.
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Ttoaed «sh  and Pork

/  Shri Vasudevan N»ir:
\  Shri V. P. Ntjru:

Will tbe Minister of Food and Agri
culture be pleased to state:
■ (a) the total quantity of tinned pork 
and pork products and canned and 
frozen fish produced in India during 
the year 1958-59; and

(b) the steps, if any, taken to or
ganise the increased production of 
these items of food?

The Deputy Minister of Agricul
ture (Shri M. V. Krishnappa): (a)
Accurate information is not available.

(b) (i) A . Development Council 
for Food Processing Industries has 
been set up by the Government of 
India to look into the problems of the 
Food Processing Industries including 
Meat Products and Tinned Fish.. The 
Council, inter alia, will recommend 
steps to be taken to organise the 
increased production of these indus
tries. t

(ii) Three Regional Pig Breeding 
Stations-eum Bacon factories are to 
be Bet up during the 2nd Five Year 
Plan. Two such factories are likely 
to be set up during the current 
financial year.

Ballway High Schools

1*7. Shri Damar; Will the Minister 
at Kail ways be pleased to state:

(a) whether it is a fact that about 
a dozen Bailway High Schools on 
all Railways have been upgraded to 
the pattern of a multi-purpose or 
Higher Secondary standard as part of 
Railway Board's policy and qualified 
teachers and Headmasters have been 
fixed in the upgraded Central Pay 
Commission Scales of pay from the 
date they began to teach IX Claw of 
Higher Secondary Course spread over 
three years; and

Cb) whether it is a fact that all the 
ttdtUgf qualified post-graduate

teachers in Railway Higher Secondary 
Schools are proposed to be upgraded 
in Central Pay Commission Scales?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) qaght 
Railway High Schools on different 
Railways have been converted »«*» 
Multi-purpose schools or upgraded to 
Higher SecoiMary Schools, or are in 
the process of such conversion.

The pay scales of teachers in Rail
way Multi-purpose Schools are under 
consideration and are expected to be 
finalised shortly. The scales of pay 
of teachers in Railway Higher Secon
dary Schools are shown in the state
ment placed on the Table. [See Ap
pendix I, annexure No. 34]. From 
such dates as the new syllabi|revised 
courses are introduced these of 
pay are admissible. Considering how
ever that the change-over to the new 
syllabi | revised cources will be spread 
over a period of three years in respect 
of each school, the posts as required to 
be upgraded including that of the 
Headmaster are to be allotted the 
new scales of pay at appropriate 
stages.

(b) Within each group of promo
tion for teaching staff, as fixed by 
the Railway Administrations, the 
claims of existing qualified post-gra
duate teachers for upgradation are to 
be considered.

Tourists in Kashmir

128. Shrimati 11a Palehoadhmi:
Will the Minister of Transport and 
Communications be pleased to state:

(a) the number of foreign and home 
tourists who visited Kashmir during 
1959 upto the end of October;

(b) how these figures compare with 
the number for the corresponding 
period during 1958; and

(c) the amount of foreign exchange 
earned through tourism during the 
same periods?
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The Mbriater of State In the Mfartt- 
tr> of T m unaft and ftmw— t—h«m  
{Shri Baj Bahadur): (a) Number of 
Indian and Foreign tourists who visit
ed Kashmir upto 20th October, 1959 
are given beloW:

Year Indians Foreigners

1959 (upto 20th Oct.) 55^40 9,606

(b) The figures for the corresponding 
period during 1958 are as follows:—

Indians Foreigners
1958 (upto 30 h Oct.') 48,4^9 5.931

(c) Figures for foreign exchange 
earned by the country as a whole 
through tourism are assessed by the 
Reserve Bank of India at the close of 
each Calendar year but the earnings 
for part of thfe year or through tourism 
in Kashmir alone are not assessed and 
therefore are not available.

Belease of Sugar
129. Shri Bam Krishan Gupta: Will 

the Minister of Food and Apiculture 
l »  pleased to state:

(a) the total quantity of sugar re-
leajsed so far for sale during 1959-60; 
and , r)

(b) the total quantity of sugar to be 
released during the remaining period 
of 1959-60?

The Deputy Minister of Food and 
Agriculture (Shri A M. Thomas): (a) 
1,75,000 tons has been released in 
November, 1959 from which month 
the 1959-60 sugar year commenced.

(b) Releases during the remaining 
period of 1959-60 sugar year will de
pend on the production during the 
current crushing season.

I t h n .

KB: MOTION FOR ADJOURNMENT
W r b m a w a l  o r  In d ian  border folicx 

fr o m  B ara  H otx

Bhrl Vajpayee (Balrampur): My
adjournment motion on the reported

withdrawal o f the Indian border 
police from Bara Hoti hat not been 
admitted on the ground that the mat
ter can be raised in the discussion on 
the 25 h instant. I am prepared to 
wait, but I am afraid that the Chinese 
may not like to wait till the 25th. 
This House is entitled to know why 
the border police is being withdrawn 
from Bara Hoti and why Government 
have not made sufficient arrangements 
for our troops to stay there during 
the winter season.

Mr. Speaker: All that will be dis
cussed.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): There has been for some time 
past an agreement wi h the Chinese 
Government in regard to Bara Hoti, 
that is, that Bara Hoti being a disput
ed area, no party should send any 
armed troops there. No armed troops 
have been sent there accordingly. 
Civil personnel have gone; this year, 
our civil personnel went there. They 
went there on the 27th of May this 
year, and they withdrew six weeks 
ago; there is no question of withdraw
ing them now. They withdrew on the 
13th September, conditions becoming 
very difficult. The Chinese sent as 
their representative, I suppose, of 
civil personnel, a Tibetan official, but 
no Chinese came this summer there 
at all so that we are functioning in 
terms of that agreement which said 
that no attempt will be made by either 
party to change the status of this 
Bara Hoti area unilaterally.

There are, of course, quite consider- 
able difficulties about either the 
Chinese or the Indians remaining there 
during this period. It was the high 
Himalayas from this side, and In 
view of that, we may, and we shall 
naturally consider afresh whether we 
should erect any permanent structure* 
there which are capable of withstand
ing climatic conditions. For ftp 
present, we have abided by the treaty 
or arrangement arrived at with the
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c:lil1~.i2, z;nd in so far as we know, 

Dr. Ram Subi1ag· Singh ( S2saram): 
'hink dUl'ing i_he las~ sc:::sion of the 

Parlia1nent, the ~1 1 ~1ne I\/finister had 
sa·d that-so fa~· a,, I can recollect--
our patrol pc~·;:;onnc1 v.rere ·:;i·ltjJJg in 
Bara Hoti. I..i. ti1c1.t time, he did not 
ha·,·e any idea thac th~ Chinc:se mili-
tary was also stationed there. But 
today's pa;J.::r: i:-d_icate that the 
Chinese arc also there. I do not know 
whether when the statcmetll v.Tas rr..:H1·~' 

at that time, it "vas D.l~;o t:nvisagcd 
tha' the Ch:nese v:ere thc:·e. T wa:1t 
to know under what cir~um~tanccs 

they came. 

s:ui Jav:a11a!'i:ll Nchra: I lw•:e 
undc)~'.Jtoo~: the }:on~ rvt~mbcr'~ 

tion. Vv'hat cL;e::·.:; be rncan b:v 
time'? When? 

n0t 
quc.;-

'la•;t 

Dr. Ram S·1bha;;· S:·1gh: During the 
1a~t se .-;ion c f the I-1G~<: Sn bha. 

Shri J~'va212J.:Ial Nehru: VVhat Y'.~0s 

-:aiel then? 

Dr. Ran1 SD;::h?,g s;~tgh: At lh:::tt 
timP, th• Prime:: l\Lniste1· had said th:1c 
our PoLe~ were sitLng there in Ba·,·a 
Hoti. 

Sh1·i Asoka Mehta (Muzaffarpur): 
1\'Ia~v~ I in."vltc the Prirnc Minis~~er's at· 
ten~.ion tc) i:i~ lee tor 1c the Prinw Tvih-
ister of China datod the 22nd March? 
There, he has •said: 

"I lem·n that a material change 
in the situation has since been 
cffe:~~cd by the despatch of 
Chinec;e civil and military detach-
ments, equipped wi h arm3, to 
c2.mp in the ar:::a, after our own 
civil party had withdrawn at the 
beginning of last wintE)~'. If the 
rcp'Jrts th2.t \Vc ha•,~c re:-eivcd 
about ar · ~mecl Chinese party 
camping ~,,, -1 erec1ing permanent 
struc urcs ;,, Hoti during v.rinter 
are correct_ would seem that 
unilateral action. not in accord-
ance \Vith c ·, 1n, \vas being 
ta l.;:en in as cert ion of your claim 
to the di-sputed area." 

Shri Jawaharlal Nehru: Which paga 
docs the hon. l\L:mber refer to? 

Shri Asoka Mehta: Page 57 of tbe 
'White Paper. 

We would like to know what has 
!~:::)1Jened to this. This was the pos1t-
10:1 whi-:·h our Prime Minister had 
ra:sed with the Prime Minister of 
China. 

Dr. Ram Subhag Singh: Here, the 
reply was given that no Chinese were 
there. 

Shri Jawaharlal Nehru: I believe 
the hon. Member is referring to White 
Paper No. 1. 

Shri A'Ooka Mehta: I am referring to 
p:1ge 57 of White Paper No. 1. 

Shri .Tawaharlal Nehru: This relates, 
take it-I am sorry I cannot read the 

\'.'ho:c: thing in a minute-to 1he pre-
Yicus ye:E, that i·3, the 1958 summer. 
~:;:-··1ai is ~ r'..le. In 1958, there \Vcre long 
1 a!ks bchvecn representative~ of th~ 

CJ1i '1ese Government and the Govern-
rnent of India in Delhi about this 
Bara Hoti area. They lasted for many 
vveeks. The result of tl1e t:1lks wa:' 
that lhey did not lead to any settle, 
ment; they were postponed, but this 
was agreed that there should be no 
unilateral change made there throu.sh 
armed pos·session and no armed forces 
;ohould be sent by either party, but 
only civil personnel. 

As a matter of fact, the hon. Mem-
ber will find somewhere in White 
Paper No. II, a protest by China on 
the 7th September last, that is, 1959, 
protesting a,gainst our personnel being 
at Bara Hoti. We pointed out that 
they were civil personnel, in reply. I 
do not think there is any contradiction 
in whac I have said. 

Shri Asoka Mehta: Our difficulty 
is this that the Chinese force'; ad-
vance at some places. and then in the 
name of stntlts q1w. they wa:1t to con-
tinue thece. This has been happening 
at a nvmbcr of places, as we know 
acrose; our frontier. What is the 
'Josition at Bara Hoti? Did they en-
trench themselves there last year, 
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[Shri Asoka Mehta] 
and if they have entrenched, have 
they moved out of that?

Shrl Jawaharlal Nehru: Bara Hoti 
la a place which has been in some kind 
of a dispute for a long time past, even 
before the Chinese came into the pict
ure. It is a very small area, which is 
used for pasturage purposes during a 
few months in the year; otherwise it 
is almost unapproachable. In this 
place, the Chinese used to send a kind 
of a police party or a small party, and 
tiie UP Government also sent their 
police party. For two or three years 
running, both these parties sat there 
simultaneously facing each other in 
that little bit of an area, and it was 
then that it was decided that Armed 
Forces should not be sent there and 
that this should be settled by nego
tiation and not by unilateral action.

When we made that protest, it was 
that some of their police party had 
come earlier and sat there.

Shri T^agl (Dehra Dun): After the 
protest, did they withdraw?

Shri Jawaharlal Nehru: In 1958,
they withdrew and they did not 
send any party in 1959, that is, this 
year.

Shri Goray (Poona): What is the 
present position?

Shrl Jawaharlal Nehru: The present 
position is that there is nobody, no 
armed personnel, Chinese or Indian, 
anywhere near that place.

Shrl Vajpayee: Why has Bara Hoti 
been treated in an isolated manner? 
When the Chinese have not vacated 
their aggression on other territories, 
why should we refrain from sending 
our men to the place which belongs 
to us from time immemorial?

Hurl Tyagi: Should we leave it to 
them until the whole thing is decid
ed? (Interruptions).

Shri Vajpayee: What is the guar
antee that they will not do in this 
place what they did in Ladakh?

Shri Jawaharlal Nehru: I am sorry 
I am not personally acquainted, as the 
hon. Member appears to be with ‘time 
immemorial’ . But I deal with histori
cal periods. As regards this parti
cular place, it is a minor dispute with 
the old Government of Tibet. About 
this little area, it has been going on. 
We think our case is a good one and, 
therefore, we hold by it. But it has 
been a disputed area and long before 
the other incursions of the Chinese 
took place, this matter was being ar
gued.

Shri Banga (Tenali): The Prime 
Minister referred to 'long before'. Since 
when? After the People’s Govern
ment came or before that? •

Shrl Jawaharlal Nehru: Before that, 
it was carried on with the Tibetan 
Government. I mean there were no 
conflicts, but there were complaints 
by us to them and by them to us. 
They used to send their tax-collector 
who used to collect grazing fees and 
other fees. This has happened in 
several parts of the border for the 
last half a century—certainly before 
the change in Government in China, 
even in the brief period in 1947-48- 
49. Then we had to deal with these 
problems in two or three places in the 
border, small problems relatively. 
There they were.

So it was a continuation of that. As 
t said, this was an isolated thing and 
we treated this—and there were two 
other places—as ma'ters in dispute 
which had to be settled by negotiation. 
It had nothing to do with the major 
events that happened since then. In 
continuation of that, last year a 
Chinese representative came to India 
to discuss this matter. He did dis
cuss it for a long time. It is true 
that the discussion did not lead to a 
successful conclusion. It was postpon
ed further. There the matter stood. 
But it was decided, and agreed to, 
that neither party should eend armed 
personnel to that little area, and that 
has been adhered to. In fact, as I" 
said, we thought that the year before 
they had sent some armed personnel.
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We protested against it  Later they 
took them away. This year they 
have not sent anybody. We sent civil 
personnel there which in the ordinary 
course has come away when conditions 
became too bad for it.

Shri Braj Baj Sin*h (Firozabad): 
We were given to understand that 
nil the border, extending to 2500 miles, 
was being put under the control o1 
the military. Now we learn that 
Bara Hoti is being excepted. May I 
know whether any other .important 
place is also being excepted? As a 
matter of fact, the Army was being 
put m charge only for the reason that 
there were some special circumstances 
—because there were Chinese incurs
ions Prior to that, there was no A m y 
control of the whole of the border 
Why has this unilateral action been 
taken m respect of Bara Hoti?

Shri Sareadranath Dwivedy (Ken- 
drapara): Why has the Defence Min
ister left his seat and why is he stand
ing near the wall?

Shri Jawaharlal Nehru: One ques
tion at a time.

The military are m charge of the 
entire border, but the actual people 
there are still the police under the 
military They function under the 
military. For ins'ance, in the Assam 
border or the NEFA border, it is the 
Assam Rifles who are m charge, but 
they are under the direction of the 
military. In the Uttar Pradesh, 
Himachal Pradesh and Punjab bor
ders, there are the police under the 
direction of the mili'ary. That is, the 
military direct them, change them; 
they can send their own people or 
Keep the police, as they choose The 
iirection and command is that of the 
military, but the police are there 
in all these places. In some places, 
in Ladakh, the military actually are 
ihere at the check-posts.

Shri Asoka Mehta rose—

Mr. Speaker: Can we not have a
ihnfmiflB on this later?

1881 (SAKA) for Adjournment 340 
Shri Asoka Mehta: The trouble Ja 

that the facts are not being placed 
before us in a clear fashion

Mr. Speaker: Are we going to have 
a discussion on this now? We have 
already spent about 15—20 minutes on 
this.

Shri Nath Fai (Rajapur); The matter 
is very important.

Mr. Speaker: I have no objection. 
All that I said when I withheld con
sent to the adjournment motion was 
that we would have a discussion of 
this matter. We have set apart the 
25th November for this purpose. The 
hon Member was referring to a 
White Paper which the hon. Prime 
Minister placed before this House 
The hon Prime Minister has given 
the answer If the hon. Member now 
wants further elucidation, why should 
he not wait till the 25th?

Shri Nath Pai: Many events are
taking place which we are not con
trolling

Shri Asoka Mehta: It is only regard
ing a little spot about which we want 
fuller information.

Mr. Speaker: That is exactly what 
the Prime Minister said. It is after 
all one little spot. We are not going 
to discuss this matter just now.

Shri Asoka Mehta: We are not dis
cussing it; we are trying to ascertain 
facts.

The Prime Minister asked me to 
look up the Note of 7th September, 
which was given to the Counsellor of 

by the Ministry of Foreign 
Affairs of China, and the reply that 
was given by us on the 13th Septem
ber. In their Note of 7th September, 
the Government of China say:

"It must be pointed out that the 
above-mentioned actions of the
Indian official personnel are
obviously deliberate attempts to 
change the
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[Shri Asoka Mehta]
Wuje area and constitute an in
fringement of China’s sovereignty
and territorial integrity........

Over and over again, this has been 
their insistence, that we are infringing 
their territorial integrity. Now, we 
have said: That is not so. You are 
wrong’. But they have nowhere 
accepted it. They have said that the 
status quo is to be maintained. Status 
quo would mean that this has been 
our territory, according to us, what
ever be the claims they may have. 
Have they accepted that position? To 
every protest that we send, there is 
no reply. Every time we have protest
ed, the Chinese Government have 
ignored our protest. Whenever they 
have protested, we have tried to make 
amends; we have tried to rectify our 
position. We want to know where 
precisely the Government of China 
stand on this position.

Shri Jawaharlal Nehru: I do not 
know what is the confusion in regard 

.to this particular matter. It is quite 
clear. It does not matter what they 
have said in a particular document.

Slut Atoka Mehta: It matters very 
much.

Shri Jawaharlal Nehru: I beg the 
hon. Member’s pardon. The facts are 
there. Just as they claim, we have 
continued to stick to our claim and we 
fh»ii hold to that throughout. It is 
Bn identical position in this particular 
matter—I am not talking about others 
—and there is no difference. We think 
our claim is a very good one and we 
intend to hold by it  Nevertheless, we 
have decided long ago—many years 
ago—as I said repeatedly, that this is 
being treated as a matter in dispute— 
I am referring to the Bara Hoti area 
—which should be settled by consulta
tion. Wc decided about two years ago 
that neither party should send armed 
force* there. We have held by it, and 
apart from one or two doubtful 
incidents in the past two years, they

have held by it. l$ere the matter 
stands.

Shri Tyagl: 1  wish to make a sug
gestion. In respect of the border area 
disputes, questions of a nature which 
seek to elicit information about the 
location and deployment of the 
armed .forces may, be convention, be 
not asked of the Minister. If they are 
asked at all, I think it is in the interest 
of the security of the border that the 
Prime Minister should not reply to 
such questions in a manner.........

Several Hon. Members: No, no.

Shri Tyagl: The deployment of the 
armed forces is a matter which should 
be kept secret.

Shri Nath Pai: What secrecy?

Shri Jawaharlal Nehru: What the 
hon. Member, Shri Tyagl, said is, in 
spite of the protest of Opposition 
Members, the obvious rule followed in 
every country.

Shri Bra] Baj Singh: Nobody is ask
ing for it.

Shri Vajpayee: Nobody has asked 
for secrets to be disclosed.

Shri Jawaharlal Nehru: I am not
saying that the hon. Member asked. 
I am saying that what Shri Tyagi said 
is the obvious rule followed every
where, especially in a moment of crisis.

Shri Vajpayee: We never asked for 
any information that will not be in 
the public interest to give. There is 
no need for making a suggestion like 
that

8hrl Jawaharlal Nehru: The hon. 
Member need, not think that he is 
being attacked in any way. Nobody 
is attacking the hon. Member. Shri 
Tyagi made a suggestion that we might 
be treading delicate ground if repeat
edly questipns are asked about thasa 
matters. So far aa these matters act 
concerned, we have put the army
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authorities completely in charge and 
we abide by their advice, as our 
specialist-advuers, in this matter.
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PAPERS LAID ON THE TABLE 

Flood Control Programme

The Minister of Irrigation and Power „ 
(Hafiz Mohammad Ibrahim): Sir, I beg 
to lay on the Table a copy of state
ment on the Flood Control Programme 
and the flood situation m the country 
[Placed m Library. See No. LT)1658| 
59]

Shrlmati Rena Chakravartty (Basir- 
hat): May we ask whether we are 
going to have a debate on this parti
cular statement’  We do not know 
whether the statement also includes 
the enquiry committee's report regard
ing the D V C

Mr. Speaker: Does it include the 
report regarding the D V C ?

Haile Mohammad Ibrahim: That is 
a separate question 1 think it is 
already fixed for some discussion here

Mr. 8peaker: The hon Minister is 
not by himself anxious to have debate ̂  
but if other hon Members want it," 
they know how to move the Chair

Shrl Tangamani (Madurai)* Sir, 
yesterday when adjournment motions 
were given notice of, you were pleased 
to state that a statement was going to 
be made today. We have definitely 
stated that the defective construction 
o f the D V.C contributed to the floods 
That is why we are anxious to know 
Whether there is any reference to that 
In that case we will pursue that 
matter.

Shrlmati Benn Chakravartty: There 
was also a report in 1956 when there 
were floods. That has not been made 
available to us There have been cer
tain surveys, etc in that area I want 
to know whether we could at least 
have that report so that any debate 
on the flood situation would be of 
much greater avail

The Deputy Mini*‘er of Irrigation 
and Power (Shri Hathl): Perhaps the 
hon Member is referring to a com
mittee which was being appointed by 
the West Bengal Government There 
was an integrated plan for the flood- 
affected area That report will take 
time But if the hon Member wants 

“ the report of the Kungar Committee 
I thmk that report is not yet ready.

Shrimati Rena Chakravartty: There 
are two reports: one on 1956 floods and 
the relation the D V C  had in con
trolling the floods That is already 
there, it relates to the 1956 floods. 
There is another one which the hon 
Minister mentioned We want that at 
least the 1956 report should be made 
available to us 

\

Shri Hathi: Whatever we have will 
be made available but the other report 
is yet to come

Mr. Speaker: A copy of whatever 
had already been made available may 
be placed m the library If possible, 
two or three copies may be placed 
there

A mendments to Indian T elegraph 
R ules

The Minister'of Transport and Com
munications (Dr. P. Snbbarayan): Sir, 
I beg to re-lay on the Table, under 
sub-section (5) of Section 7 of the 
Indian Telegraph Act. 1885, a copy of 
Notification No GSJt 968, dated the 
22nd August, 1959, making certain 
further amendments to the Indian 
Telegraph Rules, 1951 fPlaced ro 
Library. See No LT-1596J59.]
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KoxxncA tiO H R  issu e d  under Esse n tia l  
Co m m o d it ie s  A ct 

The Minister o f Agriculture (Dr. 
P. S. Deshmukh): Sir, I beg to lay on 
the Table under sub-section (6) of 
Section 4 of the Essential Commodities 
Act, 195S, a copy of each of Notifica
tions Nos. G.S.R. 1085 and G.SJR. 1086, 
dated the 26th September, 1959. 
[Placed in Library. See No. LT-1660|
99.]

A m endments to Indian T elegraph 
R ules

Mr. Speaker: Dr. Subbarayan may 
lay the other notification also.

Dr. P. Subbarayan: I am not laying 
it as I am withdrawing it.

Mr. Speaker: Then is it not to be 
laid on the Table of the House?

Dr. P. Subbarayan: We are redraft
ing the rules and they will be laid on 
the Table of the House when they are 
redrafted properly.

Shri Braj Raj Singh (Firozabad): 
Then this item should not have been 
included in the agenda.

Mr. Speaker: Am I to understand 
that the notification has to be cor
rected?

Dr. P. Snbbarayan: The notification 
has got to be corrected and it will be 
laid on the Table as corrected later on.

Shri Braj Raj Singh: How was it 
then that it was included in the 
agenda?

Mr. Speaker: Any notification has 
to be placed on the Table of the House 
so long as it stands. If a correction 
is made, the corrected copy or the 
amendment will be placed on the 
Table of the House. Both have to be 
laid on the Table of the House.

Dr. P. Snbbarayan: In accordance 
with your instructions, I beg to lay on 
the Table o f the House, under sub
jection (5) of Section 7 of the Indian 
Telegraph Act, 1889, a copy of Noti
fication No. GJ3JR. M l, dated the 29th 
August, 1959, making certain further

amendments to the Indian Telegraph 
Rules, 1951. [Placed in Library. See 
No. LT-1659J59.]

A nnual R eport o r  the K ulu V alley 
Transport Co m pan y  L imited

The Minister of State In the Minis
try of Transport and Comrnanlcatkma 
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (1) of 
Section 639 of the Companies Act, 
1956, a copy of the Annual Report of 
the Kulu Valley Transport Company 
Limited along with the Audit Report 
for the year 1956-57. [Placed in 
Library. See No. LT-1661|59.]

R ailw ay  Protection Force R ules

The Deputy Minister of Railways 
(Shri Shahnawas Khan): Sir, I beg to 
re-lay on the Table, under sub-section 
(3) of Section 21 of the Railway Pro
tection Force Act, 1957, a copy of the 
Railway Protection Force Rules, 1959 
published in Notification No. G.S.R. 
1051, dated the 10th September, 1959 
[Placed tn Library. See No. LT-1,6251 
59.]

12.26 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
P roclamation or a State of Emer

gency -in  C alcutta Port

Shri Vajpayee (Balrampur): Sir, 
under Rule 197, I beg to call the 
attention of the Minister of Labour 
and Employment to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

“Proclamation of a state of emer
gency in Calcutta Port.”

The Deputy Minister of Labeur (Shri 
Abid A ll): Hitherto, food ships bound 
for Calcutta Port used to be lightened 
at Madias or Visagapatnam as very 
deep navigation is not possible In 
Hooghly river. As an experiments
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measure, the unloading of cargo which 
was being done at Madras and Vizaga- 
patnam is being done at Haldia 
Anchorage which is situated about 56 
nautical miles from Calcutta The 
present arrangements are limited to 
current fair weather season ending 
February, I960

Haldia not being within the limits 
of the Calcutta Port, the provisions of 
the Dock Labour Scheme cannot be 
made applicable to the loading and 
unloading of the ships there How
ever, according to the terms of an 
agreement signed by the various 
interests concerned, on the 29th 
October, 1959, the present stevedoring 
arrangement at Haldia will not be 
renewed after the present fair weather 
season; arrangements for next lair 
weather season, beginning from 
November 1960, will be made after 
consultation with the labour interests 
with a view to employing the workers 
connected with the Calcutta Dock 
Labour Board and m case any loading 
is done at Haldia during the present 
season it will also be entrusted to the 
same workers.

Some workers misunderstood the 
above arrangements, and, therefore, 
objected to it which led to violence. 
To deal with the situation, the Chair
man ot the Calcutta Dock Labour 
Board with the previous approval of 
the Central Government, declared an 
emergency in the Port of Calcutta. 
Subsequently, representatives of the 
Calcutta Dockers Union met me and 
on getting clarification of the terms of 
the agreement, agreed to withdraw 
their objection «  Consequently, normal 
working has been resumed and the 
emergency declaration will also be 
withdrawn if its further continuance 
is not considered necessary.

Shri Braj Raj Singh: When will this 
order be withdrawn?

| 8kri AMd AM: Whenever its con- 
onu&nce is considered unnecessary.

12-29 bra.
ARMS BILLS—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shn B. N. 
Datar on the 1st September, 1959, 
namely:—

“That the Bill to consolidate and 
ftmend the law /elating to arms 
%nd ammunition, as reported by 
the Joint Committee, be taken into 
consideration ”

Shn Datar was in possession of the 
tiouse Originally five hours had 
been allotted and only 35 minutes 
Tetnajn, we have spent the rest of the 
time He has to reply to the debate 
on general discussion How long 
would the hon Members require for 
the clause-by-clause consideration?

Shri Braj Raj Singh (Firozabad): 
There are so many amendments that 
w« require the whole day

The Minister of State in the Minis
try of Home Affairs (Shri Datar): At
most, another two hours would be 
sufficient I mean not more than two 
hours including these 35 minutes that 
ere left

Shri Nanshir Bharncha (East Khan- 
d«sh). There are 134 amendments

Mr. Speaker: I shall effect a com
promise We are at 1230 now 
and the hon Minister will conclude at 
1 O’clock Till three O’clock this will 
go on and we will conclude all these 
stages by that time and take up the 
other Bill

Shri Datar: Mr Speaker, Sir, we 
had a fairly detailed debate yesterday, 
covering over four hours, regarding 
the principles as also the provisions of 
the Arms Bill which was considered 
fttlly by the Joint Committee

Mr. Speaker: Order, order He may 
fiftt make a formal motion for exten
sion of time



349 Arm  BiU NOVEMBER jy, 1959 Arm* BttI

Shrl Datar: Sir I beg to move:

“That the time allotted by the 
House on the 1 1 th August, 1999, 
(vide Fortieth Report of the Busi
ness Advisory Committee) for con
sideration and passing of the Arms 
Bill, 1958 as reported by the Joint 
Committee be extended from 5 
hours to 7 hours."

Mr. Speaker: The Question is:—

“That the time allotted by the 
House on the 1 1 th August, 1959, 
(vtde Fortieth Report of the Busi
ness Advisory Committee) for con
sideration and passing of the Arms 
Bill, 1958 as reported by the Joint 
Committee be extended from 5 
fttrare to r hears."

The motion was adopted.

Shxi Datar: Sir, I was making a re
ference to the Report of the Joint 
Committee. The Joint Committee 
made a number of improvements in 
the provisions 'of the Bill as originally 
placed before this House. I am happy 
to note that hon. Members from both 
the sides, even though they were cri
tical regarding, what they call, the in
sufficiency ot liberalisation, were 
satisfied with the present Bill as it has 
emerged from the Joint Committee as 
a number of very important and salu
tary improvements have been made 
by the Joint Committee. Therefore, 
so far as this question of improve
ments is concerned, that has been 
welcomed almost by all the hon. 
Members who participated in this 
debate.

Now, X would like, in this particular 
connection, to mention the name of my 
hon. friend, Pandit Thakur Das Bhar- 
gava, who made certain very valuable 

suggestions though in other respects^ 
he was critical about the provisions of 
the Arms Bill.

Then, tw o o t three points which 
were repeatedly made out by hon. 
Members opposite have been effective
ly answered by my hon. friends Shrl 
Achar and S u l  Raghubir Sahai and,

in particular, by Shxi Pftdam Dev. 
These were the main points made by 
a number of hon. Members aftd, 
therefore, in respect of them my ans
wer will be as brief as possible.

Before I proceed, Sir, I should like 
to deal with the general observations 
made by a number of hon. Members. 
It was suggested that Gandhiji was 
highly critical of the provisions of the 
Arms Act, which he called the “Black 
Act” or the “Blackest Act” . That was 
perfectly true, because the Act that 
was then in use and the rules that had 
been framed by the British Govern
ment were of such a nature that it 
could not but be called as the “Black
est Act”. There were a number of 
provisions there which were galling 
to the self-respect o f India and, 
secondly, in respect of the implemen
tation of this Act certain highly 
rigorous and discriminatory steps 
were taken by the British Govem- 

-hient. Therefore, that epithet as was 
used by Gandhiji was perfectly cor
rect.

After the advent of independence we 
have to take into account the present 
position. Just as, on the one hand, we 
have the achievement of independ
ence to our greatest credit, there is 
blso, on the other hand, very unfor
tunately, the emergence of certain 
bnti-social elements on India's soil, 
that also has t6 be taken into ac
count. That is the reason why I 
btamted out yesterday that the Gov
ernment have to take into account, on 
the one hand, the legitimate desire of 
the citizens of India to have licences 
4s freely as possible and, on the other 
hand, the overriding considerations of 
the security of India and of the peace 
tad safety of the Indian natiofi.

I would invite the attention of this 
, hon. House to what has been pointed 
but by a number of very important 
Witnesses who were examined by die 
*foint Committee. We have certain 
Special conditions in India whi"h are 
*ar from satisfactory, and that is tha 
Reason why it has become necessaf? 
to take certain steps, not for the pur

pose at removing the libemlisatlaa
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but for the purpose of protecting the 
nation against dangerous activities 
carried on by a number of anti-social 
elements. That fact has to be fully 
noted, and I was happy that at least 
two hon Members made a reference 
to this particular difficulty of the Gov
ernment of India and the State Gov
ernments They stated that at all costs 
one has to be particular in taking into 
account the overriding considerations 
regarding the safety and peace of the 
country while dealing as liberally as 
possible with the provisions of the 
present Arms Bill

Then, we have also to take into ac
count tone more factor which has been 
unfortunately missed by a number of 
hon Members A number of hon 

-MemAios0 va
cation, that what we have done is al
most to copy the original Arms Act 
and the Arms Rules That is far from 
correct May I point out m this con
nection what we have done We have 
retained only those matters which are 
of a purely procedural nature and 
which are not likely to be misinter
preted by the licensing authority I 
may also mention here the fact that 
the present provisions of the Bill are 
based to a large extent on the U K  
Firearms Bill and here and there we 
have taken certain salutary provi
sions from the other Acts Thus it will 
be found that it would not be correct 
to say that we have merely maintain
ed almost all the provisions of the 
original Arms Act Take for example, 
the very important provision the very 
liberal provision that we have made 
Though this would be called the Arms 
Act and though under certain excep
tional circumstances it would become 
necessary to regulate the arms in 
general. I may point out that normal
ly this Bill will apply only to firearms 
so far as the taking of licences is con
cerned.

It has been called the Anns Bill 
because there are likely to be cir
cumstances when it may be necessary 
to regulate the possession of arms. 

4pucb a likelihood, I may point out, 
may not be necessarily within the 
bounds of actuality. There are often

times, as it has been pointed out by 
some witnesses, certain highly intri
guing situations, disturbing trends 
here and there in the States. If, for 
example, we do not have a provision 
for an extreme occasion, then the 
situation is likely to go out of control 
That is the reason why the definition 
of the word “arms” has been retained 
and a special power has been taken 
under exceptional circumstances The 
House will kmdly understand that 
normally such arms will not be regu
lated, but only when there is an 
emergency, as it is called, only when 
there is the need for the exercise of 
special power, will these other arms 
be regulated

There also the Joint Committee has 
toad’s an important a'eparture R 6as 
stated that these particular arms in 
respect of which sucn a regulation 
has to be made ought to be specifical
ly pointed out in the notification that 
the Government would be issuing m 
this respect Therefore, it would not 
be proper to say that the Arms Bill or 
the Arms Act that would be passed 
would apply to all arms.

Therefore, without repeating the 
whole matter I would like to point 
out here that there are three catego
ries which have to be fully taken into 
account One category is, those arms 
or other things which are likely to be 
used for domestic or agricultural pur
poses Thev are beyond the purview 
of the present Act I would, m this 
connection, invite the attention of hon 
Members to the particular provision 
that we find in the definition given in 
clause 2(c) There it is said

“ ‘arms’ means articles of any des
cription designed or adapted as 
weapons for offence or defence, and 
includes fire-arms, sharp-edged and 
Other deadly weapons, and parts of 
and machinery for manufacturing 
arms, but does not include articles 
designed solely for domestic or 
agricultural uses ”

This point has been made clear by us 
in view of a number of rulings on this 
point so far as the original Act was
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concerned. Therefore, this is In keep
ing with the assurance that we had 
given, that arms used solely for 
domestic or agricultural uses and 
weapons incapable inf being used 
otherwise than as toys will be kept 
beyond the purview of the provisions 
of the Arms A ct

With regard to air-rifles and other 
things, reference was made to certain 
types of weapons which are used as 
toys. If, for example, this definition 
had been taken into account, then 
naturally there would not have been 
that criticism which we had yesterday 
about it. The first category is very 
clear. The arms or weapons which 
are used for agricultural or domestic 
purposes are not within the purview 
of the Arms Bill at all. The second 
category is that the arms ordinarily 
will not be within the purview xst this 
Act except under clause 4 where it 
has been stated very clearly thus:

'I f  the Government of India is of 
opinion that havmg regard to the 
circumstances prevailing in any 
area it is necessary or expedient in 
the public interest.......”

the words may kindly be noted—

“ ___that the acquisition posses
sion or carrying of arms other than 
fire-arms shbuld also be regulated, 
it m a y ,....1* etc.

Then you will find that a notification 
has to be issued and the arms of such 
classes have to be specified. This is 
the second category.

So far as the third category is con- 
corned, I agree that fire-arms ought 
to be controlled and there ought to be 
a licence. Some bon. friends sug
gested that we have not been going so 
far as the UK Act. May I point out 
that in the UK Act there are stronger 
restrictions. There they have stated 
that It Is a case o f certification, it is a 
ease o f granting a certificate. If hbn. 
Members go through the provisions 
o f  €be Arms Act they will find that 
all that we have done is, we have not

'maintained the word “certificate”, 
but we have put in the expression 
"licence". In other respects, may I 
point out that we have followed the 
provisions of the UK A ct There are a 
number of circumstances and occa
sions where we have gone * hit fur* 
ther also.

May I point out another very im
portant point of distinction between 
the Indian law and the UK law? In 
the UK law, it should be under
stood very clearly that certificate 
has to be granted by the chief police 
officer. Here in India, under the 
Arms Bill, the licence has to be 
granted by the district magistrate 
and in selected cases by the officer 
below him. Thus, here, it is the 
magistracy that is the granting or 
the licensing authority and not the 
police officer at all. That is one of 
the most important points of dis
tinction between the English law and 
the Indian law.

We have also made other provi
sions in regard to the refusal to 
grant a licence. When a man is not 
fit for holding a licence we have got 
a similar expression in the English 
law in this respect. Therefore, I 
would point out that we have tried 
our best to follow the English law, 
but even there, we have maintained 
the position that as far as possible 
we should try to make a liberal use 
of the powers that have been grant
ed to the various States.

In this respect, it would be kindly 
noted that in the UK law, the pur
chase, possession, bearing, manufac
ture and the sale of fire-arms a n  
regulated by the Fire-arms Act, and 
a certificate has to be granted by the 
chief police officer. Similar provi
sions tof a precautionary nature have 
been included in their A ct The 
police officer shall grant a certificate 
if he is satisfied that the applicant 
has a good reason for acquiring or 
having in his possession the 
arms. We have used almost ttsa# - 
eal expressions, and said that
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persons can be permitted to keep 
the arms without danger to public 
safety and peace In UK, the cer
tificate shall riot be granted to an 
applicant if the chief police officer 
believes that it is prohibited under 
the Act or be is of intemperate 
habits The House will kindly note 
that we have not used these expres
sions at all, showing the various cir
cumstances under which a disability 
or a disqualification is likely to fol
low The UK Act has used the 
words "intemperate habits” Here 
we have not used that expression 
But in a particular case, where the 
intemperance is of a very serious 
nature, then action can be taken 
under the general end residuary pro
visions that have been laid down and 
are allowed to us A licence will not 
be granted to a person who is of un
sound mind or is otherwise not fit to 
be entrusted with fire-arms I 
would, therefore, tell hon Members 
who criticise us, that we have bor
rowed very largely from the UK Act 
It would not be proper to suggest 
that we have maintained the old Act 
by garbing the provisions, as some 
hon friend suggested, with a different 
saree That suggestion is entirely in
correct The Bill has been improved 
in materiel prati-ulars and it is on a 
par with the UK Act except that in 
view of the realities of the situation 
in India we have, under exceptional 
circumstances, made it possible for 
Government to take action m respect 
of specified arms

I need not point out the numerous 
departures that we have made from 
the original Arms Act I would sub
mit that what we have done is fairly 
satisfactory My hon friend Pandit 
Thakur Das Bhirgava, rightly sug
gested that this aspect was not made 
one of the fundamental rights in the 
Constitution This question, I believe, 
was discussed during the debates of 
the Constituent Assembly The Cons
tituent Assembly had put in one ex- 
om sion in article 19(1) (b) when* it 
A stated that it Is a fundamental 
sMftt of jW w m  to assemble peace

fully and without arms So, the
question of the misuse of arms and 
the probably abuse of arms was
before the Constituent Assembly and 
they did not specify among the fun
damental rights the nght to hold 
arms On the other hand, they
said

Pandit Thakur Das Bhargava
(Hissar) Assembling without arms 
is all nght But section 96 of the 
Indian Penal Code is there, relating 
to property, and assembly connotes 
more than one person

Shri Datar: I pointed out to my 
hon friend that the question of the 
so-called fundamental right to hold 
arms must have been discussed in the 
Constituent Assembly and therefore, 
they have put in an expression right
ly I agree with the hon friend that 
the words are there and have to be 
there

Then I shall pass on to the Other 
points My hon friend Pandit Tha
kur Das Bhargava suggested that we 
should take some steps as early as 
possible for making it possible for 
the people to get arms. at modest 
rates if not at cheap rates That is a 
question which has to be examined 
and the Government of India are tak
ing some steps in that direction The 
defence authorities have been trying 
their best m regard to the production 
of fire-arms and ammunition for civi
lian needs They are looking into this 
question and are trying to produce to 
the extent that is possible, and they 
are also considering the question as to 
whether some of the arms which are 
ordinarily necessary for civilian use 
can or cannot be made available at 
cheaper rates They have already 
established the production of 12 bore 
guns, etc and they are trying to see 
if the cost Of manufacture can be re
duced It is expected that sufficient 
ammunition will be produced at a 
lower cost by about April, I960 That 
question is already before the de
fence authorities and they would try 
to take this into account consistently 
with their own over nding require
ments so far as the defence of the
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country li concerned, Therefore, whit 
Pandit Thakur Das Bhargava has 
painted out has been receiving the 
attention of the Government So far 
as prices are concerned, we have to 
take into account the whole price 
structure The question cannot be 
considered in the light of arms and 
ammunition only It has to be taken 
into account against the background 
of the rise in the price structure as a 
whole Let us hope that the arms 
and ammunitions required for civi
lian use will be available as early as 
possible and at fairly reduced rates

I would pass on to some other 
points made by some hon Members 
It was suggested that the right of 
appeal should be given to a judicial 
authority I can understand that sug
gestion when the matter has to be 
decided in a judicial manner But 
there are certain fundamental princi
ples of natural justice whi~h have to 
be followed Here, for example, we 
have got the overriding requirements 
of law and order and so, the appellate 
authority has to be one Who knows 
the administrative machinery through 
which the licence is granted Two 
hon Members rightly pointed out that 
this is not a matter of adjudication 
o f private right Now, we have got a 
number of offences Naturally, m 
those cases, under the Criminal Pro
cedure Code he will be entitled to 
appeal before judicial ^authorities But 
here the question is about grant or 
refusal of licence The propriety of 
flie order passed by the District 
Magistrate has to be considered m the 
context of the law and order situation 
and public interest These have been 
specifically mentioned So, it is but 
light to have these powers conferred 
cm an administrative authority

A  jftunt was rawed by some hon 
Members that it ought to be possible 
at lower levels to grant licences for 
w n  and ammunition, as otherwise, 
it to very difficult for the people to 
approach the District Magistrate or 
fee higher appellate authority, viz..

the Commissioner. May I point out 
that in respect of those arms which 
are required especially by the vil
lagers, in certain cases provision has 
been made for the grant of such li
cences at lower levels, even at the 
level of tehsildars in some eases. It 
would not be proper to go on delegat
ing the power m all cases to lower 
authorities, because it carries certain 
very important consequences. So, the 
District Magistrate is the person who 
ought ordinarily to be the licensing 
authority.

Generally whenever the licensing 
authority refuses a licence, the 
reasons for the refusal are normally 
given But there might be circums
tances where in public interest, it 
would not be proper for the licensing 
authority to give reasons All the 
same, the appellate authority will 
naturally find out whether the Dis
trict Magistrate has exercised his dis
cretion properly Only in select 
cases will reasons not be made public 
When an aggrieved party takes the 
matter to appeal, it will be the duty 
of the appellate authority to go into 
all the circumstances and find out 
whether the discretion by way of re
fusal has been properly or improperly 
exercised

Oftentimes hon Members have com
plained that gome time-limit should 
be laid down for the disposal of ap
plications I agree there ought to be 
a sperriv disposal of all applications, 
but it would not be proper and it i> 
likely to be futile to lay down a 
period of One month in ell easel, 
because it is our desire that it is not 
necessary to take one month to dis
pose of every case, it ought to be dis
posed of earlier That is the reason 
why it is not proper to mention a 
particular period. I am quite confi
dent that m view of the principle 
underlying the new Act, the licensing 
authouties will be extremely careful. 
If there are delays, they have to ex
plain the reasons.

Certain other complaints ware 
about illegal gratification. It 1» m t f*
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thing which has to be cured by the 
public and the authorities. Wherever 
it i« found that the authorities are 
guilty of such malpractices, Govern
ment take strong steps against them. 
But in such cases if the applicants 
desire to follow the usual and rather 
slippery course of passing on money, 
that is a matter which has to be taken 
into account by the society as a whole, 
because there can be no illegal gratifi
cation or corruption unless there are 
two parties Unfortunately, we have 
got a facile desire to get whatever we 
like as early and expeditiously as 
possible That tendency ought to be 
cured and I request those hon Mem
bers who made general observations 
that in all these cases corruption is 
there as a matter of course to see to 
it that either no illegal gratification 
is offered at all by the applicant or 
whenever it is offered, to come for
ward and report such incidents 
either to the State Governments or to 
us if necessary We have got special 
machinery for that In all the States 
also, there is a similar machinery So, 
it would not be proper to induce in 
the minds of the public the feeling 
that corruption is absolutely necessary 
if one were to get a licence as early 
•s possible We should also consi
der that the public are responsible for 
the spread of corruption If they re
fuse to be tempted by this, naturally 
it would be difficult for the officers to 
Indulge in this That is why I desire 
that we should not take that facility 
in the manner in which such corrup
tion is alleged to be spreading every
where It is our duty to put a stop 
to such corruption and I wtould invite 
the co-operation of hon Members and 
also the public to come to the aid of 
Government and stop corruption at 
all levels, whatever might be the 
amount

Some hon Members pleaded for 
general exemption for air-rifles, pis
tols, etc There are some which are 
Purely toys and there arc others 
which cannot be called toys and which 
are likely to lead to dangerous re
mits. It h  only in the case o f the 
fetter that Government take steps to 
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include them for the purpose of 
licensing If they are mere toys, 
there would be no attempt to do that.

Then, my hon fnend from Coorg, 
Shn Achar, has suggested that some
thing should be done, so far as certain 
classes of Coorgis are concerned We 
are aware that the Coorgis are a 
great martial race and it is also his
torically true that for a century they 
were exempted from the provisions of 
the Arms Act Now all that we have 
done is to extend the exemption to all 
other classes m all other States All 
the same, when the question of their 
exemption is taken into account as a 
category Government will surely con
sider the position with such sympathy 
as it deserves

IS hn.

1 believe I have replied to almost 
all the points and I would only sub
mit lastlv that we have tned our best 
to see that the provisions of this Act 
are as liberal as possible I need not 
reply to my hon fnend, Shn Raghubir 
Sahai’s contention that the members 
of the panrhayt should be, as he calls, 
certifying authorities Another hon 
Member, Shn Padam Dev, nghtly 
pointed out that this may lead to 
abute of the exercise of power

Shrl Raghubir Sahal (Budaun)* 
They may be consulted

Shri Datar: But consultation also 
becomes a very serious matter We 
all desire that we should develop the 
pancha) ats, should democratise the 
panchayats, as early as possible, but 
till such time as we do that, the 
panchavats should not be used even 
for the purpose of making recom
mendations Shri Padam Dev nghtl' 
pointed out in this respect the 
dangers and said that the panchayats 
should not be invested even with the 
power of making a recommendation 
because, as he pointed out, it 1$ like)> 
that such powers may or mav not be 
used properly I have nothing to say 
against the panchayats, because we 
are anxious to develop the democrac>
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of the panchayats as much as possible 
All the sane, for the time being, let 
it be left to the licensing authorities 
to find out whether the man is really 
fit to hold a licence for which he has 
made an application.

Then some hon Members suggested 
that a mere affidavit should be enough 
But an affidavit, as we know, is an 
admission in one’s own favour and it 
will take a long tune to find out whe
ther the contentions or the allegations 
in the affidavit are really true Under 
those circumstances, it should be left 
to the discretion of the licensing au
thorities to use their discretion pro
perly and to call for such information 
jkwl Ah.rtuy'b jair.b jjuuMutl* .as Jthrjv 
consider proper Then, even in the 
case of a wrong exercise of the power 
vested by the Arms Act in the licens
ing authority, we have got an appel
late authority As you know, the 
appellate authority has been special
ly provided for the purpose of avoid
ing all hardships and all acts of in
justice or iniquity, if at all they occur 
anywhere else I believe I have dealt 
with all the points, and I am quite 
confident that the House will agree 
to the provisions of this Bill

Shrl Mohan Swamp (Pilibhit) What 
is your opinion about short-time licen
ces’

Shri Datar: I find there are a num
ber of amendments on this subject 
We have tried to go to the extreme 
limit in this respect and so I would 
request the hon Member not to press 
the Government to go farther than 
what we have done, taking all the 
circumstances into account

Shri Mohan Swamp: What is your 
definition of "sufficient property” ’  
Will you please elucidate that point’

Shri Datar: I have already pointed 
out that even a beggar is likely to 
have some property, worth a pie or a 
naya Paisa. You cannot find a man 
who has no property at all The ques
tion was considered in the Joint Com-
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nutt*e a* to whether the word “suffi
cient" should be there. "Sufficient 
property", as you will find, is a legal 
exPrtssion In the absence of that, a 
man may have some property, but it 

not be sufficient property Under 
tk* old rules, you will Ibid that a 
man may have some property, but 
thBt property will not be considered 
sufficient as to entitle him to hold a 
licence under the old Act We have 
remi^ved that altogether. Non-suffi- 
cien<jy 0f  property will not be a ground 
for ttofusing a licence,—that is what I 
have pointed out is a great departure 
that we have originally made, and the 
Joint Committee, after considering all 
aspens of the case have agreed that 
Atu* trard should tor reUiaed &  It is

Sfcri Mohan Swamp: The Joint
Committee has recommended that if 
a rom carries arms, in trunk or in 
cloth, then it will not be unlawful in 
a re e v e d  area Are Government go- 
in& to make certain amendments in 
that direction in the Bill’

Sbri Datar So far as the amend
ments suggested by the Joint Com
mittee are concerned, we have accept
ed tfiem all They have made certain 
suggestions for examination which will 
duly bg examined

R^Ja Mahendra Frmtap (Mathura): 
May j ask one question to the hon 
Mmister’  You are speaking of anti
social elements. What are you doing 
to teach them morality’

Datar* We are trying to keep 
&U 4nti-social elements, m whichever 
quarters they are, under control But 
I w<hild like to point out to my hon. 
fner\d that if these people are allow* 
^  have or to get into their hands 
certtim types of arms, then they are 
likely to create a situation which 
would be more embarrassing 
what it already is

*4Ja Mahendra Fratap: You begin 
at the wrong end You just go on 
making laws. Instead of making law*

yQu teach these children who appeiur 
to be anti-social, that would be much.
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batter than Just loading the public 
with more laws.

Shri Datar: We are not loading at 
all. May I point out

Mr. Speaker: It it a suggestion for 
action

8hrl P. ft. Patel (Mehsana) When 
the anti-social elements, like dacoits, 
are captured or arrested and you find 
them possessing arms, do you find 
them with licences or without licences7 
If they are holding arms without licen
ces, how is this Act going to check 
their movements9

Shri Datar: So far as the anti-social 
elements are concerned, may 1 point 
out that we have got a number of Acts 
to deal with them7 But the danger 
is that if, for example, the arms are 
likely to go into their hands, the 
situation would become more uncon
trollable and more embarrassing than 
what it is May I point out to my 
hon friend one instance7 I had been 
moving in one State, 1 shall not men
tion that State, nor the area While 
going in that area along with the 
Home Minister of that State, I was 
surprised that within a distance of 
about 35 miles I received applications 
at every village that I passed by that 
arms should be given freely Then I 
made enquiries and the Home Minis
ter told me nghtiy that these appli
cations were not bona fide at all and 
that if, for example, these people were 
given arms without making a proper 
enquiry, they were likely to go under
ground and these arms would be used 
for purposes which are nefarious and 
dangerous to the society

Shri Achar (Mangalore) Regarding 
Coorg, the Minister was kind enough 
to give an assurance that it would be 
considered very sympathetically My 
only request »  this Cannot Govern
ment at least give an assurance that 
the status quo will continue, because 
nothing has been proved against them 
Previously, they were entitled to hold 
•eitain arms. My only question is 
whether the Minister cannot give an

assurance that the status quo will be 
continued; nothing more than that. 
Why merely say that will be 
sympathetically considered7

Shri Datar: Why status quo7 Let 
them have more privileges under the 
new Act

Shri Achar: I am only asking for 
the existing privileges

Shri Datar: I should like the hon. 
Member to take the people of Coorg 
to a higher level whereby under the 
Act they will be entitled to the use of 
not only one type of arms to which 
they have been accustomed but others 
also All the same 1 would point out 
to my hon friend that we are fully 
aware that exemptions have been 
granted and we shall try our best to 
see to it that they are maintained ex
cept when there are overriding con
siderations That is what the hon 
Member will have to take into ac
count I fully sympathise with his 
desire and we shall try to do what
ever is possible taking his strong plea 
into account

Mr Speaker The question is

“That the Bill to consolidate 
and amend the law relating to 
arms and ammunition, as reported 
by the Joint Committee, be takes 
into consideration "

The motion was adopted

Mr. Speaker: We will now take up 
the clause-by-clause consideration of 
the Bill Clause 2 Government has 
got one amendment to it

Shri Datar: There are a number of 
amendments I should like to know 
which of them are being pressed

Mr. Speaker. I am talking of the 
Government amendment

Shri Datar: Government's amend
ment is only one

Mr Speaker: Let him move it
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£laase X —  (Definitions and interpre
tation).

Shrl DaUr: Sir, I beg to move' 

Page 3,—

After line ZT, add—

“ (3) Any reference in this Act 
to any law which is not in force 
in any area shall, in relation to 
that area, be construed as a re
ference to the corresponding law, 
if any, in force in that area

(4) Any reference m this Act 
to any officer or authority shall, 
in relation to any area in which 
there is no officer or authority 
with the same designation, be 
construed as a reference to such 
officer or authority as may be 
specified by the Central Govern
ment by notification in the Offi
cial Gazette” (12)

This amendment has been moved 
by Government only for the purpose 
of making the application of the law 
effective because m some areas, in 
the NEFA area for example, there 
are different officers who are called 
by different designations but they 
have the power of a district magis
trate Then in certain States, like 
Jammu & Kashmir, they have got 
their own laws and the desire is to 
have this reference as effective as> 
possible

Pandit Thakur Das( Bhargava* 
1 would like to move amendments No 
71, 79.

Mr. Speaker: I will dispose of this 
amendment first

Hie question is 
Page 3,—

after line 27, add—

“ (3) Any reference in this Act 
to any law which is not in force 
in any area shall, in relation to 
that area, be construed as a re

ference to corresponding law, 
if any, m force in that area.

(4) Any reference in thu> Aet 
to any officer or authority shall, 
in relation to any area in which 
there ib no officer or authority 
with the same designation, be 
construed as a reference to such 
officer or authority as may be 
specified by the Central Govern, 
ment by notification in the Offi
cial Gazette” (12)

The motion was adopted

Mr. Speaker: May I know from 
hon Members the numbers of the 
amendments that they want to move.

8hri P. R. Patel: Nos 61, 62, 63
and 64 to clause 2 Then No 65 to 
clause 3

Mr. Speaker No, not to clause 3 
at thi<s stage

"sh ri U L. Patil (Dhulia) No 1

Shri U. C. Patnalk (Ganjara;. 
Amendments Nos 14, 15 and 16

Shri Sinhasan Singh (Gorakhpur)- 
Amendment No 125

Pandit Thakur Das Bhargava:
Amendments Nos 78 to 82

Mr. Speaker: 78 and 82 or 78 to 82*

Pandit Thakar Das Bhargava: 78
to 82, both inclusive

Mr. Speaker: Amendment No. 81
is the same as No 63

Shri Radha Raman (Chandnt
Chowk) Amendments Nos 119, lt t  
and 122

Mr. Speaker: Are they to clause 2?

Shri Radha Raman: I am sorry. Sir.

Mr. Speaker: There are none other*. 
All these amendments will be trejftwl 
as moved
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Shri P. ft. Patel: Sir, I beg to move: 

Page 1, line 18,—

after “firearm" insert “except a 
muzzle-loading gun” (61)

Page 2, line 16,—

after “firearms” msert “except a 
muzzle-loading gun” (62)

Page 2, line 19,— 

omit “solely” (63)
Page 2, line 27,—

after “energy” msert “except a 
muzzle-loading gun” (64)

Shri D. L. Patil: Sir, I beg to move:
Page 2, line 17,—

omit “sharp-edged and other dead
ly weapons" ( 1 )

Shri U. C. Patnaik: Sir, I beg move
Page 2,—
omit lines 15 to 21 (14)

Page 2, line 27,—

after “other” insert “prescribed” 
(15)

Page 2, line 37,—

add at the end—

“but shall not include air-nfles, 
air-guns, air-pistols and the 
like” (16)

Pandit Thakar Am  Bkargava: Sir, I 
beg to move:

P*«e 2, line 16,—

omit “or defence” (76)

P*g» 2, line 17,—

«mie “mud parts o f’. (66)

Page 2, lines 19 to 21,—
for “-or agricultural uses and

weapons incapable of being
used otherwise than as toy* 
or of being converted into
serviceable weapons” sttfc.
stttute,—

“or agricultural and other 
uses” . (82)

Mr. Speaker: These amendments are 
before the House

Pandit Thakur Das Bhargava: Sir.
in moving these amendments my idea 
is that since the Government itself has 
been pleased to say that it does not 
want to use the provisions relating to 
the arms as such rather frequently 
or m a mannei which may be com
plained of by the people 11  general, 
the nature of these arms may be res
tricted as also such parts of defini
tion (c) may be amended so that the 
whole thing may become innocuous 
Mv first amendment, No 72, relates 
to the omission of lines 15 to 21 so 
that it may purUj be firearms Act 
and the word ‘arms’ may be taken 
away from it Even if that is not 
acceded to, because .1 agree that to a 
certain extent m certain circumstan
ces it ma\ be necessary for the Gov
ernment to have recourse to these 
provisions, I want that the provisions 
may be made as innocuous as possi
ble Therefore I submit that the 
words ‘designed or adapted as wea
pons for offence or defence’ be taken 
away from it So far as defence is 
concerned, I do not think it is the 
view of the Government that even 
there are weapons which can be used 
for defence also They should also 
be brought within this definition 
Similarly, I can understand if the 
whole arm is objected to, but I can
not understand why parts of aims 
which are not in themselves arms need 
be objected to They cannot be used 
as arms as such They are only 
parts of the machinery or parts at 
the arms and are therefore ineffectual 
by themselves Therefore it is not 
necessary to bring them within tha 
definition of arms
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[Pandit Th&kur Das Bhargava]
80 far as the question of domestic 

or agricultural arms is concerned, 
which are useful for then purposes, 
the hon Minister has himself pointed 
out that they are excepted But I 
object to the word ‘solely’ used in 
this clause There are arms and 
arms which can both be used for agri
cultural purposes as well as for pur
poses of defence or offence What is 
the difference between the two7 
Kulhada, for instance, is generally 
used as a spear etc is used They 
are used for agricultural purposes 
They are used for cutting of wood 
for cutting even datuns etc 
They are used for both the purposes 
It will be very difficult for any person 
to prove that a particular weapon is 
solely meant for agriculture or is 
solely meant for domestic use I 
therefore want that the word 'solely' 
may be taken away from it so that 
all those exceptions which is 
the hon Minister has in mmd 
may be available to persons who 
claim that they are used for domestic 
or agricultural purposes There is no 
such line of demarcation between the 
two at present Therefore it is bettei 
to take away the word ‘solely’ After 
all what we are concerned with is 
that they may not be used for the 
purpose of offence Those weapons 
which are used for agricultural or 
domestic purposes mainly, I should 
say but not solely may be brought 
here Therefore my humble sub
mission is that these amendments may 
be accepted so that the purpose of the 
hon Minister himself may be effectual
ly implemented and may not remain 
a pious wish only If in the present 
definition every kind of weapon is in
cluded whether it is used for agri
cultural or for domestic purpose, then 
what is the use of making these ex
ceptions9 I would therefore beg of 
the hon Home Minister kindly to look 
at it from the point at view that I 
have suggested

Shxi P. K. Patel: In support of my 
amendments I only want to submit 
one thing In clause 2, sub-clause (c) 
tile word ‘solely* is used for domestic 
ahd agricultural uses I am support

ing my hon friend in this respect 
because my amendment is also to that 
effect I do not understand the 
words ‘solely for domestic uses’. A  
pick-up can be used for domestic pur
poses, for cooking At the same 
tune, it can be used as a weapon for 
striking Take a wooden rod It can 
be used for domestic purposes It 
can well be used for striking a man 
and it can fracture the skull The 
word ‘solely’ is mis-used. I think, 
if we drop the word ‘solely’, there 
will be no difficulty 

So also agricultural implements A  
dhana can be used as a weapon o f 
defence and attack also .If such 
a notification is issued, even all 
implements used in agriculture may 
be restricted and things used in cook
ing also may be restricted by such a 
notification I would humbly submit 
that the word ‘solely’ is not properly 
used Rather, it is absolutely not 
necessary What we desire is to 
exempt domestic and agricultural im
plements That, we can do by drop
ping the word ‘solely1 If we read the 
original Act, the word ‘solely’ was 
not there Our predecessors, the 
Britishers, were rather more liberal 
than what we are, because they did 
not think of these things I would 
rather humbly submit that the word 
‘solely* may be dropped 

As regards muzzle-loading gun, also, 
my case is there I am sure my hon 
friend the Minister will not agree 
with me I am rather pained to say 
it In these days of democracy, he is 
not prepared to trust the people to  
the extent that the former States 
trusted their people I was a resident 
of the Baroda State, before Indepen
dence There, everybody can keep a 
muzzle-loading gun He can possess, 
it, carry it and use it and no licence 
was necessary There were so many 
Native States in our country which 
exempted the muzzle-loading gun 
from the operation of the Aims law. 
My fnend here says that even in the 
Hyderabad State, no licence was re
quired or was necessary for possessing 
or carrying a muzzle-loading gun. 
There were so many States. M r
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hen. friend Shri ratehsinh Ghodasar 
is a small Tliakur. He is a Member of 
thia hon. House. He waa the Chief of 
the email state of 27 villages There 
was no Arms law Nobody misused 
this arm I can say that I have been 
a lawyer on the criminal side for so 
many years Mu-use of a muzzle- 
loading gun has been much less than 
the misuse of other weapons So 
many murders have been committed 
by lathis than by the muzzle-loading 
guns In these days of sputniks and 
atomic weapons, what is the good of 
restricting muzzle-loading guns’  I 
would submit that a muzzle-loading 
gun, if allowed, would be a source of 
defence to the agriculturists on the 
fields and for the crop I hope he 
will agree But, I think, if he docs 
not agree with me, misfortune is 
there nothing else I can say

Shri U. L. PatU. Sir, my amend
ment is for the deletion of the words 
%harpedeged and other deadly 
weapons’ That was when the word 
‘solely’ was there The amendments 
that have been put forward by my 
two learned friends Pandit Thakur 
Das Bhargava and Shn P R Patel 
make that point clear These sharp- 
edged and deadly weapons can be 
used both for domestic and agricul
tural purposes Therefore, if the word 
‘solely’ is taken out, as has been pro
posed by these amendments, I might 
not press my amendment

Shri Sinhasan Singh: My amend
ment is for the deletion of the whole 
clause as it is But, I think, that 
may not be acceptable to the Govern
ment As my other, hon friends have 
said, about agricultural implements, it 
is difficult to define whether they 
will be used solely for that purpose or 
they may be used for other purposes 
also. The wooden plough that we 
have, has got an iron rod That can 
be used for other purposes also It 
may not be used solely for agricul
tural purposes. We have got a kind 
of thing for digging earth, for domes
tic purpose That may be used for 

’  other purposes. There are so many 
thfeft It will be well nigh difficult

to define If we pass a law m this 
way, it will only be placing a weapon 
in the hands of the police to declare 
any agricultural implements as things 
which can be put to other uses for the 
purpose of harassing the people. 
What do we find in the old Act which 
we are gomg to repeal’  There, arms 
are defined to include firearms, etc 
We do not find anything of this kind. 
That was a much better definition 
than what we have here today My 
request to the Government is, if we 
want to retain it, have the old one. 
Why include lathi, danda and chadt 
in weapons of offence and defence’  
As my hon friend Shn P R. Patel 
said, in my experience and also in 
Pandit Thakur Das Bhargava's expe
rience, there are very few cases of 
murder committed by firearms Most 
of them have been committed by a 
spear or lathi It is very difficult to 
define a murderous weapon A  lathi 
may be a murderous weapon A fire, 
arm may not be murderous There 
has hardly been a case

Therefore, my submission is, if you 
want it, retain the old definition where 
lathis are exempted You will cover 
even lathis and chadxs My submis. 
sion is this If my amendment is not 
accepted, it should be modified in 
such a way that it may not be possi
ble anywhere for a danda or lathi 
being declared as a weapon of offence 
or defence Otherwise harassment 
will follow By making this law, we 
are giving a weapon not to the public, 
but to the police to harass the people, 
and we are not dong a service to the 
country, but a disservice My submis
sion is that it should be so amended 
as to make it possible for the agri
culturists to use their implements 
without any fear from any officer or 
police or patwan at any time ruling 
out all possibility of their being dec
lared as weapons of offence if their 
hands are not greased

With these remarks, I think that 
this clause deserves re-consideration 
and great consideration before a vote 
is taken and the Government presses 
for its being passed as it is
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fthri D. C. M a i u  July amend* 
RUB>ts rotate to sub-clauses (c) end 
<e). Sub-clause <c) u  already 
painted out by my hon. friend, is more 
undesirable and is worse than what 
was there in the old A rm  Act of 
1878. The old Arms Act defined cer
tain arm* in addition to firearms as 
caning within its purview. We are 
not defining any particular arms. But, 
we are referring to all weapons of 
offence and defence. Here, I would 
request the hon. Minister as I had re
quested him in the Joint Committee, 
to give us a list of what arms he 
wants to bring under this sub-clause 
Because, we want to know what aic 
the weapons of offence and defence 
that the hon Minister wants to bring 
under this sub-clause Even now, I 
challenge and assert that they have 
not got a list of arms which they want 
to bring under this sub-clau«o With 
the result, that whenever and wherever 
they notify under clause 4 piohibiting 
certain arms other than firearms, the 
question will be, how are the people 
to know before hand’  People have 
no idea of what the Government will 
think of prohibiting under clause 4 
Therefore, at least in the Parliament, 
we are entitled to know what are the 
arms that the Government would 
bring under the definition of this sub
clause.

13.29 hrs.

(Mr. Deputy-S peaker in the Chair]

It is a very important point because, 
whenever and wherever the Govern
ment want to issue a notification 
under clause 4, prohibiting the use of 
any arms, they are entitled to put 
down in that notification any kind of 
arms. In such a contingency imagine 
the difficulty of a person owning a 
kathi, a knife or an axe or some other 
weapon which can be converted 
into a weapon of offence and defence. 
How is he to dispose of that weapon, 
or how is he to take a licence for 
that weapon T That very difficult 
question will come up whenever Qov-
1--------- - iesuee a  notification that such
and such anna a n  not to be possessed

or acquired or canted by anybody ia  
a particular locality. It is frem that 
point of view that we want to know 
if Government are prepared even 
now, if they want this Bill to be 
passed in the House, to give us an 
idea of the types of weapons that they 
would like to include in sub-clause 
(c).

Secondly, as aegards sub-clause (•), 
I would submit that air guns, air 
rifles and other articles are nowhere 
else treated as fire arms. Even 
though they pass through a particular 
thickness, five cardboards, from a near 
range, they are not treated as fire
arms, and therefore I would request 
the Government to think of allowing 
air guns, air rifles, air pistols and 
air revolvers free of licence. That 
will also give our children an oppor
tunity to learn precision shooting

Shri D. C. Shanna (Gurdaspur)* I 
think the whole of this clause needs 
to be revised, especially sub-clauses 
(c), (e) and (h) should undergo 

drastic1 revision

I think the purpose of this clause is 
three-fold In the first place this 
clause wants that people should not 
inflict grievous hurt upon others and 
there should be less of this kind of 
thing between individuals The 
second purpose may be that people 
should not be able to make use of 
these arms m a case of riot or some
thing like that The third may be 
that people should not be able to 
make use of these arms or purchase 
these arms in the case of a civil war 
of a local kind. These are the three 
purposes.

Now I asked myself: are these pur
poses going to be served by this clause?
I do not think so. It is because se 
far as murder is concerned, you can 
make use of domestic or agricultural 
implements or weapons. I am told by 
the lawyers who practise on the cri
minal side in the courts that It ia 
mostly these thing* that are made uae 
of.
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So far a« the use of arms is con. 
cemed, Government cannot prevent it, 
for the machinery of Government has 
failed so far to prevent the smuggling 
of aims The more effort the Govern, 
ment is making these days, the 
greater is the smuggling and the ille
gal use of arms Our country has so 
many borders and there is infiltration 
from so many places In Rajasthan 
they get arms, even in the Amritsar 
border they get arms, God knows 
where they get them from There- 
fore, so far as illegal possession of 
arms is concerned, the Government 
has not been able to stop the rot, and 
the Government can do nothing

Then, so far as civil commotions are 
concerned, 1 think the Government 
has not been able to prevent them 
For instance, 1 know of some cities 
where civil commotion has bten on a 
very very greut scale

An hon Member Kanpur
Shn D C Sharma* 1 do not want 

to mention nanus Government has 
not bun able to prevint that The 
whole apparatus of the CID which 
our Gove rnmi nt has the whole 
apparatus of the Polite which oui 
Governnunt has was not able to know 
how the people were preparing them 
selves for a showdown with the Gov- 
t rnment It is a very ^ad comme i- 
tary on the Government

Then fore, I think that the Arms 
Act which we are going to pass is 
not going to be a deterrent for smug 
glers, for the rioters, for those who 
are going to create civil commotion 
It is only going to be a deterrent for 
those honest persons who want arms 
m order that they may defend them 
selves in a time of emergency

This is the approach which has been 
taken m thut whole clause I ♦>»»* 
"this approach must be modified, and 
the only way of modifying this 
approach is this, that lines 15 to 21 
should go, they should go lock, stock 
*nd barrel, because Ja the first place 
'this clauae leaves too much discre
tion to the police, to the magistrate 
™ trying authority, to the licen- 
“ ■t authority. It deprives the citicen

of a weapon, but it gives the magis
tracy and the police a weapon which 
they can command at any time There
fore, it will be an unequal distribu
tion between the authorities on the 
one side and the civil population on 
the other Therefore, I think this 
clause should go

At the same tune, I think it is not 
possible to tabulate all the weapons 
and firearms that are there Does 
the Government of India thmk that 
because no new arms are being pro
duced in this country, no new arms 
will be produced in other countries 
and does the Government of India 
think that those arms will not bo 
brought to this country’  Therefore, 
I think that only one thing 
should be done Arms means 
articles which are designed for 
or adapted for attack in a riot or in 
a. eml commotion Thai should be 
the onh definition gnin and all the 
othei oudlifving clauses should be 
done aw a* with That is b<*c«iuse we 
want to afeguard as has been said bv 
the hon Minister, the pubht suf< ty 
and the public peace of this tountrv 
and for that purpose all these things 
should go The result of this clause 
will be that it will lead to endless 
wringles m law courts as to uhe'thei 
a weapon i>» solelv or mainly or partly 
or gentralK meant for agricultural 
or dome'tic purposes I think all 
these qualifying clauses are going to 
have an effect which is not intended 
bv the Minister Therefore I thmk 
the definition of firearms and prohi
bited ammunition should be reword 
ed, and I believe that the definition 
that arms are those conventional 
weapons which are used by the Armv 
should alone be given, and nothing 
else should be given

The hon Minister has talked of 
tanks, tarpedoes, this and that as if 
he thinks the people of India have 
all the various kinds of weapons hi 
fact, he has given a hint to them 
there are torpedoes, there are sub
marines, there are all these things 
also My feeling is that this 
whole clause should be reworded
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[Shn D. C. Sharaa] 
to indicate that arms are only 
those which are uaed by the 
Army in their formations when they 
are attacking somebody I think this 
should be the intention before us so 
that the persons who want to have 
thefre gftns for defence ahould no* 
be debarred from the privilege of 
having them.

Dr. M. 8 Aney (Nagpur) May I 
ask a question9

Mr Deputy-Speaker: I would be 
coming to the hon Member

Dr M. S Aney: Are we discussing 
any particular clause or are we carry
ing on with the amendments and only 
those who have amendments to move 
are allowed to speak7

Mr. Deputy-Speaker: Amendments 
as well as clause 2

R ff ^rtircr *ryrenr,
4  w t*   ̂ (*ft) frr fafhr

% far* f  «rr g >sft
3ft #  *T«rr f*r*T # 3ft 

5^  ^  T̂SftS* f̂ JT t  4
^TrfT j? I

?itwt ^  * t w hr *  ?> 
f «[ <r?rr fc f *  Trrf
* t ijw r  3r> *ft, ^  *r

fSift 3TT T t̂ & 3*T% fsr?^T 
3?rct *5 srr w t ft i »f jtw jtt g % 
TTRTT ¥t fftw  IT 3W t fw r  «rrpTT 
f t  *ri tft >ft wr
nmwfi *m  fi arrft $, s*ft vt t o r  
qT* TT ,FT'J*T WHT# 3TT̂  $ *tVt *THT 
faita *«r v* «tt 5TPj; t̂cft 
| I «T?T ftft & w e? *t arrcft t  fip 
<r^r % apr̂ sr *  3ft <rfriTPTr nrrwr fft 
«fr few ’rfomrr to t  *?r * t »rf 
|  «ftr * t-* t <T5*ft q ftvm  *  iff 
4f ^vwft um mfim vk ftrar *wr

#< ftr ¥ t  * f l r  *rr<r * * *  ftsT  Ir  q f o m r  

5 r p  f  «rt w i t  i f t  m  

*ftr »ft f a  vryft f t  arnpft i tffnr 
^ ? r n r r f t  wr * [ ? *  | ,  w f t  ? r t ?  I t  

tftor suit & «ft anfr $ w  
«̂r% «mr # mtft b v x  tft *tft *r r i f t  i 

TtfW WT SRfhfT S't'TT, «TT PWTT 
?><IT I

« n n  T T  5Tt W  fiR "f̂t |  t?t *r*rr t  %
“Where any person is found 

carrying or conveying any arms 
or ammunition whether covered 
by a licence or not, in such 
manner or under such circum
stances as to afford just grounds 
of suspicion that the same are or 
is being earned by him with in
tent to use them, or that the same 
may be used, for any unlawful 
purpose, any magistrate, any 
police officer or any other pufbhc 
servant or any person employed 
or working upon a railway, air
craft "

fjpTT ♦ 3»T frPVTR f W
arr *T*<TT | i s flfw  f r  v t i  
% SFT arr T?T I  v k  fvrft *TS*rr
^ iftr 5^  W F  ST fffft fip»ft !T̂ RT?r
»t stp- 5t̂ ?t in- f??»r ^ fv»ft 

<n?»rr * t  aft f v  ^rrar ^  t ?< tt |  

^ p f t  |  ^
% »r̂ t ^ ?ft <n#t?T

JTf s^vt Prt w  h*it,
*rr <rt5TM w  *r?m
aw ft*ft i

»? « *W 3T  g  fV  ^ 9 ( T  ^ t  |m < r  

VPJJT f  fr ?TT̂  «CT iPRT Hlflpi ftra% 
f v  a f t fRTTT t  ^  **** 
w i ^ F ^  y t  a rn ? i jw  #  «m r

5 f t w  «p f t c  v t  ^  »n& i f t *  

i w w r  i f r  ( ,  w t  q f r w  f  f t m  ^
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WW *TH wfPS a ftffr

WT ^  ,lir5T *
r f c f  « rrfr 3w t  a ftfr  srrtft i f t  #  arr 
T fr  | ,  q r*T  arr «% i 3  fM te r t t j t t  

5 ft? * t t  w  iro s  t t  t t^ * t  
T tftre r :t t *  farafc f r  wrarr? 

f t *  % <Tf& frpfH TR  % $ q  *n *ft *  
a ft q jfsp ra f fa # t f f  4 t # * ft *rc*r
f t  am? i f ^ w w  T t *$<t * ft & ft
fn m fift *  aw a r  i  f & g m  *  fsrcfl-r
9|^t $ f  «ft f ^  XplX *  <RT5Rft
*  *pt*t M^Tcrr «rr ^ f r *  w r ^ r r t
V R ^ ft * m ft  qr * t» t T^TT q ^ T  |  

v f t  S T f % from -T t *  T t£  
5*T cTT? % T T ^  *  f r  *?T «Tt *TT*T c ftr 

*ft»T ^ fW T  *T TT * r  HT% T̂, TT
i f t  i r f  * t?t hut t t  aft f r  srtt

% 5ft«T WW « T T it lfr% T T ^ ^ r  HT?T
5, t f t r  ^  $ i « p tt t t £  ^rrst h t t  
% * 5T ^« t*tt grcwrt t o t  m
59TT t> 'ti T^?*T ?TF*R *TT T tf  
<rf«TT f*prq?TTT T ^  ??VcTT |  I 
i|fT *T * t TT% JTflT TT-fT m  *  w r i  
fan? % 3H<TT TT *1? *n«f5  q# fsp VT3IK 

f t f  % * t<  ?ft 3 * tt t  «ft3 t t  « ftr *T *rr
3TT TfT f  I]

5?r tt^ » t % arm  *tp t t t  W )

*  ar^r «Tf*f T t f  s t r w i
? l^t «tft, ?*T ” nrFTT ^  HPT TT Tfc $
»fh: w rst 5*nf?r ?r arw  «tt >ft T tr
W T & §  I UTO ^ t  *Tf Wta*TT 5ft $T T^t
ft?  vrarn? q r fr» ft a r f  t  * ft

^ t  ZIWT3 T ^lfv %TTq ?ft

v f  «R * <ift 9n rrr arr
f  i <t*bjt ^ « r « m g » r  *ft<mT v 7

w»r  «r ^  iftr fv  urn ^Vr <p-
aft t-^n T  ^ w t  ’sp p ’ «rm m  r fv v r r  

m %rfvwrx tfmr i irfa* irffc «n̂ r 
’TJ *FT f R t  if  ?ft ^  wm eft !T
- ^  ̂  ^  ft___ V  ^  . _ k. A_____V «v . .

<rrr i m r* ^ «*ro if A ;
fa  « m  HT'T w » t  ? zt ;irft |

% tit prif «irfhr!T ?ft i
t«ft#<m w*? ^  v ti «ft ’sfhr wr ?w?ft 
|  *ttx ^ r  *fhr v t fspn «r ftRft *ft 
*TK»ft v t srKwi v t apr «sr»t fa*iT 

T̂ IPFTr ^ I

MIh '*ii,i^ ^t |[ ftr f^ «»T i it 
nsiT f  ?rt f r  i^ -ft % ^  5̂  i  t 
w?t ?rTftnr ^ t  f*m% f  5fnr trot 
% f t  «mT *PT T̂5mt I  I g'tTT JT^T, 
*t«t s^5T, <T f̂*Tr«< «nf?: TRn
*  f% ar^ t *  fw  ??ry <t»
xrtft i, *m t v t »ttt fem armT 

^ f t  vt v* ti arr̂ t |
«TfT 'TT v t *PTT ITS ’TPJ

5>?n £ <TT Iff eRTHTV ftnT I WTapp?T 
fam <tt? ?r gfa*r wm ?mt *r nmm 

t  ;3 ^ r ^  ^ F T  I  IT O  u  
aft ^*TR  Vt I  T̂?TR +̂*i % r*i<5 1̂ Wl TT
fW b r ^ 3tt t t  % frqr̂ t 3R̂ > Jt

1̂ q^r ^  g*TTt *B»TT f̂ RTT SfTcTT 
% i if ?mTt r̂nrr̂ T ^ r r  g f r  3rrr 
5T̂ r T TT %=m qf SWT 7TaR«TH T 

tm 5R5T T TT ffWT ^ ar̂ T t t  
?TT ?C T TftPT ’SR t | | ,  »PIT WT̂
arr«r qw ?r ?rr «mT ^ p<it %  e t
srf̂ Rnr q 5f»m Tt fr^s %fWta ?f a|T TT T, aft fT iTT̂ Tt ^jftfi«ft T^ftirf^^TTU^ fruT *tht «rtr ?fr»ri t> »nrr
y f .  . .

«ft T'STVCT TW ( t t  \ *TT**T6
# qlt Pmf̂ T Tf? t  I

« « m  R«f ^  CRT 5tr | » 
«nr ?ft Ttt 5TT5t # arr TfT ft 

?ft 3% tft *TT?T arr ht»tt «ftr <TTt Tnwrrf tt «ft ar#ft i
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[v t  w*rnr fa$]
4  fr t e r  v**r *n$ar $ f r  

w  «nc §t o t  *t o t  ^ tt
<ft ?> faff % sft-Tt VT JT«J fc * r f  5T
*  fsp *nrar qft «rrfaqTflr? v t *frr 
5?  Tfft t  gr«rfar f f ^ r  j t r  *m- 

$ i 4 wrerr ^rerr $ IV »t? «rtf
?fT TK «P-

*p^T«fk ^  fr»m #<r fa  fipgw w  
*rrd v t *rrft w r  f̂arcr % <mr >  

*r< | 5*rc> % t w  tr^r
t ?  »rf | i ^»rr >ft *r>* fa  *§*  
? tw  ?pt sfm  5jtrt
«r^r ?rrzr? w  Trrf *  # fa^rr *§«r?r 
$ i ?rrf o o #  frfti znm f̂ t izr

t  -JWt fTTTi *m  -kft ^  *^<fr 
| I ?»T *TT iTJP- ttpt *th $  r t7" 
CR-T |fcfffTJr 4  ^  ^
f t  *WTT £ «T?*r«IT I

Dr. M S. Aney: I have only to 
make a few observations on the defi
nition of the word ‘arms’

Mr. Deputy-Speaker: I would re
quest all hon Members now to con
fine their remarks to as short a time 
as possible, because we have to con
clude the whole thing by three 
o’clock.

Dr. M S. Aney: I am very glad that 
you have made this suggestion

Mr. Deputy-Speaker: It was not
meant particularly for the hon 
Member

Dr. M. S. Aney; In my opinion, it 
is a very useful suggestion, because 
the debate has to be ended at a parti
cular time, and the work has to be 
done also.

1  only want to mvite the attention 
o f  the House to the definition of the 
word ‘arms'. If we were to have «n 
Arms Act without a proper definition 
o f the word ‘m u ' then really it will 
have no meaning at all. As has bean

pointed out rightly by many of my 
hon. friends already, the definition as 
it is given here in clause 2(c) is an 
extremely wide one. One does not 
klK>w exactly whether those who 
have framed this clause themselves 
have any idea as to what the thing 
is which they call as 'arms’.

The definition reads thus:

“ ‘arms’ means articles of any
description . ” ,

And the qualification is

“designed or adapted as
weapons for offence or de-
fence ”

THi.s is the definition of ‘arms’ which 
has been given here The definition 
is ‘ai tides of any description, design
ed oi adapted as weapons for offence 
or defence’ An\ thing in this world 
can be used «ls a weapon of offence or 
defmco, in aitoi dance with the cir
cumstances in whit h a man finds him- 
m If Even a stone can become a 
weapon of offence oi defence, a man 
can take up a stone and throw it at 
another man That also becomes a 
thing adapted for the time being as a 
weapon of offeni e oi defence

The point here is that the language 
which is used here does not exactly 
convey to us the idea of the weapon 
which the framers of the Bill have 
in their mind And so long as these 
points are not properly cleared, it 
would be difficult for us to know 
exactly what this word means; or to 
extend the power m respect of other 
arms, as is proposed m clauses 3, 4 
and 5 For instance, in clause 3, they 
wsnt to confine the grant of licence 
only to fire-arms. But when we come 
to clause 4, and clause S, we find that 
power is given to the authorities to 
impose a restriction on licences in 
respect of other arms also. What 
those other aims will be is a xsvattar 
for the authorities to select or des
cribe at that time. So the persons v  
against whom this Act is going la fea
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used are always kept m the dark as 
to what are the things which can be 
kept without licence and what are the 
weapons the possession of which will 
be regulated by licence. An Act of 
this kind is rather of an indeterminate 
nature, while a law which intends to 
restrict the use of a thing by means 
of a licence must always specify the 
■cope within which that restriction 
has to be imposed When you extend 
the use of a thing, it is all right 
Anybody can use it But when you 
take away a thing, you must exactly 
know what is the thing that you want 
to take away and what is the thing 
that you are allowing to be retained 
with the people From this point of 
view, the definition clause, clause 3, 
requires to be very seriously con
sidered

As for myself, 1 would like to make 
a small suggestion. Though I do not 
claim it to be perfect I have to say 
that I have read the Report of the 
Joint Committee and have found that 
it does not throw much light or help 
us to come to a proper definition of 
'arms' In the definition as given in 
the Bill, it is said*

'“ arms* means articles of any 
description designed or adapted 
as weapons for offence or de
fence”

My suggestion is to put it like this
“ 'arms’ means weapons ”

—at least the meaning of the word 
'weapons’ should be precisely under
stood—

“of any description used for 
offence or defence or intended to 
be used by the police or the 
army ”

This clearly indicates as to what are 
the things which Government have in 
mind in describing weapons when 
weapons are taken as arms for the 
purpose o f this Act. If there is some 
clause like that—a restriction o f this 
nature-- in Which the general idea of 
the Government about the term ‘arms' 
can be easily understood by the

people, then you shall make the ad
ministration of this Act an easy one, 
and even a salutary one. But m the 
absence of that, as has been 
pointed out by some of my hon 
friends, it can be a source of harass
ment in the hands of the executive 
officials, the police officials In times 
of difficulty or emergency, sometimes 
even an ordinary stick that I carry m 
my hand may be a thing which cannot 
be earned without a licence It may 
come to that even This may ulti
mately develop into inconvenience 
and a source of serious harassment. 
So an attempt should be made to 
define the word ‘arms’ precisely

I do not know whether this will be 
a source of delay Perhaps the hon. 
Minister might take time to consider 
this particular point and then proceed 
with the rest of the amendments 
which have been moved thereon 

I do not want to take more tune 
Your suggestion was a valuable one 
and I think I should act up to it  I 
only wanted to make these remarks 
with a view to invite the attention of 
the Minister to the ambiguous and 
somewhat extra-extensive nature of 
the definition of ‘arms’ which forms 
the most vital part of this legislation

twt v r j  ^qTorer qfrrc, 
* i  forcr *

5 I A JTf £ fa
^ jfr qr? 0

sPT *nft $  I faWFT
*cTT3T jfr if: 9TT *  ffHT £ $  ?TpT 
3TT W  ^ fa* fS[
3iT | i ot srcrcrT »tst

I  iftT 7T *TH 3fT
$ t  fa * *TTT KTTTO
^  ^  i  i 4  *  im f

TWT I  *T° 
if# fimfTST |  ^

fa # t*
pRTT ap7 »HTT % **

fiw p  ?  fa



3*5 Amu BUI NOVEMBER 17, XM Arm Bttl

tnrr t»w ]
m fTfTT I *  ?TT$ Ŵrun ipjT f, 

W *t urfirrr f̂t q*ft $, f t
<wt * t  xm vx ir f ftrar «msr ft*rr «m 
eft w  f t *  Vt STR Vf aft fRTTT 
«rr * f  *w v r w  tw r  tjt a r w r  i
»Tf ’t 'f  f t  f *  f  »#ft
* t  *rarr wtf& f  *nj tf f t  $ i 
*rra vt<t % ffr*K *rf ^rn r f t  ^piktt 
$ f t  »̂r *  * f cr <*«xft f f tm  irfafeff
j f  Tt f t  ?f«nrrd vt jrw *
X* >pr TTar.fajr *RI7RT ^ST £•
*<PT q% sfT-TT * t fft#  % ftrtr * t f  tft 
«Krjj* ^pT Tttttl W Z *TrfT I
ir̂ r ?rt«T cfr wot faq * t i  *  v rf *rt<R 
f^T?T f t  ¥ t f  I w  HTT *T? * f!?T s  
f t  ?rr4 «ptf ?m  ijt?
*ft fT W 'fr ft, <fr wre % apt *ftm
■fffjft * it  *t f t  *t$ q m  *mc 5 ^
fyfc*r 5  f*n  ts t  i t r  ?  ^
jycrft T*4t ffr ^  5̂T «r»- *rp- *, 
w  ?sr*t zz h wr arr-rr ft i ?*r f^n* 
A *r? far-rw stk*tt ^ * tt  f t  *r*r *?>- 
«re s*r T*- fa*rT &  i ^ns'r srr<n %
f<WT ^  f t «  ff %TTT
yrr *r^ f » T f H T  ft f t  Tt
«^rrw  trnr * ’rw t  ft * r 5r«rr*r-=fr 
«rrr ^  *r*RTir *ft 3  ^ f t  ft ^  srer- 

>*fft % «r̂ R ot*? f t *  *tt»t ^«r 
eft ^*r vf tffrvrm w* tjm w * w n
<tr.pr i ,  *  «r«? »r<  ̂ # n  P. v V  ^
< fs ^  | f t  awrr >ft ^  ^ c f r

urtf ft?r v t w i  ***r i w< ’nTrr 
%nr wrsrre f t  *nrr |  «ft<ft t t  f<rrr 
^ n r ^ r  ff^nn7  f w r  i *rft^T =rr?H»T
JfTT T r*Tf ?ft JT y?T, ^T ^TTsft
«rrwT «ft tpr # g»r ̂  *ft mm 4t*x*s 
f»r «rrwr vt vx f<w » j»r# ^  
<j«rr<5ft *T5f $ f t  ff*n r % v rfr^  
f w  ft« t * t  w  ^nt mr f  »

^ * 5  si#  < i p  f t  j^ust % <nto%
^  vt ^frw % f*n* ^t f , $ eft 

«rwr wxm j  f t  w w s  ^
^  ^T*r *F t̂, # ft= rm  vt*rWT qi»n 
^  ft<ft »ft jv «m  «  vrP N t n w
^  Wf ^  st^ ft% i >ft f t
^  I  f t  aft wr* 5wt’e ?ft*ft vt 
^ T f t  ^  v t  «nm r»ft rm ft • 
5* «ranrr <tt w»tt ?»r 5  *r»r
^  <T *PF% « fk  *T t̂ * r ^  W  WRff 
^  sPT̂ f ^  f^rq 4u tt sr t̂ $ ?ft
^  »t <fT»T tr*f ^rm 3T»et ^  ^rr

) JV & IFtr ZV b w  VWVW 
3r * T sprr ?  fsr*r ^  *  f̂tsr ft  | f  f t

v t *rrflrr r^r *x ^fsnr rr̂  ft*ft
^  Bqftr Vt V^VTW «Kr?T »TT *T% I 
w vfr«T 3t*t?tt % wrnfam '̂t h 
^  I ^  f*T vt 5T*fRFTt Tt ?*T Ji«FP- 
i 1̂  ftJTT 3TT W=TT ft sft *H? WX ftUT
^ V  T̂fK»r |

% 9K fff ^ URT «pr*4 VTO 
iT Vft fT O  fVT J I qff

^  ^  tt? ?  »t» t st 3n?n t  i mtft 
^  ftrjf TfiTnr^r »rrf? =r jt̂ t  n r u w

t̂V- ^ apjjr I trjfr 7̂TS ^  ^ ? r  ^
^  «tft TrrR5T
?  I fprr^V *ft«rr<ft % 3?p- w sr aft f m s  

r§t | ^  w  % w m r f*rrd Jif
^!f?r Tft ^ f t  f^T fT qrv 
^  fjrej^r % Ptt t o t t  ^  I ^CT f? ^ T
^  f^nr ^re^t ^  srjfH «R?ft ft 
<i*\ *rr«r $T wt^*0 « m t  n n
^  ■VT̂-fTT % iTHfH pft*fTT T«J!T

ft i vwr vt 7w ftro ^ r
r r  3 *  ¥t 5*%*mr vt=tt v f m

$ aft f t  fr ft «ft 3*r% ?rm «r w&n 
1 1  irr̂ ft * w  r v n  % fat* * f  v t f iw
^ * n  w i i m t  i srar '’rr >ft f*t sflnp*
*̂TT?t $ h i t  1  o tito t  j  f t  ftw
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f *  fir*r vt s rm
* 1  w f  snff w? «n*<ft t o  *

ipnr f * w  *St **n*s w W t 1

ww P m  vrcft * fr  an &, 
* *  fir* 3*rm *  * f  v r  4  *4 t H$ftu
% farcr xt4*t v t ’tt r̂nprr j  f r  *  * *
*iwf <re tffr % f w r 1 *ptt w

«rarnr *ft ^t *£t *f?v %’HT3T  ̂vt w«r fW?* frm 3JT
*%  *fte t o  v t  5r*TR^t v t tr*n vrnrr
arr f r o  *r f r  * r *repw
fTOT 3RT%, 5ft 5>̂ r v ^ t  sptf JTT5T 
sf^t f t  ?ffl*ft I farfffftw rr % arftTT 

**rrc v t antfta arr **pft
t  tftr ftr*r VT itspt ftivM M t  % 
f*w ns f r r r  arr w r r  ^  fir=f?r 

?> arnr, tft* gfcr*? % wRwrfaft 
* t  J|f ^  TT *ffrr * f r  V T f
% «Ta3rr?5i «ft tfir t?n *  f^ R
vr *gt ?*%*rra ^pr t o  % *rra??T 
* r t* r f  ^  |  1 wr*TT *n? 5T8<nrft f r o
< t T f f c w r $ 3 t f t < r T fT ^ ? r t  f*rrt
*$<T *t W fft *Tt»ft T t aft V*
Sw# #  «rnft | ’rftr «rf4 >ft «mft *flr, 
* f  vnr *fr «nfr ^  1 *  j ^ t  Tjfrr
*npn ^ f r  *rft *r$ter &
V 't ^ T  n ^ « r t r  fam STVTT ̂  5T55T-

*rfe <t >r$ I  to  Tt i f r  t t
fw r  arr* 1 *mr f*r w  fira % « i w
Tt fiftm  ?r -fi ^r$t $, aft .=Rft* f«r
»fW t$  $ s*r t> frfrra TT*rr =5rrf  ̂ f
tft $*nr t t * t  arjs arF<t ^ i

M kn .

Wtf»r fw w  Tm aw  qftc-*,
^nr 4\t * v^r, «rm# ^  irtr
'"w r  wnrf i

«firM  fv  *rhc h t ts  % fnq
i f t  ar^ft ^  | 1 v K  «rrSt % 

’rtw <V ftppft ^  *pmcr h$ t t

m  1 y «  4V antrsr vfRft ( 1  
<mr ^  *5*  Sr ^

h e  ?f«rtn: f  ftw  % fiwr vnr t o i t  I  1 *wr «ftfar9 ftp w»it t̂f 
«to  f*nw ww »rr vVf firw

«ftr t o  w  ^vnmr % ftr^
w r  ^  smft qf ^  ?fV * r r
•pr «ptt |  ?  ^ t o  ^  *r»s»r

*ftTT w  vamr TT «%ht 1 X*rf^? *rtt
«̂ 5 ifrw | fV ̂ r  w n r  ̂ ft ^ r w  warrfrer 
f t* f t =*rrf̂ o[ 1 afcrr tw t  x m  aft ^  * f r  

w a r  % «r«r 1?* *rr «BfftRr
a rr r  f t  f«F w  fw *r % fftn rrc  
^t f  aif v *  fTrftr % artfr 1 1 «i*nc 

sf^t ftfr r  ?ft tr^  qrzT y r f r o  aft ff*rrr ?im i t«rrfr ?r armr *iV- arw fv WVfjr »rrf̂   ̂qrfr fr
PTTt WffT ffT’TTT?^ v r  f o r  WTT,

*rr*f? ^ fft TwnT 1 q- * r ft 
KfKJI % TR*IT f r  ar? sr̂ cT
? «R ff *r ?*r tt  «ftr <p̂  ^  *frfnrer?ft 
iftr ^  w frc  i w  ftr»r
it f r  fiR  vr *rr*rc ^r st?*t * f> artf i

Shri Datar: Mr Deputy-Speaker, I 
have heard with great attention the
earnest appeal made by a number of
hon friends (An Hon Member
The whole House) Let the hon
Members wait I am especially referr
ing to the earnest appeal made by my
elderly friend, Shn Aney and my
fnend Shri Radha Raman There are 
certain conceptions m their minds so
far as the definition as also the pur
port of this particular clause is con
cerned They want to omit sub
clause (c) altogether Some hon
friends have suggested that at least 
the words ‘solely' or similar other 
expressions should be deleted from
this clause

I may point out to them that the 
purpose o f the definition of arms is 
of a limited nature I have already
made it clear that the Arms Act does
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[Shri Datar] . 
not deal.generally with jhe arms, ex
cept the Are arms. Only in grave
emergencies that cdmes in. Only then
the operation o f this Bill would take
that into question. So, let this be
understood clearly. Clause 4 points
out that when there is any emergency
or grave circumstances, naturally
other arms also have to be duly
regulated. It does not mean that a 
licence has to be  taken by persons
Who desire to possess arms; it is 
not applicable for all arms and
for all times. Normally all the
other arms are exempted. In a parti
cular emergency or when there are
exceptional circumstances—only then—
arms other than fire arms will be
regulated. 1 1  this is luTly noted 'by
my hon. friends, all their objections
will surely disappear. All arms are
•ot necessarily to be the objects of
licence except under grave circum
stances.

Shri U. C. Patnatk: What about
clause 27 and clause 29?

It reads:
"Whoever is in possession of

arms and ammunitions ”

Shrl Braj Raj Singh: There is no
exception to clause 20.

Shrl Datar: Let the hon. Member
read it Shri Patnaik suggested that
the various categories of arms should
be specified and w e agreed to that
suggestion by amending clause 4 by
stating that whenever any action has
to be taken under clause (4), the
particular weapons or arms in res
pect o f which there is going to be a 
regulation about its use will be duly
specified in the notification. There
fore, his purpose will be fully served
by what we have accepted In clause
(4).

Mr. Depoiy-Speaker; Perhaps these
doubts have not been dispelled. I 
would request the hon Minister to
just make it clear. The hon. Mem
bers have expressed their doubts
whether clause 27 would be subject to
the control o f clause 4.

flta1 Braj Baj Singh: Clause 20 also.

Mr. Deputy-Speaker: We may take
aj'y one. I am taking only one as it
w as referred by Shri Patnaik.

Shrl Hem Raj (Kangra): Clause 5
also.

Mr, Deputy-Speaker: We are taking
tftis only as an illustration Now,
clause 27 is there. Will this be sub
ject to the control that is to be exer
cised under clause (4) when there is 
arl emergency’  Or is clause 27 in
dependent7

Shri Datar: Clause 27 is indepen
dent of clause 4. I shall explain it.
Sir. Clause 4 i& the most important
qjjui.VL in. this. TCSJjerJ. So, fur. as.
other clauses, Including clause 27, are
concerned, 1 should read them to
make the whole position clear

“ Whoever has m his possession
any arms or ammunition with in
tention to use the same for any
unlawful purpose

A man is entitled to have arms nor
mally But if he is going to use it or
h>s intention is to use it for unlawful
purposes, it will constitute an offence.
There is no dispute about it

Mr Deputy-Speaker: In that case
lBthi would also be covtred.

8hr{ Datar: I am coming to that
point. Ordinarily this definition
c(?mes into operation when clause (4)
has to be used. It is also our desire
tpat arms should not be used for any
unlawful purpose. I have stated that
tpere is no dispute about this.. ..
(Interruptions)

Shri Braj Raj Singh: There is sec
tion 323 of the I PC.

Shri Datar: Let the hon. Members
vfait. After I have finished, if there
it any question, I am prepared to e x 
plain. I have also stated that it is
not necessary to enumerate in the
definition o f the w ord ‘arms’ all 4htf
different categories o f arms because
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that comes into· operation when action 
is taken by notification under clause 
( 4). This- definition itself has to be 
understood very cle~rly. Everything 
is not necessa·rily an arm and would 
not come even under clause ( 4) or 
the other clauses. For this purpose, 
l shall read it. 

" 'arms' means articles of any 
description designed or adapted as 
weapons for offence or de-
fence ...... ". 

"'Adapted" means that the instru-
ment was in a particular condition 
and certain adjustments were made to 
use it as a weapon for offence or de-
fence. Therefore, what is most im-
-portant in this connection is not 
actually the use but the instrument 
must have been designed or adapted 
for the purpose of using it as a 
weapon of offence or defence. 

Shri P. R. Patel: What about an 
.axe? 

Shri Datar: Take an axe, for 
example, u sed by the agriculturists. 
Ta·ke, for example, a stick or a sickle. 
These are not designed as weapons of 
offence or defence, though it is equal-
ly true that under certain circum-
stances they might be used. Even 
though they are capable of being u sed 
so, they are not to be considered as 
arms. I would make that point clear . 
I referred to a stick or sickle used by 
agriculturists. All these are not 
designed for the particular purpose 
of being used as an instrument of 
offence or defence. That is not the 
case, for example, with a sword. A 
sword is designed to be used as a 
weapon for offence or defence. In 
certain cases some instruments may 
be adapted to be used as weapons for 
offence or defence. That is why we 
have put in the words "designed or 
adapted". (Interruption). 

Mr. Deputy-Speaker: Order, order. 
We ought to first make ourselves 
dear. There ought not to be so much 
of · impatience. 
249 (Ai) LSD-6. 

Shri Datar: I may point out, Sir, 
that in certain cases, in the case of 
a stick, for example, a stick can be 
so adjusted as to make it a weapon 
for offence or defence. I know that 
in certain parts of Maharashtra a 
particular stic-k has certain additions 
made to it; it is called Gupti in 
Marathi. In that case it is not merely 
a stick but it is a stick which has 
been so adjusted or adapted so as to 
make it capable of being used as a 
weapon for offence or defence. 

Mr. Deputy-Speaker: It would not 
be a simple lathi then, it would be a 
different thing. 

Shri Datar: That is the reason why 
the word "adapted" has been put in. 
Originally that stick was inoffensive, 
it was not meant to be used as a 
weapon for offence or defence, but 
certain changes were made in the 
structure and then it became by adap-
tation a weapon fo-r offence or defence. 
I would, therefore, submit that this 
House should kindly take into account 
the words "designed or adapted". 
"Adapted" means certain changes or 
certain adjustments made in the ins-
trument. Therefore, as I said, what 
is most important is not the use of all 
these things. 

Mr. Deputy-Speaker: The other 
question that has come up is whether 
these words "designed or adapted" 
also qualify "other deadly weapons". 

Shri Datar: It is said here "design-
ed or adapted as weapons for offence 
or defence, and includes". Naturally, 
when certain things have been includ-
ed it means that they have been 
designed or adapted for offence or 
defence. 

Mr. Deputy-Speaker: I only wanted 
to know whether this phrase "design-
ed or adapted" also qualifies "other 
deadly weapons". 

Sh)ri Datar: Naturally, Sir; it will 
have to. First it has been said 
"designed or adapted as weapons of 
offence or defence". Then an inclu-
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TShn Datar]
sive definition has been given That
means they are also arms, fire-arms
as also ordinary arms; thcie is no
dispute about it.

Mr. Deputy-Speaker: My impression
was that this would be independent
and the expression “and includes"’ 
has been brought m simply to explain
that these things are not outside the
scope of the Bill and it cannot be said
that the\ have not been designed or
adapted as weapons fur offence oi
defence

Shri Datar: That is your interpre
tation, Sir, for winch I am thankful
to you But I would suggest, altei- 
natively, that even m the tase of
fire-arms, sharpedged and othei dead
ly weapon.* the point is that thev
are designed as weapons

Mr. Deputy-Speaker: The gr:i\est
fear that has been expiessed here bv
three or four hon Membeis is about
the lathi What would happtn to the
ordinary lathi that is carried b\ a
peasant9 lie  requires it at ever>
moment, every occasion, whenevei he 
goes to his field If the policeman
feels that it is a deadly weapon and
it can be used as a weapon for offence
or defence, what would be the posi
tion of that poor peasant9

Shri Datar; The word “ lathi” is not
there

Mr. Deputy-Speaker: Who would
decide it is it the couit or the polite
officer? Lathi has been particularly
excluded by some of the States m
their rules. We are now making a 
comprehensive law

Shri Datar: Is it your suggestion
that “ lathi”  should be excluded—
lathi in its original form, not in the
Adjusted form?

Mr. Deputy-Speaker: I am not ask
ing about the lathi which has been
changed to make it a deadly weapon
lor offence. That would not be lathi;
that may be Gupti or any other thing

but that would not be lathi. If some
thing is concealed inside—Gupti mean*
that some sharp weapon has beei*
concealed or put over it—it would
become a different weapon altogether,
it would not be a lathi.

Shri Datar: That would come under
the expression “adapted".

A  Simple harmless instrument like
lathi

Shri R. D Misra (Bulandshahr): It
is not haimless

Shri Datar: It is generally harmless.

Shrl R. D, Misra: You can kill any
man with it

Shri Datar: What I was submitting
to the Housp was that there aie cer
tain insliu>nent& that ai*e used for
domestic or agricultural pm poses and
if the> are designed solely for domes
tic oi agncullural uses they are ex
cluded altogether

Pandit Thakur Das Bhargava: May
| ask. Sit, if lathi is not designed to
be a weapon9 Lathi is a weapon,
whether it is designed so or not.

Shri Datar: Is it the desire of the
House that the word “ lathi” should
be specifically mentioned9

Mr. Deputy-Speaker: It is not the
desire of the House that the word
“ lathi”  should be specifically men
tioned, but hon Members have a fear
that even a lathi could be included m
the phraseology that is being used.
What would happen to the poor peas
ant then9

Shri Datar: For that purpose Sir,
I would invite your attention to the
fact that the word “designed’' has
been used twice. It is said: “designed
solely for domestic or agricultural
use”  A lathi is used for domestic1 
purposes only The word "solely** is
essential
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Shrl Braj Raj Singh: As a matter
of fact, you are forcing an intei pi eta- 
tion of your own on this House

Shri Datar: I am not forcing any
interpretation; I am only placing the 
natural interpretation

Mr. Depuly-Speaker: When the hon
Minister is speaking he has to give
his own in erpretation It is for the 
hon Members to sa> whether th.n in
terpretation tan be accepted 01 not,
but he has to give his interpolation,
not my mterpie'ation 01 any other
hon Member’s interpretation

Shri Datar: Theiefore, S11, I was
pointing out that whatever mischief
fear 01 evil was thought of ha been
purposely ltmoved by the Use of the 
word “designed” twice It is used in 
connection with domestic 01 agnail
tural uses I would rcpe>at thjt a 
lathi or a sickle or any other pvtm
ment which is oidinarilv us^d fi»i 
domestic Oi agricultural uses

Mr. Deputy-Speaker- The woid
“ solely” is only used in the later stage 
when something is to be excluded and 
not in the first instance

Shrl Datar: I was explaining that
very point Take, for instance, a 
knife or a sword So far as knife is 
concerned a knife has been designed
solely for the purpose of domestic or
agricultural u-.e A sw’ord is not so
used, though m certain cases, people
say that warriors, with the.r warrlor- 
liko feeling, may also use a sword for
domestic purposes for cutting, etc
That is the reason why “ solely” has 
been used The word “solely"’ has 
been purposely used What is the sole
object’  Of course, incidentally, it 
may be used for other purposes also
I do not mind it, because I know cases 
where even lathis were used for mur
dering people, but that is not thc ob
ject

Mr. Deputy-Speaker: I would £0 so
far as to gay that a larger number
9t murders are committed by lathis 
than by any other weapon

Shri Datar: I would agree

Mr Deputy-Speaker: Where jou
exclude this and say “but does not in
clude articles designed solely f  >r 
domestic or agricultural Use* and 
weapons incapable of being usecl 
olheiwist than,” etc it would not i"-
clude a lath* A lathi would no* oe
occluded in that also, and fuither,
there is a fear, and 1 think it is a 
genuine om in the minds of hon
Members

Shri Datar. The woid ‘ solely’ has 
been U'Cd purposely Take the word
‘ lathi” A lathi is to be solel} Used 
for domestic puipoies There 1 -. ro
dispute about it Incidentally it might
h( abused Therefore, 1 wish to sub
mit that 'f  the word "solely" 1 . re
moved it will lead to ceitain undesir
able results

Then I would invite the attention of
hon Members to the expression “ de
signed' What is the dtsi^i. behind
it’  That ha-, to be tak(-i m’ o account
Not merely it is u-.ed but possiblv it
ii ab^ed Therefore if the word
designed” is fully taken into ac

count then al' the misgivings that 
hon Members have will have been
completelv removed Therefor., I 
pointed oui that the word “solely” nas 
been purpose'lv put in because m such
cases a lathi cannot be designed ex
cept for agricultural and domestic
purposes to be used foi other pur
poses

Shri Mulchand Dube (Farru».ha- 
bad) The definition is

“  'arms’ means articles of a’ \ 
description designed 0* adtP‘ 
ed as weapons’’ etc

Shri Datar: So there i'- no quo t o.i 
of accepting any amendment

Some Hon. Members to*c-

Mr. Deputy-Speaker- H011 Mem
bers have spoken in their turn I> is 
the hon Mimstei’s turn now When 
it comes to thc question of vote, hon 
Members may e\c riisc then right
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Shri BnJ Raj Singh: Let us be al
lowed to have a clarification on this 
point.

Mr. Deputy -Speaker: Now, a lathi 
is not designed solely for domestic 
purposes.

Shri Datar: 1 w ould put it in another 
way. While accepting the purport of 
what you said, I would say that though 
the lathi is designed solely for domes
tic or agricultural purposes oftentimes 
it is abused for other purposes. There
fore, I should say that m a number 
of murders and other offences, these 
ordinary domestic instruments are 
abused There is no doubt about it

Mr. Deputy-Speaker: The hand is
intended to serve but it is used to 
strike others also But you cannot 
sav that it is abused

Shri Datar: If, for example, with 
the help o f a lathi a man is killed— 
and persons are killed and murdered 
in a number of cases—then, naturally, 
it is an abuse of the lathi The lathi 
is meant for domestic or agricultural 
use

M»\ Deputy-Speaker: When one
wants to commit a murder, should he 
lay aside thf> lathi because it is an 
abuse of the lathi and use it for some 
other purpose’

Shri Datar: That is the reason why 
we allow him to us<. it, but he should 
take the consequences

Shri Tyagi (Dehia Dun): When 
there is a question of any oiTence or 
crime, he should not address the 
Chair like that Then you take the 
consequences!

Mr. Deputy-Speaker: He was ad
dressing, at that time, the hon Shri 
Tyagi!

Shri Datar: So, in all such cases, 
without further repeating the same 
point, I may make it clear that the 
object or the design for which a

39®

particular instrument has been pre
pared has to be taken into account. 
The word has been used twice, once 
in connection with the complete ex
emption, because they are for domes
tic or agricultural purposes, and 
again in connection with the ordinary 
preparation of ordinary weapons.

Here also, I may point out that my 
friend has suggested that the word 
“defence" should be omitted. I would 
point out to him that arms are used 
for offence and defence also. Even 
a thief or a robber may use them for 
dcfence. It might be for defence but 
still it would be an arm. Therefore, 
the definition of “arms”  would be in
complete unless we say that an arm 
is a weapon both of offence and 
defence Therefore, I would submit 
that it is not possible to accept either 
the complete abolition of sub-clause 
(c) or any other changes that hon. 
Members have suggested.

M> f.iend Shu Patnaik’s objection 
ha.s been met by me by pointing out 
thdt we ait- going to specify the spe
cific’ arms which arc likely to be 
abused in any emeiuency and m any 
pre ̂ mbed area There, the particu- 
lai d>ms, not the arms for domestic 
or <»{:i ic\iltu:al use but only such other 
aims which come under the definition 
of sub-clausp (c). will be specified and 
( ategoMscd when a notification is is
sued That ought to meet his parti- 
culai point

Mr. Deputy-Speaker: What about
the air-gun’

Shri Datar: So far as the air-gun 
is concerned, I have found that all the 
air-guns are not necessarily innocent 
nr harmless things as was pointed out. 
There are some air-nfles which are 
not so harmless as was observed. 
They have a very long range and ac
curacy of aim and hence have to be 
controlled We are prepared to give 
licences. Oftentimes, it was pointed 
out...............

Mr. Deputy-Speaker: Is the hem.
Minister aware of the present law
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•bout the air-guns’  It is exempt in all 
States except Delhi When a Central 
law is made, there should be

Shri Datar: Let us have a uniform 
law.

Shri Sinhasan Singh: Only some
States have prohibition in regard to 
it Others have all exempted it

Shn Datar: Only air-guns satisfying 
certain tests are exempted under the 
Indian Arms rules We are now con
sidering the improvement of these 
particular tests Necessary provisions 
will be made m this respect under the 
rules I am not accepting the gene
ral categorical statement that all air- 
guns are harmless under all conditions 
To the exlent they are harmless they 
would be exempted To the extent 
they require some control, licences 
will have to be taken

Refeience was made to other foims 
o f eneigy New forms of eneigy n c  
coming into force Some of them are 
highly destructive also and therefore 
it would be advisable to have this 
general inclusive definition of other 
forms of energy I am soryy I can
not accept the amendments

Shri Braj Raj Singh- It will affect 
the whole fabric of the law

Mr. Deputy-Speaker We have 
sufficiently discussed it and it would 
not become more clear now

Shri Braj Raj Singh: The hon
Minister has some misconceptions m 
his mind I want to make them cleai

Mr. Deputy-Speaker: If he has to 
answer all those points, then he might 
utilise some other occasion

Shri Braj Raj Singh: I dv oot want 
to go mto the whole thing He just 
mentioned about the definition of arms 
•nd pointed out only the first two 
■entences which sa y

“  ‘arms’ means articles of any 
description designed or adapt

ed as weapons for offence oi 
defence, and includes fire 
arms,”

But the definition goes on to say

“sharpedged and other deadly 
weapons, ”  etc

My submission is, all these word 
are not qualified by either “designed* 
or “adapted"

Mr. Deputy-Speaker. The Mimstei 
has pointed out the position and hold 
to his opinion What further clarifica 
tion does the hon Member require 
I pointed out to the Minister wha 
hon Members seem to think Tht 
Minister has given his own reaction 
What i- to be done’

Pandit Thakur Das Bhargava: ‘ De
signed” by whom7 Is it by the selle 
or the user’  This must be mad 
cleai

Mr Deputy-Speaker: By vhomso
ever has got the opportunity Now

Shri Khushwaqt Rai About lathi 
I want to put one question

Mr Deputy-Speaker: I shall have t 
put tht amendments to the vote Th 
whole Hou->e is m possession of it an« 
ihe House shall decide No appeal i 
to be made to me I am not goinj 
to docde m>self

Shri Sinhasan Singh* If the inter 
pietation given b> all those who ha\< 
spoken and even by the Chair is no 
acteptcd b> the Minister, the difii<_ult\ 
comes in at the time of voting Is hi 
going to give us ftee exercise of vote 
so tha‘ we ma> have the sense of the 
House9

Mr. Deputy-Speaker: Ever\bod> is 
tree to vote, I am not heie to inter
fere with anybody’s fieedom to vote

Shri Tyagi: In cases whe.t- the
House is practically unanimous in the 
meaning of an amendment the change 
of words is simply consideied to be
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[Shn Tyagi] 
consequential When the hon Minis
ter agrees with the meaning o f the 
amendment proposed, then the woids 
do not matter (Jnte?-rupttons>.

Mr. Deputy-Speaker: What does the 
hon Member want me to do7

Shri Braj Raj Singh: We are all
in your hands There is one inter
pretation put by the Home Minister 
and you have got another interpreta
tion

Mr. D epu'j -Speake." When there 
arc differences about interpretation, 
the House is the Anal master It might 
interpret as it likes

Shri Braj Raj Singh: About langu
age, the House is not the master

Mr. Depnty-Speaker: It is left to
the House. I cannot give a final deci
sion Or, the courts will decide So 
far as phraseology is conccrned, I 
cannot decide I have put my view to 
the Minister and to the House Now 
I have to put these amendments Any 
particular amendment to be put se
parately’

Shri U. C. Patnaik: No 14

Shri P R. Patel: No 61

Pandit Thakur Das Bhargava: 1
want amendment Nos 78 to 82 to be 
put separately

Shri Sinhasan Singh: No 125

Mr. Depnty-Speaker Nos 125 and
78 are the same as No 14 I will now 
put amendment No 14 to the House

Shri Tyagi: Before we proceed with 
the voting, may I suggest that the 
hon. Minister might at least clarify 
the meaning with regard to the lathi 
and other things separately’

Pandit Thakur Das Bhargava:
Otherwise, we are xn a dilemma. We 
want deadly weapons to be included 
but not the lathi. I would request the

pon Minister to exclude the lathi at 
least

Shri Datar: Out of consideration for * 
the opinion of a number of hon. Mem
bers

Shri Braj Raj Singh: Why number?
••'All”

Shri Datar: I am moving an
amendment like this:

“After the words ‘solely for 
domestic and agricultural 
uses’ the following shall be 
inserted, namely:

‘Such as an ordinary walking 
stick or a lathi’ ”

Shri U. C. Patnaik: Even a knife

Some Hon Members: No

Shri Thirumala Rao (Kakinada): 
tfhr difficulty will be in defining “an 
oidinaiy walking stick” It is hardly 
3 '  in length, but in villages they are 
accustomed to using a longer stick

Shri Tyagi: In that case, the walk
ing stick which the Home Minister 
u ’ cs is not ordinary

Shri Datar: It i& ordinary to him

Mr. Deputy-Speaker: There is a
difficulty If ‘lathi’ comes after ‘an 
otdm ao walking stick’, the size o f 
tfte lathi is also reduced

Shri Datar: When the word ‘lathi’ 
hbs been specifically mentioned, it 
iriuans it is different from a mere 
talking stick

The Minister o f Law (Shri A. K.
Sfen): The words ‘an ordinary walking 
stick’ are followed by the word ‘or*.

Shri Datar: I am making a slight 
change I will say, “such as a lathi or 
aft ordinary walking stick”.
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Pandit Thakur D«s B b u p n :  The
previous words are.

“articles of any description design
ed or adapted as weapons for
offence or defence”

1  submit lathi will come there,
lathi is used m most cases for offence,
defence and murder also Lathi will
«om e under this description Lathi is 
not solely for domestic use

8hri Tyatfl: To beat your wife'

Pandit Thakur Daa Bhargava: When
he is giving us a concession, let it be
-clear

Mr. Deputy-Speaker: My view is
this When certain things are being
exempted and one or two things are
particularly mentioned, though they
may not be covered by the strict defi
nition of the exemptions, because they
are specially mentioned, they are ex
empted

Pandit Thakur Das Bhargava: The
interpretation is dubious Why not
say clearly that lathi is exempted7

Shri Tyagi* How can lathi be put
to domestic use7

Mr. Deputy Speaker: The hon
Member himself just now indicated a 
domestic use'

Shrl V. C. Patnaik. By this new
change it makes, the position worse
Because, hitherto lathi was not men
tioned either way for puipo*es of
clauses 20 and 27 We were ufraid that
lathi, knife or whatever pleases the
policeman will be brought m there
So, we wanted an assurance as to 1he
items that you would like to bring
under sub-clause (c) Instead of tell
ing us and telling the country •what 
•re the items that Government would
like to bring under sub-clause (c),
the Minister says that lathi and walk
ing stick will not come under sub
clause (c) That makes the position
worse for others. What about pen
knife and razor blades* Suppose
Tou are travelling in a tram and

Mr. Deputy-Speaker: Now the
Minister has considered it He wanted
to examine it because there were
many apprehensions and doubts | 
also diew his attention to the fact that
there was such a feeling on all sides
of the House that at least lathi should
not be there and it should not be
left to the pol.cemen to decide There
fore, m deference to the wishes of the
hon Members, he has done it and per
haps by these words the lathi is ex
cluded and there would be no harass
ment, so far as that is concerned So
far as other arms are concerned, he
does not feel the necessity to change
the difimtion So, on this point of the
amendment of Shn Patnaik, the Home
Minister has exempted lathi from the
provisions of sub-clause (c) Now I
will put the amendment of Shri Pat
naik to thc vote

Shri Sinhasan Singh In view of the
amendment proposed by the Home
Minister, let that amendment be first
put to the House and then the amend
ment of Shri Patnaik That would be
the proper thing

Mr Deputy-Speaker: All right Let
that be moved

Shri Datar: I beg to move

Page 2, line 19,—

After “domestic or agricultural
use-.”  insert “such as a lathi
or an ordinary walking
stick”

An lion. Member: No ‘ ordinary”
( Interruplioiis)

Mr. Deputy-Speaker: Order, ordei
Is there any particular advantage in 
deleting “ordinary” ’

The Minister of Finance (Shri
Morarji Desai) Walking sticks are 
o f various kinds, they are not ordinaly
sticks, puptts for instance.

Shrl U. C. Patnaik: I would sutmut 
for your consideration that I had
moved amendment No 14 and that is
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[Shri U C Patnaik]
for the deletion of sub-clause (c). Now
the Minister has brought in a counter
proposal, making it impossible to vote
against him, because we cannot say
that lathi is to be included, and this
is an amendment of which he has not
given notice before He has now come
up with an amendment to counteract
the real amendment that is in the
minds of everybody We are all afraid
that under clauses 20 and 27 the
policemen will harass everybody and
in spite of that, he has brought in an 
amendment to exclude lathi from the
purview of sub-clause (c)> and he has
added something which is even woise
— an ordinary walking stick is exclud
ed from the purview of sub-clause
(c ) That is, a deliberate attempt to
side-track our decision

Mr. Deputy-Speaker: 1 have fo l
lowed him, and the House has also
followed him

Shri U. C. Patnaik: I would submit
that amendment No 14 should be
put first and then, if necessary, 4he
amendment by the hon Minister

Pandit Thakur Das Bhargava: Let
me make a submission that will re
concile both viewpoints Exception
was taken m regard to clauses 20 and
27 because the words “ arms or am
munition” are used there and so the
definition of “arms” will affect those
clauses In fact, the hon Minister
has said that only such arms as come
under clause (c ), and not others, are
referred to in those clauses So, we
can say in clauses 20 and 27 “subject
to the provisions of sub-clause (c) of
clause 2”  Then what the hon Minis
ter said will be purposive W e are
grateful to the hon Minister for mov
ing this amendment I think there
w ill be very few persons who will
not vote for this amendment. There
fore, the rest of sub-clause (c ) will
go away. I was the first man who
moved for  the deletion of sub-clause
(c ). A t the same time, I realise that
the Government must arm itself

with powers in this matter.

Mr. Deputy-Speaker: That is alt
right. I will . . .

Pandit Thakur Dm  Bhargava: Now
we have excluded lathis. We can
now say in those sections “arms with
in the meaning of sub-clause (c ) at
clause 2” , so that both viewpoint*
may be reconciled, and I am sunr
the whole House will accept it

Shri Braj Raj Singh: Let us have
the reaction of the Minister.

Shri Datar: That is a different
matter

Mr. Deputy-Speaker: The question
18

Page 2' line 19,—

After  “domestic or agricultural
uses” insert “such as a lathi
or an ordinary walking
stick” (134)

The motion was adopted.

Mr. Deputy-Speaker: I cannot help
Shri Patnaik if the Home Minister
ha-> deliberately brought an amend
ment at the last moment which takes
the wind out of the sail of the amend
ment of Shri Patnaik

The question is

Page 2,—

omit lines 15 to 21 (14)

The motion was negatived.

Mr Deputy-Speaker: I shall now
put all the other amendments to vote.

The amendments Nos 61 to 64, 1,
15, 16, 79, 80 and 82 w ere put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 2, as am ended
stand part of the Bill” .
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The motion was adopted

Clause 2, as amended, was added to 
the Bill.

Clause 3 — (Licence /or acquisition 
and possession of fire-arms and am

munition)

Shri P. R. Patel:

I beg to move.

Page 3,—

after line 38, add—

“ Provided further that nothing 
contained m this section shall 
apply to an M P  or ex-M P or 
M L A or M L C. or president of 
a local authority except that he 
shall inform the licensing autho
rity of his possession of any fire
arm or ammunition ”  (65)
Mr. Depnty-Speaker: He should be 

very brief

Shri P. R. Patel: The purpose of this 
amendment is very simple On 28th 
April 1950, after independence, the 
Government made some amendments 
in the rules under the Arms Act and 
the exemption granted to Members of 
the Legislative Assembly to hold 
arms was tak*n awav When the 
Britishers were ruling and the coun
try was not free, the foreign Gov
ernment was good enough to give 
exemption, at least to the Members 
of the Central Legislative Assembly 
and the local assemblies, and the ex
emption was given under the rules 
But this rule was amended on 28th 
April 1950 and whatever exemption 
was given by the Britishers was taken 
away by this Government. I would 
submit that Britishers were wise 
enough to give exemption under the 
Arms Act at least to the Members 
of the Legislative Assembly Now 
*kat exemption has been taken away 
So. with this amendment, we want 
to give that exemption to the Mem
bers of this Bouse, Members of the 
Assembly and the presidents of the 
local bodies.

May I ask tne hon Minister 
whether in this country at least the 
presidents of the local bodies, mem
bers of the local legislatures and hon 
Members of this august House cure 
persons who should be trusted or not 
to keep arms with them’  If these 
people cannot be trusted then I think 
the Government has a disease of dis
trust I think no harm will be done 
by accepting this amendment

Shri Sinhasan Singh: Sir, 1 beg to 
move

Page 3, line 31,—

after “person" insert—
“excepting those under exemp

tion” (126)

As Shri Patel has said and I agree 
with his arguments, undei the pre
vious Act there were certain exemp
tions This Bill, as it is, does not 
seek any exemption of any k'nd My 
submission will be that there should 
be some exemption For example 
under this Act the Rashtrapati is not 
exempted to hold arms and the 
Rashtrapati has to apply to the Dis
trict Magistrate for having an arm A  
minister is not exempted The Prime 
Minister is not exempted The hon 
Speaker or the hon Deputy-Speaker 
is not 1 xtmptcd Nobody is exempted 
After all there must be somebody 
who is thought by the Government 
to be above susp.cion and they should 
be allowed to have arms without a 
licence if they so choose But under 
this Act there is nobody who is ex
empted Even the British Govern
ment exempted certain persons to 
have firearms without licence

Mr. Deputy-Speaker If they have 
a list o f persons who are above sus
picion, it impliedly means that there 
are others who are under suspicion

Shri Sinhasan Singh: Under tin' 
last Act they had a certain extmptcd 
list Those persons were e\unpted 
What they had to do wa-. that they 
had to intimate to the District Magis
trate or the authority concerned that
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[Shri Sinhasan Singh]
they were having an arm, or a pistol 
so that they may be recorded. They 
were not required to go to the magis
trate to put in an application on a 
definite form and then seek his per
mission or sanction to have the arm

Shri Tyagi. What happened in case 
they did not inform the District 
Magistrate7

Shri Sinhasan Singh: They must
inform under the rule Everybody 
who was exempted under the last 
Act had to inform A  register had to 
be kept and information was there 
with the Police or with the District 
Magistrate that So-and-so is holding 
so many arms without licence The 
only thing was that he was not to 
apply for a licence

So, my submission is that Govern
ment should have some exemption 
If we say that everybody is equal 
before law, it is only in word It is 
not applicable in practice We must 
be practical men and put the thing 
as practical After all, law is not 
law only to say •something which is 
not practised So my submission is 
that the hon Minister should consi
der it and put those exemptions 
Some provision or rule may be made 
Some category may be made Some 
people may be exempted

Shri D. C Sharma: Sir, I rise to 
oppose this amendment I oppose 
this amendment because I thmk that 
our purpose is to abolish as many 
privileges as we can Here, on the 
floor of this House, since we are in a 
position to pass this Bill, we want to 
have these for ourselves I do not 
think it is very equitable At the 
same tune, we the elected representa
tives of the people should see to it 
that there is equality between our 
voters and ourselves We should not 
have anything which our voters do 
qot enjoy I do not see any reason 
w hy w e could not ask for wholesale 
exemption. But w e ask for exemp
tion fo r  ourselves

Secondly, Shri Patel says that MPa 
and ex-MPs should be exempted 
Now, ex-MPs are not of a peculiar 
nature Why XILAs and MLCs only 
should be exempted? Why should 
not ex-MLAs and ex-MLCs be ex
empted’  Then, presidents of muni
cipalities are sought to be exempted 
Why not members ot municipalities 
be also exempted’  Then, why should 
not ex-members o f municipalities 
should be exempted’  Why not ex- 
President of municipalities should 
be exemepted’  So, I would 
submit very respectfully that this 
amendment is very discriminate! y in 
its nature and goes against the prin
ciples o f democracy which we re
present in this House It will create 
a kirfd of barrier between us and the 
persons who elect us to the Assem
bly or to the Parliamnt I think this 
kind of a barner should not be lega
lised in this way

Shri Radha Raman: I have an
amendment, No 118

Mr. Depnty-Speaker But that was 
not moved when I asked It is not to 
this clause We are discussing clause
3

Shri Radha Raman: I am sorry

Shri Datar. My hon fnend, Shri 
D C Sharma, has already pointed 
out the reasons as to why we should 
not accept any discrimination special
ly in our own favour In this 
connection, may I point out that 
during the British regime they had 
a long list of exemptions for purposes 
which need not be discussed at pre
sent, but immediately after indepen
dence when the Government took 
over they removed all those exemp
tions It would not be proper or 
dignified for us to take all these ex
emptions for ourselves

My hon friend wants the list to 
include also ex-MPs and ex-MLAs 
and ex-MLCs That would not be 
proper May I point out that in pro* 
per cases the Member; of Parliament 
Oft the State legislatures will be gett
ing it whenever they come undtr tb f
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other provisions xJl this-rule. There
fore it would not be proper to have
such an exemption.

Then, 1 may point out to Shri
Sinhasan Singh that his amendment
is not necessary at all. Those who
are exempted under this Act will
naturally not be covered by the other
provisions Therefore I would sub
mit that his amendment is not neces
sary.

Mr. Deputy-Speaker: I will put
both these amendments together to
the vote of the House.

The amendments Nos. 65 and 126 
were put and negatived

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part of
the Bill” .

The motion was adopted

Clause 3 was added to the Bill.

Clause 4—  (Licence for acquisition
and possession of arms o f specified
description tn certain cases).

Shri Rad ha Raman: I want to move
amendment No 118. I just want . . .

Mr. Deputy-Speaker: That is to
clause 5 He should wait a little
more.

Pandit Thakur Das Bhargava: Sir.
I beg to move:

Page 4, ]me 4,—

after “ regulated” insert “for
any temporary period” .

(83)

Page 4, line 8,—

after “notification" insert “ for
such temporary period”.

(84)

'  Start U. 0 . Patnaik: Sir, I beg to
move:

Page 4, line 3.—

omit “acquisition, possession
or” (18)

Page 4, line 7.—

omit “acquire, have in his pos
session or” (19)

Mr. Deputy-Speaker: Is there any
other amendment? None. All these
amendments are now before the
House.

«rf«3r *Ti5T

fo r  % S5TPJT STST TRH-
f e  & i 3R *
m f r  wfrc «tfr f t % %<r

’S f c  P'rat so t %fgz f?Tqr i
TfT fa JT? *T> W

VTWr f^T I , fa *  ?*fTT Httf 5TTO
f^ r  ft w ¥*p 
w  5rr»r % s

tr^tVRTn % fV*t Tt ^  ifR T R

n I 5TM  ?*r%
*rrf5r #  5ft ?p#= t *rnr#

tar t t  m  wfn *rrv?r £  » tjvr jft wrm
$ f r  fa t f t f ^ T  ’T'?̂ r
tftr fr»T % ffTT «R Tr 5TTTT |

Tt *T
sp" f w  *rtr jjf  wk fsrrr ft?
tTRprfSw sft i f t  3jTcf fi*=i I  I

#f«Pn IT * STT T*tT ^ T T  f  fa

rrf 3 R  Tt tfr 5TS
T»iprr ^ r̂r f«r srnV'T ?rr
% gffnr TT# f, I *fl&
t *m r *m r wpur 5  'RTJrnrr
| fr «ra- srfr vrrrr ?r»ft
«nr t̂ - s F W  xvf& iz-tt ww
^ % JTT#5F*T Tt iFhTT5T Ppff

vimrm i ^frn eft ^nr’
f^rr i w

trom fzw  Tr fa"*

«nrr | » *3 *  fiw r t
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[«To
"having regard to the circum

stances prevailing in any area, it
is necessary or expedient in the
public interest".

*J1? S ftf «PT  ̂ *?t *f£t

ft: fts fff **  wf’Rnr—
iz& z— vr ftarr | 
vr ftar i xm ft *ft q'fserv vf fon sncfT t.

y iR  sf ^ r R r  f t  eft 'rfisPF 
V? fe n  3TRIT | I s *

s ’ v w i
?r£t forr *nrr $ i *  ^mfTcrr g ft: anr 
«rr*£fa*r ftrTwrr r̂r^ar srrcr v t  
*TPi% | ft: ^ r w f t  5  jjt
qrsrererffor t  v i  yifi «h t *t
fipsrr a n w  eft r r  w frt?  vt ft^ft
*r fttft <r^ ^-q- ?rr%?r v * i

19 hrs

t m  5<fiT % ftrit
ir fw  $ Ttfefotorn srrfr vt fern amrr |  eft *f tTfT̂ rr # 'htt vn? crr̂ r 
snfr |̂*rr i q*rr srfasrc
*r£t |  ft : anr g f  s * r w fr  w *  f t  arrW t
tft * f  ^ M s w i 1 tft <sr?*r f t  a rm rirpft 3TST WT-VHVr XTTZWft ?ft
* f  sfJfefw'srK ?r a n w  ^ rr fa
«rrar >fr im rtf tf r  f t f t w  ?rr?sr *rR?t 
$  i <ar*ftfr ^  t t*  | t fk  fra*r *rf 
m  | ft: 5H w f> arr q w i i w
y pt w tfrsr % fearr <r*f *pt ^rtfe- 
fo f o re *rtt *^t f t w  amrr *rrf^

VS ?H f T  *Ĵ t n«IWT
*nf|R i art ftrftrerr  *flf*  vr *tot
|  «w> ffcrr * 1%  fa  w  f ^ f  **

jftfzfofanr gw fftft «ftPw» % fa<? 
$ ftsrr m  *w«r $ it a  aw a *

w f t  v t f t  i  wftt m  m
*4 xm i&n i zvx v* for ft

« r w ?rr& t « r t  * m  ^  ?N t r 
W  v t «r % aft iw W r

Ip^r vr *mT *ft y a  ^  i
# vz* It %ri t o t  ^rrffrr j  Op ?w  
^t vm swrft yrfyir i *nft ?ft 

ft? w  nm% f?f
% fpft^fi tftfrw  % ^t f t  «ftr 
w W t «r?*T % m*r sftfeMf-
<ipn#t «r?*T f t  arrt i anr »tn *r?[ 
at XT# n^t w  f« *fF ^  I  
f«p w +t t m  jt?  ? k r  ft; «^n: q v
<9>T ffppĝ rnf % f̂ r<? jit ft?#
TTlfTO % ftrcr cf7̂  Tf i f t f e fv ^ r
srrfr •R ferr ^  ?ft 5̂ ^w t % ^  
?> snw  1 'fFwri? vr >pr«T ^p t 
vr TT?? ^5TT % fan «Tc*T f t  5fÎ IT
wRti? J<f ?rm »rn; ft*ft “snff^ 1

w t ^st  ̂ ftw  $ aft 
ft> a^r fwrn?^ | 1 ^  fo n  fv r

I

“No person shall acquire, have
In his possession, or carry any
firearm or ammunition unless he
h olds........... ’’

*Rf?Pf w r | ? wre ^rrfijarT
tRTRTIT ft: JJf r«T  ̂ % ?T
w vft v t fcrr % ft: ?nj fwnr
qjnrc im f % <ftr xm w rtt |
art ft?  ̂ *^t ^ i W w w r

tm r *r? ft»rr ft: aft w trt r fiM  n *  
?q>ra «̂» «ftr v̂s ^  p? ^ ^

1 »T5
r̂n»> f t  arwr f*P w  t

fiw *w w *^  »nj Iprpt ^ n t  «f(tr
v^tt 1
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•ft forr
*WT t  fa

“Shall manufacture, aeU, arm* 
And ammunition......... "

jt?  sftar r̂pfr *nrf^
Tip fa*«?t «FfT srnrqT I

» ifw  « iy c  TO  H1»N : ^  VCT v

% wrt A srftf ^rr $ i w t  *h>t * % wrt 
A t 1 * *n? w i ^  ^
*n ftp *rnr*firar faftrfrr wr 
w r  ^  ^  ftp ? t  ^  % wr**r t t  
•mr*fr srnrf i A ^  m^r*
&TTT J  f ?  ^  fo^TlfsW t *  ^f«|S

^ypfr £ i srft: 3r^stf?r fa*r- 
v**rr ^nr?̂  t  i % fa* A

t o  ^ ? r r  g fa  5*  ?tst vr * m
q* ftn r Op ••ft wra C[«f ^r«r

A ?nr »r w iT«r sfrfa wravrJT5TT nfft I 5K faffo* * TO mp fa*?M-r
ajTar tfrfr | i 3 ^  % *ra A ftN r  
«rTsfr ^  ?ft s r  $*r <pr |  # f a r  <3*r% 
» h  A *<t f t  f ^ f r  $  9^  r°° 
jfw  tfr ^ i #  jjfj srt^t ^n*r i  fa
w  x-s A jtjjt I  ftp trrr  «rr**r
spTerr'Fjr 'tr*a % f^T *k
%A 11 A jQHf m w  £ fa  A ?^r wst 
I  srrc ^  *rT 'f* | i ^

m  s*h*r | f t  *r? sfps^ q w  
jd  ftr^ i  ur *r*=frapr f
*rr A «T<rc ^ rv t ^  sit
g eft «r$ frr«5?T w *  % fa*  £ ?rr 
^  *% W in  srr wp?rr £ ’  *rn^
^ 5>rr fv  v n
-aftft ^  % f ^ r a  nip ?t?t

v fw trrr  ^  in fisw^r ^rr^i *?r<t ff=ff -̂ 
&r* ffv’nr j t  i

x, w  ?*rrft ^ iff vt f^?r- 
m i  j t  ww> $ i q *  ?hmj

?*r ^  lr f tw ir r ^  | f-f ?[5T ^f«rqrc 
T«rt, q>m m *# %”«fk  ^ ( t  
^  <F$ft I  fa  ftfSf gq ^  
7SR ^  WiRT t , » m  fir gqr f̂t ?» 
5Traft»r, ^t gfas r̂nrr ^  v r  fa  
qtg ?r<tpr?t % ftrq % 
f»Rwn: fjr^rjrr «rv?»rr ^rr, 
fenr arrq̂ Tt i %frr %<p ^  ^
«P>f mt 'r few  v ?  «r*?rr | i
^ r#  ir?fr ^t ffprr K̂ -rfr ?  ( art 
ffr^r^fsR f*rJ^*rr ffî w A fkw |, 
^*tvt ir a r o : A wt ^ fe r  f̂ nrr |
^  ITO7 f^wr t  ?tI«r  ^

* r  v7 A,  ̂fa  *rfri ^  
H w% *f^ fa  n £ r fc  A ?*&. * isr ?pt§
^TT *ft W.»7 fam  %— v i  m  7T fa n  
| ^  53t»t vm  *r % H w  ^rr?T 
^  fsrirr t  * >  ?*T'T d*p  ^  «pr fiwr 
t  i ?mp- *fi?nr f̂r ?rcr
v  A rr? ^  $ i

<r« sr-rf w«fi- uTW“Thr
»?er?N A | fa  *Ft*Az A 
fa*r ^ i ?v«Pf mr *pwsr | 7

«Tf*t» arnpr tw  A s*f*tfV'KT̂ST Wt «R T̂T, wfaw A\ 5fT?PF 
^ «*TRT 3TR% t  f t  ^  ^

w r 1 1 A A ^  ^  «p r̂ fa  
^  A *rrz ^hr fasrr |  i A 
f  fa  ?t>«t im fa  iprAz A
■̂TT fft ^  f w  i  | W R ^r faPn?  ̂

5T f̂t sf§ «F̂ r | fa  3^t#  r»rr  ̂
tT5I»T Sim  TC JffhT VTTft $ I
f«F5m% f^ gWW % tT5??T ?OT 
*W t  I ^  W  w  ynr? ST̂t TOT ^ I 
Sffa r̂ ^  ip r Sr ^rr «ftr fm  & 
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^ r̂>r tv r  v *r w  
^fw r 3TR fa «rr*̂ f & * ft |  fa
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[<r° s ir e  vpt* ] 
faw % fw ? HT^Ni HnT STSft it, 51? 

w *  $ fr, % ipifw rv 
*r$f «

Shri U. C. Patnaik: Mr Deputy-
Speaker, this is another very retro
grade step in the present Arms Bill 
Here, the Government wants to say 
that whenever the local authorities 
feel the necessity of dcclanng a cer
tain area as a disturbed area, they 
can prohibit certain types of instru
ments or articles m that area from 
being acquired, possessed or earned. 
Of course, as regards carrying, there 
is so mi sense in it, because Govern
ment do not want people to carry 
Weapons which they consider to be 
dangerous As regaids other arms 
which a person either acquirc. or has 
in his possession as soon as thi*i e is 
the official Gazette notification, he 
must get a licencc for it You will 
please appreciate how difficult it 
will be for them Even now, after 
so much of discussion, the hon Minis
ter was pleased not to say that a 
knife has to bp excluded from the 
arms Every house has got a vege
table cutting knife, has got knives fur 
cutting mutton and other things Even 
that knife will now come under that 
notification The difficulty is, unless 
the owner gets a licence, he is liable 
to be punished What is the sentence* 
Three years imprisonment tor posses
sion. acquisition or carrying The 
same punishment that is meant for 
possession of prohibited weapons, 
machine guns etc or a dacoit’s wea
pon is prescribed also for possessing 
a small knife, if once the local autho
rities deem it fit to include it in that 
list. My submission is this The 
Government can prohibit the carrying 
o f all kinds of arms But, if arms 
which were not declared as arms till 
now, which are in the possession of 
households and agriculturist families 
throughout a particular area, are 
suddenly declared as arms for that 
prohibited area, no one can ever pos
sess or acquire them. Of course, I

have no objection to any law regulat
ing the going out with these arms. 
That is with a view to prevent some
body coming into clash or using that 
in an affray. To say that a man 
should not possess even a knife in 
his house—a vegetable cutting knife— 
if it comes in that list, is not only to 
make the whole country defenceless, 
but helpless My submission is that 
we should also take practical difficul
ties into consideration, because if you 
deelaic a knife as an objectionable 
weapon here m Delhi, everybody will 
have to rush to the magistrate or who
soever it may be for getting a licenre, 
and you know the difficulty of getting 
a licence That point had taken up so 
much time of the Select Committee. 
To say that thousands and thousands 
of people, on the declaration of an 
emergency should rush to the licens
ing authorities for licences for knives 
and othei things that they hnve in 
then possession is really highly un
desirable and a retrograde a step

I appeal to the Minister to recon- 
sidt r this clause and to delete acqui 
sition and possession, he may, if he 
likes, retain going out with any of 
these instruments

Pandit Thakur Das Bharagava: In
clause 27 the only question is of pos
session There is no question of the 
carrying of arms

•

Shri U. C. Patnaik: Yes, that is 
why it makeB it all the more serious,. 
Of course, he says possession for ul
terior purposes. Anyway, we are not 
on clause 27 now We are now on 
clause 4, and I would appeal to the 
Minister to agree to delete the pos
session part of it. Let people have 
knives or any other weapons in their 
houses

8hrt Datar: Two points havfc been 
raised by hon Members.
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My hon. friend Pandit Thakur Das 
Bhargava has suggested not a time 
limit but an expression which is per
fectly vague. What he wants is that 
the expression “for a temporary 
period” should be used. Now, the 
word “temporary” itself is extremely 
vague. It may mean anything. 
Therefore, I would like to assure my 
hon. friend that there is no desire on 
the part of Government to keep the 
powers of regulation under clause 4 
for all time to come, but only so loiig 
as the emergency is there, and the 
question of emergency has been re
referred to very clearly, though in 
what may be called very tactful lan
guage—“having regard to the circum
stances prevailing in any area ” The 
circumstances would not bp normal 
circumstances, the circumstant-ps are 
bound to be abnormal or bound to 
be grave, because recourse is going 
to be had to the regulation of arms. 
Therefore. I submit to my hon. friend 
that the Government have power 
under the General Clauses Act to 
withdraw any action that they take 
under clause 4. There is no difficulty 
of taking it back, but there might be 
certain areas, the hon Member will 
kmdlv understand, where it may be 
necessary to keep the use of clause
4 for a longer period It may not 
necessarily be a temporary period. 
There might be certain plague spots 
where some more time would be 
necessary than implied by the expres
sion “temporary period". Therefore,
I assure the hon Member that there 
is no desire to keep the use of clause
4 for all time to come, and the mo
ment it is found that things are re
turning to normal, naturally the 
powers would be withdrawn under 
the General Clauses Act.

Then, my hon friend Shri Patna:k 
stated that possession should not be 
controlled, but may I point out that 
possession or storing might be more 
langerous than, even actual use In 
such cases what happens is that arms 
And ammunitions are stored in a

Particular house and then they are 
freely, though illegitimately, used in 
tl\e locality Therefore, the act of 
Possession, the act of storing, is 
dually dangerous, perhaps more 
dangerous. L«*t him take that circum
stance into account Therefore it is 
that only under exceptional circum
stances, when it is found that tuc 
Possession itself is not of an ordinary 
type, not of a legitimate type, that it 
18 likt ly to lead to dangerous consc
ien ces , that action will be taken. 
Thai is the reason why all thes; 
thuigs have to be taken together

Pandit Thakur Das Bhargava: Po -
■"-V/cin far un lawful' purpose*—it cites 
n°t speak of stockpiling or storing or 
dnvthing of that sort These words 
miiv be used against an individual for 
a single weapon al*>o The difficulty 
1S there I quite agree stockpiling is 
VGr> objectionable, but at the sam? 
t,rn> even keeping a single weapon 
bj’ a single individual would come 
urider this

Mr. Deputy-Speaker: Nowadays
stockpiling can only be of nuclear 
weapons!

*5hri U. C. Patnaik: In our country 
stockpiling applies even to knives. 
Our Government does not trust the 
ps-bple

Air. Deputy-Speaker: I shall now
Put the amendments to the vote of 
tht. House

The amendments Nos 83, 84, 18 and
19 were put and negatived.

Air. Deputy-Speaker: The quest.on 
is.

“That clause 4 stand part of
the Bill.”

The motion was adopted 

CWuse 4 was added to the Bill.



421 Arms Bill NOVEMBKR 17, 1989 Am u BUI

Mr. Depnty-Speaker: We had fixed 
the time up to 3 o’clock Can I put 
*11 the clauses now together’

Shri Braj Raj Singh: We shall have 
to go up to 5 o’clock

An Hon. Member: It may be
•extended

Mr. Deputy-Speaker: At that time 
the House thought it would be abl>’ 
to finish by 3 o'clock

Shri Braj Raj Singh: May I say
the hon Minister was unnecessarily 
taking time’

Mr. Depnty-Speaker: He has the
same complaint against the hon 
Members

Pandit Thaknr Das Bhargava: In
view of thf fact that the hon Min»s- 
ter has put in an amendment which 
is acceptable to the House, the time 
has been utilised well, and theiefort 
it should b extended

Mr. Deputy-Speaker: At least we
should be conscious of the fact that 
it has been oxt< ndrd twice, and now 
we should qo at a speedier pact

Shri Warior (Trichui) At least fit 
clause pertaining to npp< a I a^oin^ 
the refusal of a licence is \ory impor
tant, as important as the definition cf 
arms

Mr. Deputy-Speaker: If the Iiou e 
feels that the other clauses can be put 
together and this clause alone may be 
.put separately, then I am prepared

An Hon. Member: All separately

Mr. Deputy-Speaker: I will go on 
■now unless I am stopped by an hon 
Member

Jdurl Hem Raj rose—

Mr. Depnty-Speaker: From un
expected quarters!

*pfl nr
fff I  I *  W ff  v fr r w  fatr

STT5IT 5ft «ptf ftw ft ft'TT I Y.

*  STW $

“No person shall—

(a) manufacture, sell, transfer, 
convert, repair, test or prove, 
or

(b) expose or offer for sale cr 
transfer or have in his posses
sion for sale, transfer, con

version, repair, test or proof,

nnv firearm or any other arms of such 
class or description as may be, pres
cribed oi any ammunition, "

PT ST* qf ffrrfa ta P T  ’TTfFTT $ I 
n  ^ fa  ?nrr faptf
trip 5RFTT f *Tt fftS  ^hT 
TTT7TT *  fft *UT ^ t
Kirr* jftJft I SHTT ’tf tf

?  m irft m st w m  t , far*r% 
5<*t ?fr v

% jffa  TrtTTiiw s rrftira r H ft ?. w r w  
% f-rn- srrrTwr spt *rir*fi *rr 

’

rrarr T *ro : w r r t  n ffp r, 
n  if * t  *T «IT*T W *  X. *  frqw r 
vttr Z*?. *  TTft̂ pT PPTT ^
*?t ^  W TT f  I *0*
*  trJr ?lT*^?T-$t';*T  fT'T, 3ft

*rr«r i n  i * w  
sfrbrfT fa  | m «rk sptf i
wir * *  n? fc m  »rr «rc
(ft WT farcr fa* t
v t ftm ? *  *pw?*jt g fa  z *  
q ix  n  r r  w n r  %
9 I
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% t jw w  w * f  i  TnpBflr 
f ,  «nrt * «Mt vt qrr 
4«r «it T*r, eft % fa*  htw**'
tft w a r  ’f t  «i?rspr % 'r t 'f t
*rr *1#  i mtT <rfrfr, dr 1 %
| tffc i v  * t  ?27 foT i »ra
V R i s t  t  ^  *r? Ttstsrc * t 
€JTF VT for $ I ^  SfTR t  fa

^  % arc ^  proviso tw finn srra--

"Provided further that an 
Individual holding a valid firearms 
licence shall not be required to 
have a separate licence for repair
ing or testing the weapon.”

tto *  wrer #
*ptt m  ^#rr ft  <n*r frJTT*m?ft 
(fwr « m  'finrr-srPT *rr
fifrnc m tfz  qr tj*. *fr ^  vt 
frrcr?r $t<ft i ^  v t 4 ^ ?  
*n$frer jpt *¥*$ q i*ft, sft fa  4  
fr*m m  g, tfT -v n fiw  nTW rf^r $ i 

fat* itft nwfffa | fa *it <ft ss vt 
fsfrrr fa*rr vw, m Jrft w w ?  vt
HfJrC f*F*IT I

Shrl Datar: May 1 point out that 
here the word ‘repair* has been pur
posely put in? ‘Repair’ means repair 
in respect of substantial matters. If, 
for example, a nut has to be put m 
or something of that kind, that would 
be a matter of minor detail But there 
might be repairs which it might be 
open to him to do, but subject to 
certain risks; it is not very proper 
and it is not advisable to go on repair
ing even such instruments oneself. 
That is the reason why the word 
‘repair1 has been purposely put in. 
Whenever substantial repairs are 
required, then, naturally, he ought to 
take a licence for repair, or even for 
test itself.

Mr. Deputy-Speaker: Need I put in 
any of the amendments to the vote 
pf the House? I take it that they are 
not pressed.

1116 question is:

“That clause 5 stand part of the 
ton.”

The motion was adopted.

Clause 5 was added to the BiU. 
CUmse 6 to 8, were added to the BUL

Clause 9.— Prohibition of acquisi
tion or possession by, or of tale or 
transfer to young person* and 
certain other persons of firearm* 
etc.

bandit Thakur Das Bhargava: I
beg to move:

f̂ege if ancf 6,—

omit lines27 to 38 and 1 to 11 
Respectively (85).
Mr. Deputy-Speaker: The amend

ment is now before the House.

»rfim s t f r  cm  w m : w
% jjiifira r , sft 5 iw  \s % « r  
^T ^ t q rr ftm v u s  * r ft% * t^ tk t* n rr  

itcbw t % f5TC[ $  *rf f t ,  ^  
fa  z*fh$sm  vphtt *rt s«rr?*r 
%t«tt sft, faw  *t ?ov», ?«C, 

\\o %
rnrr srt, n fT R  forr »m

| fa  *  ¥ i  % «Pifar »rft t  iftr
M m  $  im r r c  *nr?  t t  ̂ t, ? frff
^  ^fnr ^ t  ^rr ^

I CT 5 r a  ?cHT
Vsgr trnn ^ f«n ^  *nr % ^
'PT narnr ^ rr  fa ??r 3*7 vt
^  5F»r 8f t  fc*n siTHrr, w tfa  ^  ^  
W, VWTZR TO ^  IT5^ mvM^T SFT 3fT# 

fq ir # wmvvftr ?^UT5T
Vt t o  i ^  *rr-^Tq«n^

T r Tift ^ ftPTT< 5t. ^  # v m
I W #  KT****

'n jw  ̂  *r err spt «ftyt *ft fairaff

S49 (Ai) LSD—7.



4*5 Arms Bill NOVEMBER 17, 1959 Arm* Bill 426

SHg*; unfa]
Tt*%JJeTTfaT ? Y *rT *t;O T e T T *r3 T t 
T t m \  ^  $t<ft ^T f^-sTer «w n r t f t
■rtS ^  * f lr  sft  % « rt a r  %

TT xftK  *PTO TT t  I
H WI (Vff Tt ?THT TT WT W ?F

$»rr? ?*r s*terr t ? ^  * ftr  i f t  srra r 
*te5T tJ T ^ T  fa R re r s r f *  m x  e ftr
TT «T?Tt % $tT T t *313 %,
fg i^ f r  t t  ^r, m  5f t  
f tu m  ^ $ I =fT!̂  ^T  ^  ^T
T t f r  fl^ t, «rf?T *? t « tff T t * ft T«5 % 
^ n *rr »mT |  1 eft fo r  w t g ts  

T t fr< ft ^ 4  4  T< fT5Tr 3TOTT ? 
w t fr^r 3rr*nrr? s s  $T?r *r ? % ^
% ^ T T ^ T 5?W H l?n f3W ?T 5t$  |

stfr ar? % sR-ssmr ( ? )  (vr)
( ^ ) ^ ( ? )  ( ^ )  ( ^ ^ ^ H R W R T  
«n# I ,  art fr*W TT Jjyf «fhr sR^mft T t 
J lft'S  *T *f^t Mid fj|» i TT {#1} %

«pw 5 • 5 *  Ttar |  f r
^ [ K  f t  t?rTT VR ftnfT TT ?o\s JflT
ijr<m  srraT 1 1  t t  qifent 5 
w tr t r r  <n€f ^eamgr *efr |  t f t r  $ frtt
* ft < ^1 IW  ^ f t  t  I *FTT 
T t JTtPFSR fc ft t ,  5ft *S  ^  I? 4 ^  ^
T tff * t f t  <TTfejft TT ^T^TR TTeft t ^
*fe r fta r, efftr tffer « rrc fo fr tt  w r t h

t t  & ft I ,  ^ ra ifT  *  *w  *re# ?rgt
1 ^«rcrcrrcr 3*r**nrcrf,f*R%

«n t 4  T ^r arr a rm  f r  t
S fo n r t t t  f a w *  t $ t  i < f? r ?»« 
^ a f t q r f e n ^  1 t j r  <n£f T t t t  s ta r
$  f r  *jw  t t  ffl^ iT  ftJiT t f t r  fg s m *  
w frff T t * t  f tm  $  f r  ip r  t t  ? * r t
fp*TT I T*W  % ^STTTT 3ft ^fatTTT 
Wfr fc, 3FT T t W  VtZWT ^t *T5T»T TT 
fe iT  * m  | ,  i s  ara$ f t  f r  % tt T t$

T P N jt TT^
w im  1 1 fa  t t  * t»

<^r ^  mr?€t |  1t  *  T t f  ^
t ^  1 ^r?r ^ to t  i *\
TOT?o\s|| ? t t \o\ s s t  ( O ( ^ )
(^ )  % »Tenf55TT11 aw T tf Tr?rr̂

?>tTT eft T>ff T |? ft $ f r  ?«£ V  
*TRT§<T rft̂ T ffffT % f ^  3RH?T #  ^t
5TR I 3TTT ( ? )  (IJ) (^ ) 4  3ft W
t ,  *T tf t *TPT ?ftT TT <IW W  f^ t  
|t«T I 7 W  5PRT ̂  v ?!T fT 4 t % 
5TTTtT if^ t T t I  I * rr^ r s ffs iJJ  T t 
fT (ft # crr#R fT^t T t ^  w tr ^  f t  ^PT TT 
T t ^ft ^  I SPIT ^ t f  ^jftfT  TT 5ft’  
vrrst th t? , fft ?<? ? m m  5R- irifr % 1 
mtfT HTT̂ T? rrfi it^t *JT vlT? %, fbf̂ T T
TRPT 5t̂ P ’TW  ^? t 3IT# f  I ?vr pft-TT
Tr^Tft^T T t TT

w  T t ?* f^rn r^ft ?r T flf * t^ < t t? : 
5ft f r  fc-'jRTH T t ^ t »r€

JtT> n?r t  sriTO srgt t » w tr f r r  fa -r 
5ft*rt TT TT?iT T t *TTT T t T5TT ^  TT 
T? ?m r ^rft tkt^tt i 5ft ^nns fr t ^ t  
f , 3ft STT f , 3fr TTjprct TT^ t , t̂?T ?fT 
eft fT  T f ^  ^ t  t  I 5T)T ?ô 3 f f t 
^■TTT̂ THt % fW'T t ,  ̂ <TT8T T t Tt«T TTV3T
I ,  ?TTt T t Tt*T TT??rr |  ’  A «T3T 
T#»TT fT  ?fT rft'T WTT TTT̂ TST T  f^nr 
jt?  q^t tt< tt ^rrfgtT 1 ? ift T»^ % ?^r 
\ % T?iT 5fr HT?^r I ,  T •jft f^ ft eTT? T t 
^  1 q  p T t *n rfT  t t ^ t  f r  5<r 
f-Pfft T t #TtT 5^t, R̂T T t WSR*t»TTt 
T̂STflTT t  I W<R 3*T T t f  ?*T t̂«TT, Tt 

?#<TT f«ft%  Tt5#«W «nf 
3JT t̂̂ TT I OTT «5T !l #

* j4  t  I «T»TT T t$ W  #»IT, eft 
TT j£T m  3iTeTT t  I eft W’W  TT 
TH f  ̂ T | 7 3TJT WT ftf |»T ^  5ftT 
TT, T TO jfa tt ? ftr TT *T  ̂5T T? ^TT %  

T t T3T t ,  W  TT WT J ^ T  |  I 4  
«nf TW T %  *T| ^  ^ t  5ftrft T t- 
tfJT^T TT5TT |  ftt ?fWf T t f r  ?n0f



«R*T ^  fptr | ?*T fan ^  *>> ftTTO
S*TT <* f<" I

Shri C. K. Bhattacharya (West 
Dinajpur) May I say a few words on 
this amendment7 In this clause, the 
minimum age for acquiring or posses 
sing firearms has been reduced from 
eighteen to sixteen In the previous 
Act, it was eighteen But in the pre
sent Bill, the Joint Committee have 
reduced it to sixteen years I believe 
the previous Act did it better by pres
cribing the age of eighteen for a 
person being permitted to acqune or 
possess or cairy firearms That was 
done for one particular i cason When 
a boy is eighteen, he is at least recog
nised as a majoi under the law 
Therefore, wi should wait for a boy 
to attain at least majority before he 
could be allowed to carry or acqune 
or possess fireaims

Shri Tyagi Or let him get married

Shri C K Bhattacharya Otherwise, 
it would be something like giving fire
arms in the hands of a minor

Of couise in our legislation, diffe 
rent ages have been prescribed for 
young men in different Acts, some
where it is twenty somewhere, it is 
twenty one and somewhere, it is 
eighteen but nowhere has the age 
been brought down below eighteen 
This is the first time I believe, when 
the age is being brought down below 
eighteen And that is a very serious 
matter, because it involves permission 
to use or carry firearms Therefore, 
I submit that it ought to be restored 
to what it was m the previous Act, 
that is, eighteen

Mr. Deputy-Speaker: We have been 
raising it only for marriage purposes, 
but we have brought it down for this 
purpose

Shri C. K. Bhattacharya: If you
could have permitted me some more 
tune, I could have gone over various 
legislations to point out how different 
ages have been prescribed in different 
Acts

4  7 Arm* BtU KARTIKA 26,

Mr. Depnty-Speaker: But I have
pointed out that we have been raising 
it only for marriage purposes, that is, 
for having the pleasure of married 
life, but here we want to reduce .t

Shri C K. Bhattacharya: We should 
consider this matter, because posses
sion of firearms is not a less serious 
affair than going into marriage

Shri D C. Sharma: I think the mam 
purpose of this Arms Bill is very 
restrictive I think every clause 
through which we go makes that 
restnctiveness more and more pro
nounced Therefore I think after we 
have finished with all the clauses,
there will be very little left of this
Arms Bill as it may affect the people 
of this country

I do not see any reason why the 
age limit should not have been lower 
ed furtht.i If it had been lowered to 
sixteen I do not understand why it
could not be lowered to fourteen

Shri C K Bhattacharya: Why not
ten’

Shri D C Sharma: There was some 
sanctity so far as the age of eighteen 
was concerned because that is called 
the age of majority But when you 
have come below eighteen, I think it 
should have been reduced to fourteen, 
so that those persons who want to 
qualify themselves for the Army or 
who want to qualify themselves for 
martial professions would be able to 
make use of this

Again, it has been said that those 
persons who have been convicted for 
a term of at least six months imprison
ment should not be given a licence, 
the convictions relating to violence or 
ihoral turpitude Now, I do not know 
how moral turpitude can deprive a 
person of the use of arms Moral 
turpitude may be due only to the fact 
that he or she was not able to defend 
himself or herself properly There
fore, sometimes this moral turpitude 
may be given the go-b> only by the 
possession of some weapon of defence.

1881 (SAKA) Arms Btll 428
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[Shn D C Sharma]
Then again, take violence It you 

want to exclude violence, I think no 
one can get any licence for arms, 
because violence u  such a vague, 
general and omnibus word that any
thing can come under that expression

Further, the provision that you 
should not be able to give this thing 
for repair, c*_i craion etc will make 
the scope of t j Bi il very very restric
tive I believe that these restrictions 
will not prove to the good of our 
country or to the advantage of our 
population

Tnerefore, I think that the whole 
of this clause from sub-clause (a)(u) 
onwards should be deleted and we 
should have instead of 16, the age of 
14 in sub clause (a)(i)

Shri C. K. Bhattacharya: May I
point out that what Shn D C Sharma 
wanted is really provided for in the 
proviso to sub-clause (2) which reads

“Provided that different age- 
limits may be prescribed in rela
tion to different types of 
firearms” ’

So if the authority allowing the fire
arms were inclined that way, it could 
put the age down to 14 or 10 or 12 
or 6, whatever it likes

Shn Datar: I was a bit surprised 
at the amendment moved by my hon 
frierid, Pandit Thakur Das Bhargava 
You will find that similar prohibi
tions exist both m the U S A  and 
U K  Acts Certain persons have to 
be prohibited from possessing these 
arms I agree with Shn C K 
Bhattacharya that the age ought to 
have been 18 years because IB is the 
age of majority But there was con
siderable desire m the House that it 
ought to be reduced to 16 for posses
sing or acquiring arms 16 is the age 
of puberty, if I can put it to my hon 
friend, though it may not technically 
be the age of majority That is the 
reason why we have accepted the age 
of 16 for this purpose.

Shri Tyagi: Puberty is for girls.

Shri Datar: Even for man puberty 
is there

Shri Tyagi: Is it in your State*
Shrl Datar: If my hon fnend wants 

something more, in Mamumntt they 
have said- 3rrarr i

That means, till 16 a man is a 
minor, after 16, a man becomes a 
major This is by the way

Pandit Thakur Das Bhargava: ta
our Army and Navy, the age oi 
recruitment is IS

Shrl Datar: Whatever it Is, the 
ages are different in different places 
As you have rightly pointed out, 
whereas the age for certain purposes 
like marriage is raised, it has been 
brought down to 16 for the purpose 
of possessing weapons

Then conviction is a matter which 
has to be taken into account It is fe 
great disqualification It is not con
viction and imprisonment of 6 months 
for a mere technical offence, it is 
conviction involving violence and 
moral turpitude These are words of 
constant use Unfortunately, my hon 
fnend, the Professor, has not appre
ciated these words But they are 
used m a number of enactments

Shri D C Sharma: That is why 
our enactments are so poor and in
effective Here, words are used 
without understanding their meaning

Shri Datar: In regard to the pro
priety of our enactments, I would 
rather aciept the opinion of lawyers 
and expei ts than of a Professor of 
English

Regarding the execution of a bond 
under Chapter VIII of the Code of 
Criminal Procedure and the prohibi
tion enforced during the period of the 
bond, you will see that the use that 
has to be made consists of the acquisi
tion, sale, transfer, conversion, repair 
etc These are the things which oUfht
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pot to be allowed to be made by a
person who has come under this pro- 
idbitCon. That is the reason why this
prohibition clause has been put in. It
would be dangerous to take away the
clause altogether. Thereby the
weapon would not be properly used 
and there would be danger to the 
person of the user himself.

I would invite your attention to
sub-clause (2) under which for the 
purpose of training it would be open
to prescribe certain conditions in the
course of training m the use of fire
arms. There also, it would be open
to the authorities to prescribe diffe
rent age-limits in relation to different
types of fire-arms

This is the reason this is a very
important clause and its complete
deletion will lead to dangerous conse
quences

Shri Tyagi: May I seek a clarifica
tion’  This clause governs the posses
sion of fire-arms as well Now in 
cases where training is given to N C C
cadets m a regulated manner, if those
boys are below this age, can they
possess these firearms for half a 
minute’

Shri Datar: That is what I have
said. I would read sub-clause (2)

"Notwithstanding anything m
sub-clause (0  of clause (a) of
sub-section (1), a person who has 
attained the prescribed age-limit
may use under prescribed condi
tions such firearms as may be
prescribed m the course of hi9 
training m the use of such fire
arms.”

Shri Tyagi: But this pertains to
persons who have attained the pres
cribed age I submit that in the
N.C.C. and AC.C boys of younger
age are also sometimes taught.

'  Slprl Datar: I would invite the hon.
Member’s attention to clause 45 where

V

all such things have been exempted.
There it is said:

“by a member of the National
Cadet Corps raised and main
tained under the National Cadet
Corps Act, 1948, or by any officer
or enrolled person of the Terri
torial Army Act, 1948 . ”

Shri Tyagi: That is nght

Mr. Deputy-Speaker: I shall now
put amendment No. 85 to vote Ques
tion is:

Pages 5 and 6,—
Omit lines 27 to 38 and 1 to 11

respectively

The motion was negatived.
Mr. Deputy-Speaker: The question

is

“That clause 9 stand part of
the B ill”

The motion was adopted.

Clause 9 was added to the Bill.

Clauses 10 to 12 were added to the
Bill

Shri U. L. Patil (Dhulia): 1 beg to
move*

Page 8, line 1,—after “application”
insert—“within 30 days” (2)

Page 8, line 7,—after “gun” insert—
“including breech-loader". (3)

Pandit Thakur Das Bhargava: I
beg to move.

Page 8, line 3,—after “Chapter”
insert “without unnecessary delay”. 
(86)

Shri Warior: I beg to move:

Page 8, line 19,—Add at the end— 
“or by individuals where there are
no rific-clubs or such other associa
tions” . (27)
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Start U. C. Patnaik: I beg to move.
Page 8, line 16,—/or “point 22 bore

rifle or an air rifle” substitute—"point
22 small bore rifle using rim fire
cartridges" (24)

Shri P. R. Patel: I beg to move

Page 8, line 2,—after ‘ 'inquiry"
insert “within two months" (66)

Page 8, line 4,—

(i) omtt “either",

(11) /or “or refuse to grant the
same” substitute “unless he
comes to the conclusion that
the applicant is a robber,
thug, thief or anti-social or
anti-national” (67)

Page 8, lines 9 and 10,—for “in res
pect of a muzzle-loading gun to be
used for bona fide crop protection”
substitute “for protection of agricul- 
ture or agricultural implements or
cattle”  (68)

Shri Mnlchand Dube: I beg to
move

Page 8,—after line 4 add—“Pro
vided that if an applicant files an 
affidavit to the effect that he does not
suffer from any of the disabilities
specified in section 9, the enquiry re
ferred to m this sub-section shall be
dispensed with and the licences ap
plied for granted forthwith” (106)

Shri Hem Raj. I beg to move

Page 8, line 10,—after “ loading’’ 
insert “or bore” (35)

Page 8,—omit lines 11 to 15 (36)
Mir. Depnty-Speaker: Both the

clause and the amendments moved
are before the House

®h*4 P. R. Paid: Sir, when an wi- 
quiry has to be made, two months are
quite sufficient to satisfy oneself after
an enquiry whether a man should be
given a licence or not That is one

amendment My another amendment
is that the licence should not be re
fused unless the officer comes to the 
conclusion that the applicant is a 
robber, thug, thief or anti-social or
anti-national If he is such a person,
the licence may be refused. For any
other reason, the licence should not
be refused Suppose a man goes for
a licence Then the consideration is 
political, his political affiliation is the
consideration 1 know In my consti
tuency very good persons ask for
licences but they were refused But
third-rate persons working under the 
Congress flag have been given licences
for revolvers So, the discrimination
is there and at the district levSl it is
too much If the officer comes to the 
conclusion that a person is a robber,
etc then alone the licence should be
refused

Shri Tyagi How does he say that
under the Congress Flag there are
anti-national and anti-social ele
ments’  (Interruptions)

Shri P. R. Patel* I did not say so
The person under the Congress flag 
gets a licence and I tell you ao I 
know cases but I do not want to nar
rate them here There is another
amendment He has been pleased to
say that the muzzle loading guns may
be used for crop protection But if a 
farmer wants it for the protection of
agricultural implements, cattle, etc
then also, a licence should be given
There are cases where farmers stay
on a farm and they keep their imple
ments and cattle there Suppose, rob
bers come at the night time to take
away their cattle, a gun cannot be
used if it is given for crop protection

Mr. .Deputy-Speaker: That crop
protection is protection from animals
and birds Implements would not
require that protection

Shri P. R. Patel: I think these words
should also be included and I hope
he will agree to my amendment

Shri Warior: I have moved an 
amendment, No 27, to clause II. la
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respect of point 22 bore rifle, I want 
that licence ahall be granted to the 
rifle club* or rifle associations licensed 
or recognised by the Central Govern
ment But in places where there are 
no rifle clubs, individuals also may 
be given. Rifle clubs are few and far 
between in our country. If licences 
are given like this, it will encourage 
the formation of rifle clubs where 
there are none now. That is my sug
gestion.

Own w p t  i w  ^
3 3 rd

|H t g ft? T?<;«rrj g
f r r ' sfrff fo r arr? i

fa fa n r  =Tr̂ r #  
f f ta  $  «ST«Tnrr m  fa  «ftfrir? ^ t x  

^ppf 3T*R<T | fa
it % sr^rc f t
*nrr i «nn: $?rr <r> 4  

^  i $  zrgt gwfte 
v r  w f fx f  fa  aft TTtrffcsm
?>»ft 3<m pTTTRT ^  8R
ferjrr arcjrr *r**rr i # fa *  ^  n 

^  r̂»ft fsr̂ r % 3HR 
■ 5W  appr sp m  i ^  3 7 ^  % fin ; $  

jf fa  ?■t  resr *r> r«r fs^r srrtr 1 

5fi v  fo n  zrnr m
*¥ %fa«T ’TT fe<? 5Tft ffrft ^Tf^T

*td  x rfa fc  *pt »itjt ji? «m3r 
ff£»TT « fk  $ 3  I 5 <HT 

j j*  %n TT$snz % 91^  $r *f^tt 1 1

Shri U. L. PatU: I have two amend
ments to clause 18. By my amend
ment No. 2 I want to put certain 
specific limits for the disposal of ap
plications for licences. Our experi
ence is that these applications are 
pending with the District Magistrates 
for months. Even for some years, 
they are kept pending. 1  will give 
you an instance where even for the 
cancellation of a licence, it was left

over for one year. One licensee was 
called upon to show cause why his 
licence should not be cancelled as 
there was a dispute between him and 
his eldest son and there was a possi
bility of breach of public peace. After 
having submitted his reasons for not 
cancelling the licence, after the lapse 
of one year practically, his licence 
was cancelled. The District'Magis
trates do not apply their minds and 
that is why there should be a limita
tion on the time. Our Minister has 
been good enough to say that the ap
plications will be disposed of expedi
tiously. But that has not been the 
case and I submit that my amend
ment may be accepted and the words 
‘within SO days' may be inserted. My 
second amendment is to the effect 
that the farmers should be given ■ 
licence for muzzle-loaders, includ
ing breech-loaders.

W  TNT . STTRT4T
5*r *rnr % if »f ?  <ht ̂ n r

g fa  ^  «pt v&i
I  Tit H V R * trtfT SFHT ^Tf^r
fa  ffrfrrr 1^  *mj5 «r?eft |  fa

5PFTT % ’RPR JRTR %
ff*rorc fa?TT fa^ft

sarrcT f> u^r 3- ^  frn ^ r 
fŜ rr fa4V a w  t  firq- 3rr? 1

if T O T  j? fa  g-?T% ^  ̂  JT|
5 t»rT fa  sfcrcr îr arrqpft
%ftx ?  ?r fTft? *r w r  *  f a ^  
tar *rw«ft 1 % far? 4  srrtrt
^ t t  |r fa  «Frnr ? ? *«H*?rn?r h

ZTf f5T̂ T ftrr | —

“On receipt of an application, 
the licensing authority, after 
making such inquiry, if any, as 
it may consider necessary, shall

f f t a r  * r ?  « i t  f a  $ $  s w n r

% Sprout % ^  wwr
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[« f t  t a r n *  f a f ]

*** 5*  vr tjv |
«m jT T f^ ^ rr|  i <i»V*-wnrtf
f t  avtft | f c  «wt * f  jftftiw <ft 
*^t t, TT3R st ^  | «rr
w  tftat vr v?<ifr 4  rfr w ar $

vfT*w r I  fa  *ft 
5TT?^r f^»TT v\t *nr ^fart 
*  ir t  v  ^  f w  srr tr=RTT |«TTf̂ ftr<T 3*W?t *t*
«T*& r *  1 1  « m  ir*rr «'r arm?rt ffcrcr «rcwr % <n?r an-r vt fjaver 
% jp tt srr * * it t  i

A «mr^t ^=RT^r ^ t?st fr f r  *w
<W *PT ?R ^f cfr <fT t  far ’*TT# A 
gf̂ TW V TFT 3W *"*T ^TT arfcTT &  3T* 

qm jfRft £ TT f̂t
kA ^ n r r  f ' m  & ? * *  *r

<N*T VRrTT | * V  f  S[ *T ^TT jft eT̂ t if
fr'frs fn ^ r  <n<fr & i ^  ^  3 ttt

sr̂ 5T V ^  A q?r ST?T *.f *W <TT f fa  
* f r  «tt # rc r A M r *> stm k arc 
j f  3r rr*- M r  *ft ^ * r r  f t f r  % fsr-r A fa ^T  ftvr-r i frm *pt srrar P srait *i *ft imt 
A frf̂ r ?ft anrft £ xiY» fsrcr frŝ f 
% «mr STfft fTcTT £ I faJTT
f%rtT ^ffr?r-fT7tj sft f #  £ i A
^IfrfT  ̂ fa  m *  >Tf-*r*t *TfF?*T Ji3T T? 
fa w n * Hpfr sfT'T f, ffr ?rs * * t* t 
v »*r  *~r ^  ?f i

*7TV VHpf VfT T? t  trffW V\ ’rt 
WRf ST fWt I VFt
v% v f  | Pw trw f gfatf «rt 
•ro fir  |  «r^ f ^ r f t  f i r ^ r r ^  % w rf«P  

* f  T r w f t i f f f i r o r f c  i 

wnr * $ n  % i «rr<i vnrn* f t
^  ? r q r  ^  v r w  %  v i « 7 f  i f t  

wnff ift y w fm *fF?  « w  f t  arn? i

a s f  » n w t  #  * i f r  

wwW t  ^  *t$ I  % ixm Cr

Im r  t  fv  sftftw  w fiiw  x #  |,
t ( l }H  3TT3? «Wn ?ft
trai % wwv w w fWR eft *«& |

^ w ^ N r  h w  % «ra *ftx ^  
nMHie *r ?H «fc fir, A K*m̂ r  ̂
fv  fvfff ? r r  ft  w f^w w  tfr w w  h$  
ft«ff i *ppc * f  q^B*firer 
^nr ^ ^  ftr r̂nfi y x ti  v r t^ t  
f> iwfir |  i

\v A vfff ’ fflpff g Tv 
n srfre  fv  *« v.^n  % sft f w f j  
ftsf vr mm f t  VVnT aif n T% <ftT 
5fcft Vt WVl'jff % 5fiTBV f w  3Tl̂ , 
^ * T  feV ff Vi WWnr n %-Tn7 UJ I

Shri Mulchand Dube: I have mov
ed an amendment No. 106, to clause 
13 What happens «  that when an 
application for licence is made, it m 
sent first to the Sub-Divisional Offi
cer and then to Tehsildar, to the 
Kanungo and then to the Patwarl. 
There is 8 second line where it i» 
sent to the Superintendent of Police, 
and then to his Deputy, then to the 
Circle Inspector and then to the Sub- 
Inspeftor of Police and so on. 
This takes a lot of time; sometimes 
it takes six to eight months. After all 
this is done the licensing authority 
sometimes, whimsically, without any 
reasoP, arbitrarily says that the 
grounds are not genuine and refusee 
the application. The conditions are 
set forth in clause 9. If a man file* 
an affidavit that lie does not suffer 
from the disabilities mentioned in 
clause 9, there Is no reason for the 
licensing authority to refuse the 
licence because if he submits a false 
affidavit he can be prosecuted. There 
is also power given to the licensing 
authority to cancel the licence if on 
a subsequent dale l ie  comes to- the 
conclusions that the men concerned 
has submitted a false affidavit end 
that be is not a fit person to* grant 
of a licence, Clawe 14 also seens to



Arm* SHU KARTIKA 26, 1881 {SAKA) Arm* Btll 440

provide for the refusal of a licence. 
g> n fp  14 seems to refer to case* 

ant within the personal know
ledge of the licensing authority. It is 
also stated there that the fact that a 
pevson has or has not any property 
•hall not be taken into consideration 
in refusing a licence. Therefore, if 
the question of property does not 
come in and the man concerned files 
an affidavit that he does not suffer 
from any disqualification specified in 
elause 8, I do not see any reason why 
there should be any enquiry and the 
consequent delay After all, our ob
ject is to liberalise the grant of 
licences. My submission to the hon. 
Minister, therefore, is that he may 
kindly think over this and accept this 
amendment which appears to me as 
perfectly harmless It does not harm 
anybody in any way; on the contrary, 
it promotes tfie object for which the 
present Bill ha? teen introduced

jfa  Tna: OTP31ST s fts ’r '
v s vsrnsr
i  1 w  * rn r  tft w -^rn?r ? *rr ^ft 

|  SiT^f ?o if  4  re  snF’TT 
jj f r  *r^=f *ftf%*r*Pf % srssfta: 
art? *fr stttti m r  re  f ?  f^rr srrtj 
?ft 'srrfwtft si f t  |  n*jft
T^fr fl’jr  3*Mft fr=fi? V*KT ft'IT I

W  vr im
| f r  s*r q v  ffTT) ?  f r

3ft Vcfr ’faPTiT t  91 vfrr 3rt 
V fh iR  I  5JJKT % 3?TRrr ^TJTnT 
•ft srnr q-rfr re  ^  1
<?«F ercs <ft »r5 f. f r  ^  ^T?rr 
*r?HT far «P* 5KKT % WiTST
v *  #fr*f 5*  t o
v &  % faq  ffjfrr $ 1 tpr w r*t
*RRT tftfiPT *Tn *T % *ft <TCTT % 
w fw  Jjsft art w k «R TOVT

% fw c w ix  h#  t  1 t m  srw t
tffc  *R  fW [ 5*FT S rf**ft

fW ir < rft * t r  w*i m; smpsfa 
farr orn^nr 1

*rar?f <rtfe*r nw & gmtr wr t  ’ 
* t  **r,vr 5trTT |  sr^r ^  
|  f r  ^ rfe r  v«  ?r s w  ft-fr | ,  w  %
WJT̂ T 3pT5f 5>T i, reT VT OTTtf 

qfWK ftT 5, tfVr* xftx vN? 
®?TRrr f> f t  4 3f t  m  $fcf,* % w ^ t  
?WTt[ v r  1 1 w  re r v r  tnn=? 
H tfe r w*i v . jt  i;gj < b̂ rfi |  1
?ftfsn nv vr eft re frv.?  ̂ fr
»f T-cjf 4  inf «tet 9r<r anrnTr
?TR if Zb-jp; b'tfi <5?W 6*C«f

SfiTTjff 1 5*r wnpT !?»R w v  t  
f r  ^  ^nenr v-.vsr vk ?fr * rw * t

vr f«r^rr« ^ . ‘i wpc ^  
f^s^TV w  iftfcri ip,*
v r frrf^ K  %*i*r ^ rf^ rr 1

4  qT-r-fw *r*fi vizm 
ir srw-rr v ^ r  ^  f v  ^ft v ^ -^ -is r  - ^ 

^»i% v rr rr 4 «~r ?rp- 3fr? fcvr irr^
?rp- ?*;;7 f̂r * n w  % re  zj srrtr̂ rr
v t t  sfi TT^rffr |  3^+1 vF&ritfi -,*#r 
^  snTr̂ fr 1 ?»,vt ?p=?t ?rg
VTTnf •♦fi T?f f r  ?ftT 5T5Cr
4 v r f *k *tr  ŵ r r%̂ rr ^r v^r ^ ?rr 

v r fr'T r ■srr ^

1 1

?*i ^rrFT 4  srr4vr vTrrr g f r  
^sriv  srrf^*fr v  %, <frK ^fr 
(tt) (? )  4  ^  ^  ̂  fo fr
r̂rcr trtT  4  vrerr w  |  f r  hThHPt 

i r f r  » r ^ r  w * 4 1

Shlri V. C. Patnaik: Mr Deputv 
Speaker, Sir, I do not press the 
amendment, but I would bring to the 
notice of the hon Minister that there 
should be a line of distinction bet
ween the two classes of 22 bore rifles 
just as he has already agreed to re—
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[Shri U. C. Patnaik]
cognise the difference between the 
two varieties at air-rifles. I hope he 
will draw a line of distinction bet
ween the rim-flre and the centre- 
flre, the second one being double the 
first one in velocity and range. This 
should be kept in mind while making 
concessions in favour of the rifle 
dubs, and it is for that purpose that 
I have brought in the amendment.

Shri Datar: Sir, the hon. Members 
who have moved amendments have 
made out three points. One point is 
that a time limit should be laid down 
for the purpose of disposal of appli
cations for licences. The second 
point is that the persons who should 
not get licences should be specified, 
as suggested by my hon. friend Shri 
Patel. The third point is—it was 
pointed out by my hon. friend Shri 
Mulchand. Dube—that the licensing

■ authority should act on the basis of 
an affidavit. May I point out, Sir, that 
it is very difficult to accept these 
suggestions. It is our desire that 
even two months should not elapse 
after an application has been filed. 
As early as possible the matter 
should be enquired into, whatever 
information is necessary should be 
collected and either the application 
should be accepted or refused. An 
hon. friend sugested that the alterna
tive of refusal should be thrown out 
altogether. It would not be proper to 
do so. There are a number o f cases 
where such applications are made 

-either on frivolous grounds or with a 
particular design to make a wrong 
-use of such licences. That is the 
reason why there ought to be an en

q u iry  by the licensing authority 
through the usual channel, and it 
would not be proper to lay down any 
particular period.

So far as Shri Patel’s objection is 
concerned, he has used certain ex
pressions which are not exactly of 
any accepted legal import. What he
says is: “ ___  to the conclusion that
the applicant is a robber, thug, thief, 

^anti-social or anti-national” . These

expressions have not become l:gal 
expressions and unless they connote 
a particular legal import it is very 
difficult to accept these expressions. 
If they are used, perhaps they are 
likely to lead to harship and injustice 
might flow from the orders passed by 
the licensing authority. Under these 
circumstances, let us leave the matter 
to the licensing authority himself. In 
clause 14 all the circumstances under 
which a licence can be refused have 
been specifically mentioned. There
fore, it would not be proper to specify 
the classes of persons who should not 
get a licence, especially by the use of 
such vague expressions.

My hon. friend over there suggested 
that an affidavit ought to be a suffici
ent compliance with the requirements 
for the grant of a licence. May I 
point out to him that an affidavit is an 
admission in one’s own favour, and 
even persons having undesirable 
activities or persons like robbers and 
others will certainly file affidavits and 
try to add one more term of impri
sonment to their numerous terms of 
imprisonment for making a false affi
davit. That would not be a sufficient 
guarantee. Therefore, it is neces
sary that some sort of an independent 
enquiry should be made, independent 
of the admissions in his own favour 
by the person concerned. That is the 
reason why it is of great importance 
that 6ome enquiry should be made. 
Then, as I have pointed out already, 
you will have ordinarily to give rea
sons and these reasons can be scruti
nised by the appellate authority.

16 hm.

Shrl Hem Raj: What about licences 
in the hilly areas?

Shri Datar: So far as the hilly areas 
are concerned, we have made it 
clear that licences should be granted 
by an authority even subordinate to 
the district magistrate. That is the, 
first thing. Secondly, in clause 18(3)
(a) we have specially provided a
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oroviso where, if muzzle loading guns 
are not sufficient, the licensing au
thority may grant a licence in respect 
of any other smooth bore guns for 
protection.

Shri Hem Raj: In that proviso, ins
tead of muzzle-loading gun, the other 
types must be specified

Shri Datar: We have put them in 
already. It is a matter of course.

Mr. Deputy-Speaker: I shall now 
put all the amendments under clause 
13 to the vote of the House.

The amendments Nos 2, 3, 86, 27, 24, 
66 lo 68, 106. 35 and 36 were negatived.

Mr. Deputy-Speaker: The question
18*

“That clause IS stand part of the 
Bill” .

The motion was adopted.

Clause 13 was added to the Bill.

Mr Depaty-Speaker: It was by a
resolution of this House that the time 
for this Bill was extended up to 3 
o’clock After that I exercised my 
discretion and went on up to 4 o’clock 
Now, my authority is also finished. I 
shall put all the clauses to the vote 
of the House We must finish it now,
I suppose. The question is:

“That clauses 14 to 46 stand part 
of the Bill”

The motton was adopted

Clauses 14 to 46 were added to the 
Bill.

“That clause 1, the Enacting for
mula and the long Title stand part of 
the Bill".

The motion was adopted

Clause 1, the Enacting Formula and 
thc long Title were added to the Bill.

Shri 13. C. Patnaik: Sir, 1 have 
only one point to make. It is true that 
we have all agreed that all the re
maining clauses may be put together. 
But we may be permitted to place our 
amendments because we have been 
tabling the amendments clsuse-by- 
clause and the amendments may go 
into the record

Mr. Deputy-Speaker: There is no 
provision under which it can be done,
I believe

Shri U. C. Patnaik: The Speaker 
was then m the Chair and he allowed 
us to move the amendments, under 
each clause, as it comes up. We pray 
that we may be allowed to move all 
the amendments. It is just to short
en time, and place them on the re
cord

Mr. Deputy-Speaker: How is it pos
sible to allow those amendments to 
be moved now’

Shri P. R Patel: They may be
taken to have been moved

Mr. Deputy-Speaker: All the claus
es have been accepted by the House. 
If this thing had been brought to my 
notice earlier, perhaps I might have 
been in a position to accede to the
suggestion that hon. Members now
make Now, it is too late. I am
sorry

Shri Datar: I beg to move:

“That the Bill, as amended, be
passed” .

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be

The motion was adopted.
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MISCELLANEOUS PERSONAL 
LAWS (EXTENSION) BILL

Sir. Deputy-Speaker: Let us take up 
the next item on the agenda. The hon. 
Law Minister... .Not here. Perhaps 
he could not anticipate that the Arms 
Bill would be finished soon!

Shri P. R. Patel (Mahsana): As he 
is not here, the Bill lapses.

Mr. Deputy-Speaker: The Law
Minister and the Deputy Minister 
were here just now. In fact, from 
the morning they have been waiting. 
Perhaps they thought that we had 
reached only up to 13 clauses of the 
Arms Bill and that it might take time 
to finish. They have been here.

Some Hon. Members: The Deputy 
Minister of Law is coming, Sir.

Mr. Deputy-Speaker: Yes.
The Deputy Minister of Law (Shri 

Hajarnavls): Mr. Deputy-Speaker, Sir, 
I beg to move:

“That the Bill to provide for the 
extension of certain personal laws 
to parts of India in which they 
are not now in force, as passed 
by Rajya Sabha, be taken into 
consideration".

The Bill is extremely simple. Those 
provisions which are intended to be 
extended are given in Schedule T. 
They are the Converts’ Marriage Dis
solution Act, the Anand Marriage Act, 
the Hindu Disposition of Property Act, 
The Hindu Inheritance (Removal of 
Disabilities) Act, the Hindu Gains of 
Learning Act, the Muslim Personal 
Lew (Shariat) Application Act and 
The Dissolution of Muslim Marriages 
A ct

When certain Indian laws were ex
tended to Part B States in 1951 by the 
Fart B States (Extension of Laws) 
Act Phi personal laws were exchang
ed,'beoause firstly we thought we

to wait till we tlnished the
of the Hindu law. We
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had also-not ascertained then what 
exactly were the provisions of person
al laws in the various Part B States. 
Now that the laws have been ascer
tained, we have brought a compre
hensive measure.. In extending these 
laws, we have to displace certain other 
Acts already in force there. For in
stance, the Hindu Transfers and Be
quests (City of Madras) Act, 1921 and 
the Madras Hindu Transfers and Be
quests Act, 1914 had the same con
tent as the Hindu Disposition of Pro
perty Act, 1916. Certain other Acts 
which are now extended are already 
applied to various portions of Part B 
States, such as the Hindu Gains o f 
Learning Act, 1930 which was extend
ed to Andhra Pradesh by the Andhra 
Pradesh (Extension of Laws) Act. 
Now we seek to bring about unifor
mity so far as personal laws are con
cerned. By passing the Act, we also 
ensure that the source of law is the 
same, viz., central legislation.

A word of explanation is necessary 
so far as the Hindu Transfers and 
Bequests iC.ty of Madras) Act, 1921 
and the Madras Hindu Transfers and 
bequest Act. 1914 are concerned. It 
has been represented to us that though 
as I said, the provisions of both these 
Acts are the same as the provisions 
of the Hindu Disposition of Property 
Act, 1916, it does not contain the de
finition of the word ‘‘Hindu’’, which 
is found in the Madras Act. In the 
Madras Act, this is done in an Ex
planation. We have taken the view 
that that particular explanation is not 
necessary now, especially after we 
have codified the Hindu law. The 
Explanation said:

“Hindus governed by the Mam- 
makkattayam and the Aliva- 
santana laws shall be deemed to 
be the persons governed by the 
Hindu law for the purposes of 
this Act.”
Now we have given an almost all- 

inclusive definition of the word 
“Hindu” in the codification of Hindu 
laws. So, we have thought it is not 
necessary to adopt that definition hete.

As regards the extension of the 
Muslim Personal Law (Shariat)
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Application Act, 1937, it has been re. 
presented to us that we ought to 
amend the Act by including within 
its scope question relating to agricul
tural property, etc The House is 
aware that when the Government of 
India Act came into force in 1937, the 
Central Legislature did not have juris
diction to pass any law with respect 
to agricultural property So, when
ever provision had to be made about 
succession to agricultural property it 
had to be undertaken by Provincial 
legislatures When the Muslim Per
sonal Law (Shariat) Application Act 
was passed here it naturally confined 
itself to non-agncultural propertj 
because the Central Legislature did 
not have authority to pass a law m 
respect of agricultural property Now 
in Madras the Madras Legislature pas
sed a similar law with respect to 
agricultural property So as far as 
Madras is concerned, the Shariat law 
is in operation both in respect of non 
agricultural and agricultural property 
Now as I said a representation was 
made to us that our own law should 
embrace all kinds of property whe
ther agricultural or non-agncultural 
Having given great consideration to 
this kind of representation, we have 
come to the conclusion that this could 
not be done because the law relating 
to agricultural property in various 
States are different It is also not 
quite clear that, so far as agricultural 
property is concerned the States 
themselve* require anv uniformity 
to be attained Therefore, what we 
have done is this We have left agri
cultural property to be dealt with bv 
the State Legislatures themselves If 
there is any State law applicable to 
the Muslims which governs the sue 
cession to agricultural property of the 
Muslims, that law shall hold the field 
So far as Madras is concerned we do 
not think we are making any change 
in law, because the law that we are 
going to apply relates to non-agncul- 
tural property We do not want to 
disturb the law relating to agricul
tural property in that State This is 
the seooe of the Bill, and 1 commend 
it to the acceptance of the Rouse

Mr. Deputy-Speaker: Motion moved

Personal Laws 448 
(Extension) BtU 

“That the Bill to provide tor the 
extension of certain personal laws 
to parts of India in which they 
are not now in force as passed 
by Rajya Sabha, be taken into con
sideration ”
Shri P. S Daulta (Jhajjar) There 

is not much controversy over the sub
ject matter of this Bill But T want 
to know from the Law Minister the 
legal position of Kashmir As a 
matter of fact, every enactment that 
comes before this House has this legal 
formula that it will have force through 
out India except the State of Jammu 
and Kashmir 1 cannot unedrstand 
this thing I know that the excuse 
will be the articles of the Constitu
tion—article 370 etc But one day this 
practice may prove dangerous if the 
law of Kashmir is different from 
Malerkotla Amritsar or Pepsu It 
may create other difficulties also At 
least for nine months of the year 
Kashmir Muslims remain in the plains 
and if one law applies in Kashmir and 
another law applies in Amritsar or 
Malerkotla it is not desirable The 
law should be the same whether it 
is Malerkotla Amritsar or Srinagar 
This business of one law in one place 
and another law in another place in 
India s>hould now cease

This is a social legislation not a 
political one this relates to inheritance 
and other things So the Law Minis
try should not make us feel that the 
Kashmiris are different from the rest 
of Indians We are told by our Gov
ernment and no less a person than 
the Prime Minister, that Kashmir is 
a part and parcel of India and that 
Kashmiris are the kith and km of 
Indians If that is so wh> should 
there be different laws If article 370 
does not empower this Parl'ament to 
do that how can the Members of 
Kashmir come to this Parliament’  
This is a strangp position This Parlia
ment has Members from Kashmir but, 
at the same time it has no power to 
legislate on matters relating to 
Kashmir

This can be done m another ŵay 
also The Kashmir Govem m enf can
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be requested to enact the same laws. 
Otherwise, we will go on passing laws 
in our own way and there will be 
conflicts between their legislation and 
our legislation and a strange situation 
may be created. So, that will prove 
very dangerous m the future I know 
that we will be told that the Law 
Ministry has nothing to do with the 
amendment of the Constitution. But 
we take the Government as one organic 
whole, jointly responsible to the 
House So, Law Ministry can raise 
this point at the appropriate time 
When other articles of the Constitu
tion are being amended, article 370 
ean also be amended

The second point that I want to 
raise is customary law versus personal 
law. From the Schedule what I find 
is that some personal laws are to be 
substituted by some other personal 
laws. 1 know in erstwhile States 
where there were no customary Jaws 
what is their position It is true and 
we have just now heard the hon 
Minister say that about the succcssion 
o f agricultural affairs they do not want 
to legislate. They may or they may 
not; I do not know The Hindu Suc
cession Act, section 14, has upset the 
entire economy of the Punjabis Yes 
We were governed in respect of our 
succession by the customary law 
Agricultural people, Jats, Rajputs, 
Gujars, Ahirs of the Punjab, whether 
they were Hindus or Muslims or Sikhs, 
were governed by the same law of 
succession. But now everbody knows 
that those customary laws prepared 
by the Britishers and by their Settle, 
snent Officers have been set at nought, 
this Hindu Succession Act applies and 
that customary succession goes.

Bo, I want to know what the posi
tion in those States is. Was there any 
customary law applicable in respect of 
successions or not? I know that in 
wr—Kfwtr a thing like the Hindu* In
heritance (Removal of Disabilities) 
Act was there. Is shariat law not 
there? Perhaps there may be some 
customary law in Kashmir regulating 
succession of Gujars and other agri

cultural communities there. So, the 
second point that I want to be made 
clear by the law Minister is whether 
assessment of the customary law pre
vailing before these enactments has 
been made by the Government.

The third point is about repealing 
and extending these laws. One thing 
has been presumed that laws of the 
old British India weie certainly 
superior than the laws of all the 
States There were some progressive 
State-', like Travancore-Cochin These 
progressive States must be having 
better legislation than British India 
Has there been an attempt to see that 
a good law of those States has* been 
extended to British India or is it that 
only the old laws of British India are 
being extended to those States’

Except for asking these danfications, 
Mr Deputy-Speaker, I find nothing 
more to say

Shri C. K Bhattacharya (West 
Dmajpur) I want to draw the hon. 
Minister's attention to one thing onlv 
In the Converts Marriage Dissolution 
Act that is being changed by this new 
provision not only Jammu and 
Kashmir but also Manipur has been 
brought in In all the other legisla
tions it was only Jammu and Kashmir 
Why Manipur has been brought in in 
this particular legislation and not in 
others7 What is the necessity of 
bringing m Manipur at all in this 
business9 That is my question

So far as reference to Jammu and 
Kashmir is concerned, which the hon 
Member has just now mentioned, it is 
becoming something like a stereotyped 
habit with the Government of India 
to except Jammu and Kashmir in 
every legislation that is brought before 
this House It would be more proper 
if before bringing in this legislation 
they arranged with the Government of 
Jammu and Kashmir by having a talk 
with them and persuading them to 
agree to these legislations so that 
legislations can be made by the 
Parliament for India as a whole and
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not with a particular State always
excepted, whatever be the legislation,
social or political or anything That
is my only submission

Shri Hajamavls: Mr Deputy-Speak
er, Sir, the hon. Member is not right
in saying that when we except Jammu
and Kashmir from the extension of
this Bill we set it up as an excuse or
we refer to the provisions of the Con.
stitution as our defence Submission
to the Constitution is a duty since we
have sworn to abide by the Constitu
tion Surely, the House does not ex
pect the Government to bring m a Bill
which is beyond the competence of this 
House He himself has quoted the 
relevant article of the Constitution
The House is aware that so far as this
subject is concerned, we have no legis
lative competence Even if we omitted
these words, the courts, as a rule of
interpretation, will confine it only to
that portion of India which excludes
Jammu and Kashmir Therefore, until
the Constitution is changed,—that of
•ourse, means not merely a change m 
the words of the Constitution, but also
a change in the political set up is,—
I do not think we can embark upon
legislation which will embrace
Kashmir This is an answer
which has been given a number
of times I really do not know
why it should have to be repeated
time and again

Mr. Deputy-Speaker: The hon
Member desires that the Law Ministry
should take some steps to have that 
article in the Constitution amended
That is what he means

Shri Hajamavls: As I said, it is not
merely a change of words It is a 
ahange of the whole political set-up
It is a consummation which is very
much devoutly to be wished for
Beyond that, I do not think I am in a 
position to make any other statement

■ As regards the Question which was
Shri C. K

Converts'
ot applying
anipur, this

**»«d by my hon. friend 
Bhattacharya about the 
Marriage Dissolution Act 1 
to the Union Territory of &

particular Act was not extended to the
Union Territory of Manipur. Since
it was not applied to the Union Terri
tory of Manipur, there is no need to
apply it to a Territory to which it was
not extended That is how that terri
tory finds a place in item 1 in the
First Schedule.

As regards the other points which
have been raised, my observations
were confined to the Muslim Personal
Law (Shariat) Application Act, 1937 
The hon Member, I believe, is an 
eminent lawyer He is aware that,
although the Muslim Personal Law
(Shariat) Application Act says that
where the parties are Muslims, they
will be governed by their own per
sonal law, what the personal law is
will have to be found by the courts.
If there is no difference between the
personal law applicable to the Muslims
in Kashmir and the personal law
applicable to the Muslims in the
Punjab

Shri C. K. Bhattacharya: May I
intervene for a moment’  It is not
always the case that where the parties
are Muslims, they are governed by
the Muslim law I have seen cases in
the Calcutta High Court where both
the parties, though Muslims, claimed
that they have been customarily
governed by the Hindu Law I have
seen such cases being disposed of in 
the Calcutta High Court

Shri Hajarnavfs: The hon Member
is anticipating me. I was stating the 
general position The hon Member
has rightly said that customs govern
all including a statute It is a well
known proposition of law that custom 
may govern a locality, custom may 
govern a community or it may govern 
a family In that case, the parties 
have an onous placed upon them to 
prove that they are not governed by
the ordinary law, and that there is a 
particular custom or a set of rules 
apart from the statute law which 
governs their transactions and their 
property. That positton remains un
less It has been displaced by statute
To a large extent, the hon Member
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jjtttrl C. k . Bhattacharya has answered
the qutestton which was raised by the
fcorl. Member opposite. Of course;
■Whether any statute saves customary
lfcw will have to be read from the
ifrords ot the statute itself.

Dr. M, 3. Aney (Nagpur): Per
sonal law means codified law for the
Hindus, Mohammedans and so on.
Customary law means uncodlfied law
Tecognised by the courts. Is it pro
posed that the customary law shall
remain even though the codifled law
in  the name of personal law for a 
particular community is made or ex
tended unless that saving is specifl.

'<caHy mentioned in that law?

Shri Hajarnavls: There is no con
tradiction between codified law and
personal law. There is distinction
Between codified law and un-codifled
law, what in England is called the

Common Law. The courts ascertain 
what the law is which a community
pccepts without the command of the
State. That law is not codified law
Codified law is where a statute sets out
to  contain all the law on a particular
Subject. That is regarded as a code.
Therefore to ask a question whether
It is the personal law or the codified
law is. 1  submit, mixing up the two

• categories. The two categories are
• entirely different.

As far as personal law is concerned,
1  understand and I am giving my own
individual opinion, it is a law relating
to succession, marriage, divorce etc.
These are the matters which are gen
erally included in personal law. Per
sonal law may be entirely contained
in  a code. For instance, a large por
tion of the personal law of the Hindus
is now codified, but a certain portion
atlU remains uncodified and is outside

■ the code.

As I said, the general rule is that
•custom governs alL If there is a cus-
-tem which is proved by the Court as
'%inding w on  the parties, then the
C ourt will give effeet to that custom,

unless, as the hon. Member has said,
the statute in that ease says that
custom is displaced and the statute
will prevail custom notwithstanding.
Therefore, as the hon. Member himself
has said, we will have to go to the
words of the statute itself. Beyond
that I have nothing to add.

I am grateful to the House for they
have appreciated the effort which the
Government have made ih order to see
that the laws are unified throughout
the country.

Mr. Deputy-Speaker: The question
is:

"That the Bill to provide for the
extension of certain personal laws
to parts of India in which they are
not now in force, as passed by the
Rajya Sabha, be taken into con
sideration ”

The motion was adopted.
Mr. Deputy-Speaker: As there are

no amendments, we take all the
clauses together.

The question is:

“Clauses 1 to 4, Schedules I and
II, the Enacting Formula and the
Long Title stand part of the Bill.**

The motion was adopted.

Clauses 1 to 4, Schedules I to If, the
Enacting Formula and the Long
Title were added to the Bill.

Shri Hajarnavls: 1 beg to move:

“That the Bill be passed."

Mr. Deputy -Speaker: The question
is:

“That the Bill be passed."

The motion m u adopted.
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SECURITIES CONTRACTS (REGU
LATION) AMENDMENT BILL

D m Deputy Minister of Finance 
(ghrlmati Tarkeshwari Sinha): I beg 
to move.

"That the Bill to amend the 
Securities Contracts (Regulation) 
Act, 1956, be taken mto considera- 
to n ”

It is a very short Bill, and I do not 
think there is any elaborate explana
tion required to analyse it3 clauses

The Securities Contracts (Regula
tion) Act was passed in 1956 with 
a view to prevent undesirable transac
tions n secunt es by regulating the 
bus ness of dealing therein, by pro
hibiting options and by providing lor 
certain other connected matters That 
Act came into effect on the 20th 
February, 1957 and recognit on has 
since been accorded, under section 4 
of the Act, to seven stock exchanges 
in the country The Act has been in 
operation for nearly three years, and 
certa n lacunae in its provisions have 
been discovered Of these, one which 
requires early action relates to voting 
r ghts of members of the recognised 
stock exchanges registered under the 
Companies Act of 1956

In some of these stock exchanges 
there are some members who hold 
more than one share and who, though 
not directly interested in the opera
tions of the stock exchanges, manage 
to control the Board and the affairs 
of the 3tock exchanges through their 
voting rights or their voting strength. 
It is now proposed to amend this Act 
to enable any recognised stock 
exchange to make rules to ensure that 
an ndividual memoir shall have the 
right of exercisu g one vote only 
irrespective of the number of shares 
that he m ght be holding in that 

^particular stock exchange. The voting 
rights of the members will be limited 
in that manner.

We also propose to lm it the right 
of proxies or the right to appoint 
proxies by the Members The con
centration of power in the hands of 
a few members may lead to the affairs 
of the 3tock exchanges being managed 
to thwii advantage and that would be 
l'ighly prejud cial to the interests of 
members actively interested m the 
trading on these stock exchanges or 
the general community

The amendments proposed here are 
with a view to remedy these defects 
We have brought forward these 
amendments to ensure fa.r dealing 
and m order to give protection to the 
investors as contemplated by the 
original Act

I may rem nd the House in this 
connection that similar amendments 
were made in 1957 m the Forward 
Contracts Regulation Act, 1952 Now, 
our attenton has also been drawn to 
certain provisions m the Securities 
Contracts (Regulation) Act, wh.ch 
could be interpreted in a way likely 
to hamper the investment of foreign 
financial corporations in enterprises in 
th s country

One of the common methods of 
raising funds in the capital-exporting 
countries is the issue of convertible 
bonds or of bonds with share warrants 
attached thereto It is usual for 
financial corporations to make an 
ordinary loan to a company and also 
obtain by separate contract an option 
(not from the company itself but from 
the principal shareholder or share
holders), to buy shares of the com
pany at a price agreed upon when the 
contract is orgmally made It is felt 
that section 20 of this Act which 
makes all kinds of options illegal may 
apply to these contracts also unless 
they are spec fically excluded there
from Similarly, sect on 13 of the Act, 
which makes contracts in securities in 
a notified area otherwise than 
between members of a recognised 
stock exchange m such area or 
through or with such member, illegal, 
may, ,f strxtly interpreted, prohibit 
the making of an investment contract 
or a contract supplementary thereto,

849 (Ai) LSD—8
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directly, between the investor and the 
company in wh.ch the investment is 
to he made. It was not the intention 
to apply such restrictions to the trans
actions of financ al corporat ons who 
help to raise capital for investment in 
this country. That is why sect on 28 
of the Securities Contracts (Regula
tion) Act specifically excludes cor
porations set up under a spec al law 
from the prov.sions of that Act. As 
this exclusion does not extend to 
financial corporations establ shed in 
foreign countries, it is necessary to 
amend the Act for purposes of secur
ing ths exclusion. The Bill before 
the House seeks to empower Govern
ment to not fy these corporations in 
that particular manner.

Since the introduction of the Bill, 
Government have given some further 
thought to this matter, as clause 3 of 
the Bill in its present form m ght give 
the misleading impression that we are 
selecting international financ al cor
porations or other foreign financial 
institutions for special treatment, but 
that is not a fact. Therefore, .t has 
been decided to redraft the provis.on 
to remove the technical difficulties 
only, without providing for specific 
exemption for such inst tut ons from 
all or any of the provis.ons of the 
A ct It is proposed, therefore, to 
amend clause 3 of the Bill suitably, to 
provide that the provisions of the 
Securities Contracts (Regulation) A ct 
2996, shall not apply to any convertible 
bond or share warrant or any option 
or right in relation thereto, in so far 
ax it entitles the person in whose 
favour such security has been issued, 
to obtain at his option from the com
pany or other body corporate issu ng 
the same or from any of the share
holders or duly appo nted agents 
shares of the company or other body 
corporate whether by conversion of the 
band or warrant or otherw se, on the 
bails of the price agreed upon when 
the same was issued.

Power la also being taken here to 
exempt from the provisions of the 
Act any class o f contracts by means

Gazette if Government are satisfied
that in the interest of the trade and 
commerce or the economic develop
ment of the country it U necessary or 
e x p a d ie n t  so to do. Necessary formal 
amendments will be moved at the 
appropriate stage.

With these remarks, I commend the 
Motion to the House for cons .deration

Mr. Depnty-Speaker: Motion mov
ed:

“That the Bill to amend the
Secunt es Contracts (Regulation)
A ct 1956, be taken into considera
tion".

Shri Fnbhat K u  (Hooghly): The 
hon. Deputy Minister, while moving 
the motion for cons deration, has said 
that the provisions that have been put 
in the amending Bill are those neces
sitated by the experience gamed 
during the last three years that the 
Securities Contracts (Regulation) Act 
was m force. So far as the amend
ment to section 7 of the parent Act 
regard ng voting rights is concerned, 
the number of votes is lim ted to one 
irrespective of the number of shares 
a person may hold. I welcome this 
provision. But 1 wou.d like to ask the 
hon. Minister whether all the oases 
of mischief observed m the working 
of the Stock Exchanges after the 
passage of the Secur.tes Contracts 
(Regulation) Act of 1956 are supposed 
to have been remedied and such cases 
are non-ex stent today. The basic 
object ve of Stock Exchange reform 
was to regulate speculative activities 
so that they will not degenerate into 
gambling. This was stated by the 
then Finance Mnjster, Shri C. D. 
Deshmukh.

Even during this period, we have 
seen how the Stock Exchanges work 
and what m schief can be played. The 
episode of Mundhra is very fresh 
before us. It was through the help 
of the Stock Exchanges that he 
managed to create a situation where
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he stands with all his guilts 
eaposed, creatng an advene effect m 
the whole economy of the country 
Banks and our national institution, 
the LIC, have been put into difficulties 
All this has been done with the he p 
of the Stock Exchanges m spite of the 
operat on of the Securities Contracts 
(Regulation) Act for the last three 

years

I would have 1 ked the hon Minister 
to come before the House with a com- 
prehens ve amendment based on the 
experience of the operation of the 
Act durmg these three years, b cause 
in spite of these regulations the old 
mischievous game in the Stock 
Exchanges cont nue

There have been inquiries for a 
long t me There were at lea->t three 
Committees which went into the work
ing of Stock Exchanges In 1023, we 
had the Attlee Commission, in 1939 
there was the Morrison Commission 
and m 1951, we had the Gorwalla 
‘Comm ttee, the Report of which was 
the basis for the Act of 1956 I want 
to know why when an amendment is 
being brought before the House m 
1959, all that hag happened during this 
period, particularly the one instance at 
least which we have come across here 
in Parliament, is not taken into consi- 
derat on and a comprehensive amend
ment brought forward It would have 
been much better if all the other 
lacunae that exist were removed by 
suitable amendments That is so far 
as section 7(A) is concerned

It has also been stated m the State
ment of Objects and Reasons that 
there is a possibility that sections 13 
and 20 may apply in cases of certain 
transactions which are not speculative 
It has been 3aid that in the interest of 
capita] outlay it is necessary to relax 
the operation of section 20 Now, 
clause 2 says that if the Central Gov
ernment makes an announcement by a 
notification, this or any other provi-

♦ son  will not apply. This was pre
viously applicable only in relation to 
iDtamatiwaal financial institutions.

Now it is sought to be made applicable 
in the case of any inst tution The 
Central Government will have the 
right to exempt by notilicat on During 
these three years, have there been 
any cases which necessitated the 
amendment 0f  these sections9 Or la 
it just someth ng which we are 
imagining but never happened7 Have 
there been any instances where the 
promoter has found i£ difficult7 I do 
not know whether we can expect new 
promoters to come j i  if the relaxation 
is made In that case, it is not because 
of the past experience that we are 
doing this but in order to bring 
new promoters I want to know the 
exact position I also want to know 
why instead of having comprehensive 
amendment, only this part cular 
section relating to the restriction at 
voting rights is being amended 
In spite of the Act being in force for 
the last three years, all the mischiev
ous games of the stock exchange 
monopoly are continuing and the 
national institutions had been a prey 
to them Today the LIC invests daily 
about Rs 10 lakhs and a major part at 
it is nvested through the stock 
exchange It is public money. 
Naturally, we would like more con
trolling powers because the ups and 
downs in the stock exchange may 
cause calamity m our national insti
tution’s money When such a huge 
amount is nve>t£d through the stock 
exchange, it is all the more necessary 
to regularise the working of the stock 
exchanges As things have been con
tinuing in the same old way m spite 
of the Act, it s imperative that Gov
ernment should amend this Act so 
that we may not face difficulties as we 
are facing today I otherwise accept 
the provisions and with these words,
I conclude my remarks

Shri Nanshlr Bharncha (East 
Khandesh) Mr Deputy-Speaker, Sir,
I do not agree with the conc'usions 
drawn by the hon Member who spoke 
just now I think it is obvious, if you 
examine the provisions of the various 
sections, particularly sections IS and 
20, that certain types of contracts and 
securities and certain types of option
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to purchase secur'ties would come 
within the mischief of sections 13 and
20 of the Act. The object of the Bill 
is to exclude these types of contracts 
between foreign financial corporations 
and certain financial companies from 
the mischief of sect on. Options to 
purchase securities are similarly pro
posed to be excluded.

Therefore, it is necessary, if we 
believe in that policy that foreign 
capital should be encouraged to invest 
m the concerns of this country, that 
these things will have to be regularis
ed.

I also notice that there is an amend, 
ment which is sought to be moved by 
the Government. It is a proper type 
of amendment in so far as it goes, 
because the Bill as it stood did not 
retrospectively safeguard those con
tracts and options for purchase of 
securities wh ch were made before the 
passing of the Bill. Therefore, the 
amendment which is proposed by the 
Government is also in the correct 
direction.

My objection to the Bill lies in the 
fact that it is also one of the objects 
of the Bill to exclude stock exchanges 
from the purvew of the Companies 
Act. My submission is this. As the 
House knows, there is already a Joint 
Committee examining the various pro
visions of the Companies A ct The 
Joint Committee :s in session, and yet 
decisions after decisions are being 
taken in complete disregard of that 
Joint Committee whose task it is 
really to examine what categories of 
companies or commercial bodies 
should be exempted from the purview 
of that Act.

Sir, we are examining various pro
visions under the Companies Act; for 
instance, whether investing companies 
art to be exempted or not. Any 
decision that the Joint Committee 
takes may be placed before the House 
and may come up in due course. But, 
what the Government does by this 
Bill is to side-track the Joint Com- 
mittee on companies Act and say that 
we are excluding stock exchanges from

the purview of the Companies Act. The 
decision may be right or wrong, I am 
not concerned with that at the 
moment It is conceiveable that
numerous provisions of the Companies 
Act may not be properly applied to 
the stock exchanges. But I ask the 
Government to have greater regard 
for select committee wh.ch they
appoint

The other day, Sir, when you were 
not here, the Government also
announced, unilaterally and in com
plete disregard of the Joint Com
mittee which was on its work, that 
the managerial remunerations under
the Companies Act would be accord
ing to a part cular prescribed scale. 
That question was already before the 
Joint Committee. I would like to ask 
the Government, if the deliberations 
of the Joint Committee are going to 
be so side-tracked and if the Govern
ment anticipates dec s ons like that 
m complete disregard of the Com
mittee, whether it is worth our while 
wasting our time and energy on Joint 
Committees. It is a very serious ques- 
t on, a quest on of propriety and pro
cedure.

Here, again, Government comes and 
says that here is a Bill by which we 
exclude from the purview of the Com
panies Act stock exchanges for reasons 
of our own. Why could not Govern
ment have waited a few weeks longer 
for the report of the Joint Committee 
and examined the arguments as to 
whether it stood for exemption of 
stock exchanges or not? The dec sion 
may be right or wrong, I am not con
cerned with that at the moment; I am 
concerned w.th the propr.tey of the 
Government’s action. I hope in fur* 
ther Government will take note 
of the fact that whenever Members 
waste their time and energy in 
the deliberations at the Joint Com- 
in the deliberations at the Joint Com
mittee level if this is the way in wh ch 
decisions of the Committee are to be 
anticipated or flouted and complete 
disregard is to be shown, very few, 
I am afraid, will be enthusiast c about 
serving on such select committees. I
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hope Government will bear this in 
mind.

Shrimati Tarkeshwari Slnha: I am
grateful to the House for giving 
general support to the prov sions of 
this Bill Two Members have spoken 
and though they have supported this 
Bill, they have expressed certain 
doubts about certain matters So far 
as Shri Prabhat Kar is concerned, he 
has expressed apprehensions about the 
working of the stock exchanges I 
would like to inform him that we 
have taken enough precautions and we 
have tightened the belts all round We 
have formulated the margin system 
He is perhaps aware of that In most 
of the stock exchanges a daily margin 
systtm is in operation and in Bombay 
Stock Exchange, at present, daily 
returns of outstanding business are 
obtained from all the act ve brokers 
m respect of seven leading shares and 
margins are taken on the settlements 
outstand ng, regularly Even after 
that, a strict watch is kept over them 
We have our own directors and we 
have cstabl shed a division consisting 
of some officers for the stock exchange, 
it is called the stock exchange division 
They keep a strict watch over th*» 
activities of the stock exchanges 
including the returns They attend 
meetings and scrutinise the agenda 
and they also see to it that noth ng 
wrong happens in respect of the day- 
to-day activit es

Just recently, the Government 
decided to establish a stock exchange 
directorate under the Department of 
Economic Alfa rs Though the head
quarters of that directorate will be 
located in Bombay, its other units will 
be in Calcutta and Delhi In Bombay, 
we have already appo nted a director 
in change, and very soon one is going 
to l>e appointed m Calcutta In this 
Way we are trying to control the 
activities of the stock exchanges very 
minutely.

When we accept the returns 
^regarding the delivery of shares by 

the clearing houses, we also scrutinise 
the making of prices—the pricing—

and we also take statements of
marginal deposits regularly from 
them These are the methods by
which we have tightened the belt, 
and we want to control the specula
tive activities of the stock exchanges. 
But I cannot assure the House that no 
specific case will arise or all the pro
blems have been solved; only we
have to see that by experience all 
these precautions are taken against 
those probabilities.

We have brought this amendment 
because we felt that there were 
certain lacune m regard to the votmg 
rights and as regards votmg by proxy. 
We realised that certain forces were 
being exercised—not very healthy 
force—and might be exercised on the 
stock-exchanges on the strength of 
the shares a particular person may 
have without any particu'ar interest 
in the activities of the stock exchange 
or the welfare of the stock exchange. 
Therefore, when we discovered that 
lacuna we came before this House 
with this amendment

The second point that has been 
raised is about the bonds issued by 
international agencies Of course, 
there is no specific instance of that, 
but certain very important financial 
lending institutions were of this view, 
and they had discussions with us. So 
far as purely investment contracts are 
concerned, they are likely to attract 
section 13 or section 20 Therefore, 
clause 3 of the Bill specifically 
exempts debenture bonds. There are 
investment contracts with third 
parties which require to be excluded 
by a special notification I may point 
out that one of the very important 
investing agencies, the International 
Finance Corporation, were apprehen
ding that this matter would affect 
adversely some of the foreign invest
ment or the loans taken by Indians 
also from the various international 
investing agencies. They felt that the 
Act was not specifically clear about 
the position of such issues like con
vertible bonds, share bonds, invest
ment contracts, etc So, they spcifl- 
cally wanted provision to be made for
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‘exempting these issues and contracts 
4rom the operation «*f the Securities 
Contract* (Regulation) A ct We also 
-think that it might be misinterpreted
S  we generalise thus tiling and do not 
define a particular context in which 
-this Act would be affective. So. we 
thought it proper to make specific 
provision to exclude those issues, 
■rather than provide for seme vague 
provisions of exemptions to be notified 
by the Government later on

Shn Bharucha has raised the point 
why this exclusion is being given to 
this particular sort of forward con- 
tracts, when the whole thing is being 
considered by the Select Committee 
on the Companies (Amendment) Bill 
The set-up of the stock exchanges is 
very different from the normal opera
tion of companies or firms governed 
by the Companies Act The nature of 
the JMriak exchanges varies from place 
to place and from exchange to 
exchange Then, there are certain 
rules and regulations which can arise 
at any tune You cannot foresee 
certain -emergencies arising out of 
certain developments that might take 
place in particular stock exchange It 
is very difficult to cover all the stock 
exchanges on the basis of the rules 
and regulations of the company law, 
because by their inherent nature, the 
working of the stock exchanges is 
different from the working of com
panies or firms

Shri Naushir Bharucha: My point 
was not that My point was, when 
0ie Select Committee is seized of a 
certain matter, it is wrong and 
improper on the part of Government 
to anticipate and prejudge the issues 
and say, "We shall see that the Com
panies Act does not apply to stock 
exchanges”  What are we doing there 
sitting in the Select Committee on 
amending the company law’

glwtwH Hukarim ti Stnha: It is 
•at • question of foreseeing in the 
saute that we take powers over the 
94wen of the Seieet Committee. This 
has nothing to do with the particular 
Sate* Cotottitttt which is sitting

because we think the very working dt 
th# stock exchanges is different from 
th£ operation o f the companies or 
finns So, we have not 'prejudged 
anything That is our view. Shri 
Bharucha may not agree, but that is 
his view Government feels that the 
operation of the stock exchanges is 
different from the working of the 
particular companies or firms which 
cot** normally under the Companies 
Ac1 So. Government have taken 
th^se powers to exclude the stock 
exchanges from the working at the 
Companies Act It is not that we 
want to over-power the working of 
the1 Select Committee Our~view is 
th£ nature of the working: of the stock 
exchange 1S different, He may not 
agfec with that view, but I cannot 
he)P ^

Wi h these words, I move that the 
Will be taken into consideration.

fh .  Deputy-Speaker. The question
is

“That the Bill to amend the
Securities Contracts (Regulation)
^ct, 1956, be taken into consi
deration”

The motion tons adopted
Clause t  (Insertion of new section 

7 A)
17 hrs.

j/lr. Depnty-Speaker: The question
is

“That clause 2 stand part of the
2 u r

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 — (Amendment of section 
23)

Amendment made:

page 2r— 
for dame 9, n M M a **
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/or  section 28—For section 28 of 
the principal Act, the following 
eectlon shall be substituted, 
namely:—

4,2fc Act not to apply tn certain 
cases.— ( 1 ) The provisions of this 
Act shall not apply to—

(a) the Government, the Reserve 
Bank of India, any local 
authority or any corporation 
set up by a special law or any 
person who has effected any 
transaction with or through 
the agency of any such 
authority as is referred to m 
this clause;

(b) any convertible bond or share 
warrant or any option or 
nght in relation thereto, m 
so far as it entitles the person 
in whose favour any of the 
foregoing has been issued to 
obtain at his option from the 
company or other body cor
porate issuing the same or 
from any of its shareholders 
or duly appointed agents, 
shares of the company or 
other body corporate, whether 
by conversion of the bond or 
warrant or otherwise, on the 
basis of the price agreed upon 
when the same was issued.

(2) Without prejudice to the 
provisions contained m sub-sec
tion (1), if the Central Govern
ment is satisfied that m the 
interests of trade and commerce 
or the economic development of 
the country it is necessary or 
expedient so to do, it may, by 
notification in the Official Gazette, 
specify any class of contracts as 
contracts to which this Act or any 
provision contained therein shall 
not apply, and also the conditions, 
limitations or restrictions, if any, 
subject to which it shall not so 

t«pply.”  (3)

[Shrimati Tarkeshwan Sinha]

Mr. Wpaty Breaker: The question
is.

"That clause 3, as amandsd, 
stand part of the Bill”

The matum was adopted

Clause 3, as amended, was added to 
the Bill

Clause 1 — (Short title) 

Amendment made 

Page 1 , Ime 4,—

for “1958” substitute “1959” (2) 
[Shnmati Tarkeshwan Sinhd]

Mr Deputy-Speaker: The question
is

“That clause 1 , as amenr* 
stand part of the Bill”

The motion was adopted

Clause 1, as amended, was added to 
the Bill.

Enacting Formula 

Amendment made 

Page 1, lme 1,—

for “Ninth Year” substitute 
“Tenth Year” (1)

[Shnmati Tarkeshwan Stnha] 

Mr. Deputy-Speaker: The question
is

“That the Enacting Formula, as 
amended, and the Long Title 
stand part of the Bill”

The motion was adopted

The Enacting Formula, as amended,
and the Long Title were added to tne 

Bill
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Shrimati Tarkeohwari Sinha: I
move:

“That the Bill, as amended, be 
passed.”
Mr. Deputy-Speaker: The question 

is:
"That the Bill, as amended, be 

passed” .

NOVEMBER 17, 1«89 (Regulation) 47o
Amendment Bill

The motion was adopted 

17 03 hrs

The Lok Sabha then adjourned till 
eleven of the Clock on Wednesday, 
November 18, 1959/Kartika 27, 1881 
(Saka) .



D A ft ?  d ig iWT

rjih November, 1999fafyh Kartthg, 1881 (Soto)]

ORAL ANSWERS TO QUES
TIONS

Ho 
35-

36. Buffer

37.
38.
39<

40.

Subject
231—68
C o lu m n s

43-

44- 
45>

Damage to crops by floods 
and drought 231—36

stock of fbod- 
gnuns . 236—42
Irrigation Potential 242—4s
Scarcity of sugar 245—31
Integral Coach Factory 

at Perambur 251—53
Purchase of logs fcr Forest 
Department, Andamans 253-54
Members of Railway 

Board 255—57
V7sa& iv?—$*>
Fourth All-India Con

ference of Warehouse* 
men 260—62
Ram Ganga Project 262—64
Service Co-operatives . 264—68 

TOWRITTEN ANSWERS 
QUESTIONS

SQ.
No.

269—333

46. Land Utilisation Survey in
Hunachal Pradesh 269

47 Robbery in running train
near Bhatinda 269-70

48. Gliding 'Naming Centre,
Hyderabad 27c

49- Oak sleepers for railways 270-71
SO. Extension of railway line

beyond Madhopur . 271-72
5i Survey of Indian Ocean 272
52 Cross Breeding Centre

at Hyderabad 272-73
53- Derailment near Visapur 273-74
54. Transfer of control of 

Hirakud Dam to Onssa
Government 274*75

55. Hmgoh-Khandwa Rail
Link 275-76

56. Leakage of Delhi Master
Ftan 276-77

57. New A.I.I Scheme for
travelling to London 277

58. Sinking of the ‘Oberon’ . 278
59. National Highways 278-79
60. Hydrographic Surveyors 279
61. Assast-Agartala Road . 280
62. Cttopklnts Departments 

<rfP7&T. T 280-81
^ 63. Hinku* power for Ma-

days nMdja 281

w r itten  a n sw e r s to
QUESTIONS—contd.

S d
NO.

Subject

47*

Co lu m n s

*4 WorU Agriculture Fair
in New Delhi 281-82

*5 Gradation of foolgrains 282
#<5- State Trading in food*

grains 283
07 Locomotive Component

Pans Factory, Manduadih 283-84
<*8 Attack on woman passen

ger near Ghazubad 284—86
tf9- Power unite at Bhakra 286
10 Sun Hemp . 286-87
1 J Agricultural Journalism . 287-88

Defective onnafleucnnnLoC
the ship ‘Andamans’ 288

13 Abolition of Second Class
on Railways 288

14 International Civil Air
port at Delhi 289

75 P & T buildings 289-90
76 Delhi-Kulu Air Service 290

U.S.Q.
fio
54 Free Ti ade Zone at Kan-

dla Port 290-91
55 Extension and covering of 

platform at Bhiwam Sta
tion 291

56 A) men Gate Shun Clear
ance Scheme 291

57 Canal water dues from
Pakistan 292

, 8. Sugar in blood 292-93
P Warehousing Corporation

in Bombay 293
60 Seed multiplication farms

m Bombay State 293
fit. Vendors and hawkers on

the Puroa-Hingoli Sec
tion 293-94

62 Bamings on the Central
Railway 294

f>3 Seed multiplication farms
in Bihar 294

64- Railway out-agcnaes in
Bihar 29s

65- Agricultural publications 295-96
t* Telegraph Office in Reh- 

ra, District Moradabad 296
&7 Pathankot-Jammu Road 296-97
£8. Co-oocratave Societies in

297Punjab
fe- Women Railway Porters 297-9*

249 (Ai) L$D—$



m
WRITTEN ANSWKKB TO

QUESTIONS-***!.
OS.Q. S * fr e t
So.
yo. 'Ffcteurement price fat

rice and paddy
71. Over-bridge-near Cuttack 

Railway Station
7X Procurement of rice and 

paddy
73. Sutlej-Beas Link Project
74. Training of Sarpanches of

Panchayats
75 State Health Education 

Bureaus
76 Irrigation and power po

tential of Indian riven
r j  Ford Foundation Tc-im 

on tood production
78 Manufacture of Engines, 

GmcAct VTtgMK
79 Hospital for the All India 

Irstituteof Medical Sci-

m

•fStHMOK

ajfB

298-99

299
300

300-01
301-02

102

102- 0?

xcf

QUESnOWB*- iaWM
S u b je c t

No
99.

too.

*0J

*02

103.

104

>0S
»Ofi

lo-

it>8

Railway atom
NewIVtt Pfitoetta ICefa- 
la
Co-operative Develop- 
ment
Taxi Meter Testing Ma

chine .
Comirumty
ment Work

Develop*

cnces 101 it>9
80., Power Research Instmite

at Bangalore 104 1 10
81. Parking places for buses 

in Delhi ->04 fn
82 Purchase of ships from Tv*J«par 3C4-05 1 I?
83 Janata meals 305-06
84 Goods shed at Kulpahar

Station 306-07 ■U8s R M S Re-organisation MsCommittee 107
86 Street lights on Safdar-

jang-Kutab Mraar Road 3C7-0S
87 G P O building at Kanpur 108-09 n -
88 Railway bridge over thc 

Ktn River '09
«9 Forestry survcj in Ilimi

chal Pradesh 1̂0
ns

90 Himachal Pradesh Co Hi,
operative Bank 'Limited) 110

w. Gra7ircg lamh in Hima 
dial Pradesh liO

9a Herbs m Himachal Pia- 1-1
desh 311-12

93 Drug pharmaues m Hi 132
machal Pradesh 3«2

94- Housing loans in Hima 13,
chal Pradesh 3x3 I34

95 Poultry Farm at Kamlai
(Himachal Pradesh) 3I»-I4 12<

96. Biectnficoaon of Stations j
126or Kalka-Simla Lme 314

97. Vaidyas tr Hunachal Pra IJ7
desh 3I4~I5

9* T.B Cttaicac lmphal 3*5 129

P o s t a l  C t r d e  f o r  M y s o r e
S ta te
Food production
Dislocation of traffic on
Palampur-Gandhidham
Section
Agricultural Research ‘

Marion at Sb&n 
Flower tubs for stations 

on t  astern Railway 
Pun la P otect in Bombav 
Sta*c
KaLrapan Project 
Railway bridge near Rai- 
garh
Derailment ot wagons 

near Bilajpur 
Sheds on Railway Sta

tions
Supplv of sugar to Madras 
Sharing of waters of the 
Godavari
Change in the name of
Nabadwipdham Station 
I raining of Nurses and 

l.ad\ Health sisitors m 
Delhi Hospitals
Mahinadi Valiev Deve

lopment S themes 
Telegraph Service in 

Calcutta
Vcudents ji Barabanki 

Station
Gorakhpur Railway 

Employees
Road accidents in Hima

chal Pradesh 
Delhi colonies 
Contract for welding 

joints of railway lines
Leprosv
Tinned fish and pork 
Railway High Schools 
Tourists m Kashmir 
Release ot sugar

Cftttnton

315-4®

3x6
316

317

3x7- 1*

3rt
£18-19

3*9-w

3*0-21

321-22

322
322-23

3*3

123-24

3*4
314-25

3*5

325

126-27

3*7

3*7

327- 2*

328-29

329 
3*9

330 
33«> 
33*

33»-32
3J»-33

333



41$ [ Daily

COLOMNI
PAPERS LAID ON THE TABLB 343—46

(x) A copy of statement on the 
flood control programme 
and the flood situation in the 
country.

(*} A copy of Notification No.
G. S. R. 968 dated the 22nd 
August, 1959, under sub
jection (5) of Section 7 of the 
Indian Telegraph Act, 18X5, 
making certain further
amendments to the Indian 
Telegraph Rules, 1951.

(3) A copy of Notification No.
G. S. R. 991 dated the 29th 
August, 1959, under sub
section (5) of Section 7 ot the
Indian Telegraph Act, 1885, 
making certain further 
amendments to the Indian 
Telegraph Rules, 1951.

(4) A copy of each of Notifi
cation Nos G. R. 1085 
and G S. R. 1086 dated the 
26th September, 1959, under 
sub-section (61) of Scction 3 
of the Essential Commodi
ties Act, 195s

(5) A copy of the Annual 
Report of the Kulu Val'ev
Transport Company Limited 
along with the Audit Report 
for the year X956-57 under 
sub-section (i) of Section
639 of the Companies Act,
1956

(6) A copy of the Railway Pro
tection Force Rules, {959 
published in Notification No.
G. S. R. 1051 dated the icth
September, 1959, under sub
section (3) of Scction 21 of
the Railway Protection Force
Act, W -

CALLING ATTFNTION TO
MATTF.R Or URGENT
PUBLIC IMPORTANCE
Shri Vaipayec called the atten

tion of the Minister of
Labour and Fmployment to
the proclamation of a state 
of emergency in Calcutta 
Port

The Deputy Minister of Labour
(Shn Abid All) made a 
statement in regard thereto.

346-47

476

Counon
MOTION RE: INCREASE IN

ALLOCATION OF TIME
r o  BILL 34S-49

The Minister o! State in the 
Ministry of Home Affairs
(Shn Datar) moved that the 
time for consideration and 
passing of the Arms Bill,
1958, as reported by Joint 
Committee be extended from
5 to 7 hours. The motion 
was adopted

BILLS PASSED

(1) Further discussion on the 
motion to consider the Arms 
Bi»l, 1958, as reported by 
Joint Committee concluded.
The motion was adopted.
After clause-by-dause con
sideration the Bill, as amend
ed, was passed.

(«0 The Deputy Minister of
Law (Shn Haiarnavis) moved 
that the Miscellaneous Per
sonal Laws (Extension) BiU,
1959, as passed by Rajya 
Sabba be taken into consi
deration. The motion was
adopted. After clause-by- 
dause consideration the Bill
was passed.

(in') The Deputy Minister of
Finance (Shrunati Tarkesh- 
wan Sinha) moved that the 
Secunties Contracts (Regu
lation) Amendment BiU, 1958 
be taken into consideration.
The motion was adopted.
After clause-by-dause con
sideration the Bill, as amend
ed, was passed

AGENDA FOR WEDNESDAY,
NOVEMBER 18, 1959/KAR- 
TIKA 27, 1881 (SakaV-

Consideration and passing cf
(0 the Andhra Pradesh and 
Madras (Alteration of Boun
daries) Bill (11) the Indian 
Penal Code (Amendment) 
Bill and (m) the Haj 
Committee Bill.

348—470




